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LEGISLATIVE ASSEMBLY. 
Saturday, 10th March, 1998. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair . • 

QUESTIONS AND ANSWERS. 

ALJ..oWANCBS OJ' MILITARY AssISTANT SUBDEaNS WHO WBBB 80T TO Cml'I ... 
ON DuTY WITH THE SHANGHAI DBn!ICE FOBCB. 

888. *Llaut.-ooloDe1 B. A. I. Gidney: Will Government be pleased 
to state if it i9 a fact: 

(i) that Military Assistant ~eons of the Indian Medical Depart-
ment who were sent to China on duty with the Shanghai 
Force were paid no other allowance than $9 per month 88 
Colonial llo an~  

(ii) that these Assistant Surgeons had t-o serve in places where 
their families could not join them? If so, were they paid 
separation allowance as was drawn by other warrant and 
commissioned ofticer&l? If not, why not? 

(iii) that six of these Assistant Surgeons had to live for nearly 
one month in one room measuring 25' x 15' and, later, two 
in one room measuring 15' x lO', and yet, they were not 
allowed any compensation in lieu of quarters as was paid 
to other warrant and commissioned officers who bad far 
better accommodation? 

(iv) that Sub-Assistant Surgeons attached to the Indian Military 
Hospital in Hongkong were allowed 50 per cent. of their 
salaries as Hongkong Allowance in view of the high cost of 
living in that city? Did Government consider this in the 
case of Military Assistant Surgeons and allow them some 
such allowance to enable them to meet the high cost of 
living? If not, will Government give their reasons for such 
differential treatment? 

(v) that the application of a few married Military Assistant Surgeons 
for repatriation to India, solely on account of the high cost 
of living and the fear of getting into debt having had to 
maintain two homes one in India and another in China., W&8 
not even taken notice of by the authorities concerned? If 
so, why? 

Mr. G ••• Y01IDI: (i) No, Sir. In addition to Colonial Allowance, they 
~re  full rates of a~e pay or sub-charge allowance for foreign service 
In respect of the appomtments held by them, and were also given the 

• conoession of free postage. 
( 1221 ) A 

• 
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(ii) The answer to the first part is in the aBirmative, but I would point 
out that these Assistant Surgeons were in a similar pC6ition to correspond-
ing ranks of other units in the Shanghai Defence Force. Separation allow-
ance was not· paid as this was not admissible under regulations. The grant 
of a marriage allowance or seme such other concession is at present under 
consideration . 

. (iii) The Government of India. have no infornlation on the subject, but 
I am informed that compensaticn in lieu of quarters was granted to certain 
Assistant Surgeons serving with No.3, British General Hospital, HOD& 
Kong. 

(iv) 'l'here are two appointments held by Sub-Assistant Surgeons at 
Hong Kong who receive special rates (f pay, and the question of extending 
that special rate of pay to others serving in the same locality is under consi-
deration. I would, however, remind the Honourable Member that the 
pay of Assistant Surgeons is in no way connected with or regulated by the 
emoluments of Sub-Assistant Surgeons . 

• (v) The Government of India have no information on the subject. 
Assistant Surgeons like other ranks are liable to be moved 8CCc:rding to 
the exigencies of the service. 

Lieut.-Oolonel B. A. 1. Gidney: Will the Honourable Member kindly 
tell us, considering that marriage and separation allowances for the I. M. D. 
have already been under consideration for so many years, how much 
longer the Government intends to consider the matter? It has been con-
sidered for BO many years that it surely must be forgotten by now? 

Mr. G. M. Y01lDg: Sir, I must ask for notice of that question. I will 
send a copy of this question and answer to the authorities concerned. I 
have given the Honourable Member all the information that I have in my 
possession. -

Lieut.-Oolooel B. A. 1. Gidney: I thank you, Sir. 

'fiLA VELLINO TICKET INsPECTOBS AND CB.EwxEN ON THB EAsT INDIAN 
RAILWAY. 

384:. *Lieut.-Oolonel B. A. 1. Gidney: (a) Will Government be pleased 
to furnish this House with: 

(i) the number of travelling ticket inspectors employed on the 
East Indian Railwa.y prior to 1925; 

(ii) the number of travelling ticket inspectors now employed 00 
the East Indian Railway; and 

(iii) the present strength of the new crew system? 
(b) Is it a fact that, in spite of the introduction of these new preven-

tive measures and the reduction of fares, and season tickets, every travelling 
ticket inspector is required to collect a certain minimum amount of excess 
fares to entitle him to his annual increment? 

(0) Will Government be pleased to state the minimum amount of 
excess fares required to be collected by (i) a crewman and (ii) a travel-
ling ticket inspector, to entitle them, respectively, to their annunl incre-
ments? If there is a difference in the amounts demanded of these two 
sets of employees, will Government please state why? 

Mr. A. A. L. PU80D8: The information required by the Hcnourable 
Member has been called for and will be furnished in due course. • 

• 



QWl:STIOJlS AND AJlSWBBS. 

PBlDVENTION 01' EXTORTION BY TBAVlI:LLING TICKET INSPECTORS AND 
C&BWIIBN ON THB EAST INDIAN RA.n.WAY. 

885. *L1eu\.-OolODel S. A. I. GldDey: (a) Will Government be pleased 
to state what steps they have taken to prevent the tra ~llin  ticket 
inspectors and crewmen from resorting to extortion from ignorant pas-
sengers in their desire to collect the stipulated amnunt of excess fares, anel, 
to ensure that earnings shown by these subordinates are genuine e,CetlB 
fares? 

(b, Has the attention of the Government been drawn to the correspond-
.ence that has passed between tbe Agent of the East Indian Railway aDd 
myself on this subject? 

(c) Will Government be pleased to state what· steps they have taken 
to supervise these 1Jubordinates? What is the principle followed in con-
1Iidering the increments of the supervising staR of this Department? 

Mr. A. A. L. P&1'IoD8: I am obtaining from the East Indian Railway 
administration information which will enable me to reply to part (c) d the 
Honourable Member's question. I have not seen the correspondence 
which he has had with the Agent of the Railway on the subject, thcugh I 
believe he gave the House the benefit of quotations from it in a recent 
«ebate. I am not aw,re that 'travelling tioket inspectors and crewmen are 
required to collect any stipulated amount of excess fare, and must ask the 
Honourable Member to give me specific instances sti in~ the charge '.ll 
extortion which he makes against these servants of the Railway as a whole 
in the first part of his question. 

Lie'il\.-Oolonel S. A. I. GldDey: In response to the reply given by the 
Honourable Member which I did not hear in full, I am prepared to give 
him a copy ot a letter I received from the Agent of the East Indian Rail-
way in reply to a statement made by me based on the question I have 
asked to-day. 

RULES OF THE EAST b'DIA.lIl' RAILWA.Y GUAlU.lIl'TBB Fmm. 
386. *Lieut.-Oolonel S. A. I. Gidney: With reference to the HonoUl'-

able Member's replies to my questions 1065 to 1070 of the 21st March, 
1927, on tbe Guarantee Fund, East Indian Railway. will Government 
please furnish me with a copy of the Rules of the Guarantee Fund of 
the East Indian Railway Company and state: 

(a) when the Fund came into existence and the authority for its 
inauguration, and 

(b) whether before inauguration it had the sancticn of the Governor 
General for the time heing of India, and approved under his 
bond, or the hand of his Secretary given previous to t.hE" slime 
being acted upon by the said a~t Indian Railway COD1PAJli 
before it was State-managed in 1925? • 

Mr. A. A. L. Parsons: I IUD sending a copy d the Rules ~ the HonouJl-. 
able . Member. The Fund came into existence on the 1st January, 1880 
and the Rules were framed by the Board of Directors of the East Indian 
Railway Compa.ny with the approval of His Majesty's Secretary of State: 
fo" India. 

A 2 
to 
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EDUCATIONAL GRANT TO THE CmLDRBN OF THE EMpLOYEES 01' TBB EAST 
INDIAN RAILWAY WHO CANNOT BE ADMITTBD INTO THIl OAKGBOVJl 
ScHOOL, MUSSOOBIB. 

387. *Llaut.-OolOllel •• A. J. Gidney: (a) Will GGvernment please 
state whether the Oakgrove Sohool, Jharapani, near Mussoorie, is under 
the dual control of the North Western and the East Indian Railways? 

(b) Will the Honourable Member please inform this House of the 
maximum number of boys and girls this school can accommodate? • 

(c) Is it a fact that the accommodatioR in this school is not adequate 
to cater for the educational needs of all the children of the European and 
Anglo-Indian employees on these two Railways? 

(d) Will Government please state if it is a fact that the North Weatem 
Railway allows au educational grant to those children of its employees 
who do not get accommodation in the Ookgrove School which enables 
them to send their children to other recognised European hill schools? 

(6) Will Government please state whether such a grant is allowed to 
the children of its employees on the East Indian Railway? If not, why 
not? 

(f) Are Government aware of the fact that there are hundreds ot 
children of European and Anglo-Indian employees of the East lmiian 
Railway who for want of accommodation in the Oakgrove School are 
being educated at other European schools? 

(g) Are Government prepared to allow an educational grant to th.,. 
children of the employees on the East Indian Railway who cannot get 
accommodation in the Oakgrove School as is given to employees of the 
North Western Railway? 

1Ir. A. A. L. P&rIIOD8: (a) The Oakgrove School is under the East Indian 
Railway administration. The North Western Railway is represented on 
:the governing body. 

(b) Government do not know the exact figures, but there were 488 boys 
and girls on the rolls on the 31st Ma.rch, 1926. 

(c) Yes. 
(d) The North Western Uailway gives assistance to its employees 

towa.rds sending their children to approved schools including the Oakgrove 
School. 

For a general account of the methods by which assistance is given, I 
would refer the Honourable Member to Chapter III of the ., Report on 
the Expenditure of the Railways on the }<jducation of the Children of 
Employees in 19'25-26 ", a copy of which is in the Library. 

(6) The East Indian Railway do not give assistance in this form to 
~e staff of the old East Indian Railway Company because they have pro. 
vided a school at Oakgrove. The sta.ff of the la.te Oudh and Rohilkhand 
Railway get assistance in this way. 

(f) This has not been brought to the notice of the H.ailway Board by 
the East Indian Railway a.dministration. 

(g) As the Honourable Member is aware, the whole question of the 
assistance which should be given to\fards the erlucation of the children of 
:tailway employees iF! under consideration. Government are not in fl 
position, at present, to say what action will be taken. 



QUBITIONS AND ANSWEBS. lU6 

Lieut. •• OolDDel ... A. I. ~  Will the Honourable Member state 
whether the RaBt Indian Railway will be prepared to consider the grant of 
an Educational grant to children who e8nnot be accommodated in Oakgrove 
School, considering the faet that there are thousandH of c:.hi:dren in the 
East Indian Hailway n'l'ld die !!Choo} eRn only accommcdat.e 400, the balance 
having to he Sl'nt to othE'T lIchools at enormous cost to the parenttl. 

JIr. A.. A. L. Paraona: 'file Uailwa\' Board will not be prepared to con· 
sider t·hat. a.part. from tne conside..ation of the general question of the 
88si/t.IlIlCe t.o be given in the future to the employee·!" of Railways for the 
education of their chilclren. 

P&Dd1t. lIirday l{ath K1IDZ1'U: May I Ilsk whether (;, vcrnment arc awa.re 
that it haR been stflted in the Jones Report that out of the boys and girls 
'who IIl'c in the Oakgrove School nearly 212 come from places whi('h pro· 
vide ncnrly lIS gOLd educ:ational facilities as Oakgrove. 

JIr. A.. A.. L. P&rIIOUS: I have read Mr. JoneR' report, Sir. 

INTRODUCTION OF REFORMS IN THE NORTH WEST FRoNTIER PROVINCE. 

388. ·Sir Harl Singh CJoar: (a) Has the attention of Government 
been drawn to n paragraph appear:ng in the news columns of the Pioneer 
of 27th Februury, 1928, to the effect that it is strongly rumoured in 
Peshawar t.hnt GO\'ernment have decided t.o immediRt.eh' introduce 
constitutional reforms in the North. West Frontier Province? 

(6) Is it proposed thflt there will ~ a Legislat:ve Council of not leu 
than 30 of whom not leas than 16 shall be elected. and that Sir Abdul 
Qaiyum is likely to be the first Minister? 

(0) If so, win the Government be pleased to make B complete state· 
Jnent 0.0 the subjeet? 

'!'he Honourable lIr. I. CJrerar: (a) The statement in the Pinneer of 
February 27th has been brought to the notice of Government. 

(b) and (c). 1'he attentifn of the Honourable Member is drawn to the 
reply given by the Honourable Sir Alexander Muddiman to Mr. Jinnah's 
-question on the subject which was answered in the Legislative Assembly 
'On the 16th February. 1927, at the end of the starred questions which were 

.odown for that day. I have no further stat.ement .to make. 

:l'awab Sir S&hibl&d& Abdul Qaiyum: Do GOl'ernment realise the import· 
1\Dce which the question of the Frontier Reforms haR assumed, and will 
they, in view of the lon~ delay, decide to introduce the measure of refonns 
recommended' by the Bmy C.A>mmittee. minus the so-called Minist.l'\", if 
they like, and aJIc.w more Members coming to this HOllse to represent the 
-cause of the North·West Frontier Province? 

~ '!'he Honourable Mr. J. Orerar: Government certainly recognise the grt"at 
unportance of this question. As I have alreadv BRid. I have at present 
no further statement to make. • 

Mr ••. A. • .T1Dn&h: May I ask the Honourable Member whether the 
matter is still under consideration and can he tell us when the considera. 
tion of this lIUI.tter would be concluded. the probable date. the probable 

,period' 
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The lIOD01U'abie JIr. J. Crerar: I am afraid I cannot suggest nny parti-
cular date. 

Lala Lajpat Rat: Are the GC'vernment aware that ·the non-decision of 
this case, the delay in the decision of this matter, whateyer the t~ 
decision, causes a great deal of friction· between the Hmdns and the 
Muhammadans 'I 

The HOD'>Ul'able JIr. I. Crerar: Government appreciate the great import-
ance of this question in all its bearings. 

INDIANISATION OF TI[]!l MEDICAL SERVICES. 
389. *JIr. K. S. bey: (a) Will the Government be pleased to state 

whether the recommendations of the Lee Commission regarding ° Indianisa-
1;ion of the Medical Services and reduction of the cadre of the Indian 
Medical Service have been given effect to? 

(b) With reference to the despatch of the Secretary of State for India 
under Devolution Rille 12 regarding Indian Medical Service officers, will 
Government be pleased to state whether they have given or made any 
attempt to give effect to the scheme promoted in that despatch l' If not, 
why? 

JIr. G. S. Bajpal: Government hope to make an announcement on the 
subject shortly. 

The Honourable Member is presumably referring to the scheme of reBel'-
va.tion sanctioned by the Secretary of State in 1923 under rule 12 of the 
Devolution Rules. If so, the reply to this pa.rt of his question ill in the 
affinnative. 

PAY 011' POSTAL P o B ~ L"l THE MAnBAS CmcLE. 
390. *JIr. G. Sarvotham B.ao: (a) Did th(' Postal Enquiry Committee 

of 1920 recommend to the several classes of postal employees in the Madraa 
Circle the same scales of pay-especially with reference to the maximum 
pay in each scale--as for the Bombay and Bengal Circles 'I 

(b) What are the reasons which induced the Government to give a lower 
scale of pay fer the Madras Circle? 

(e) Is it due to the difference in the cost of living and if so. have Govern-
ment made investigation in the matter, or, is it due to a comparison with 
the scRles of pay obtaining in the Local Governnu'nt ~ 

(d) Why was not compariFlon made with similar An-India Government 
services such ss the tel&"l'aphists? 

The Honourable Sir BhupeDdra B'&th JIlt.ra: (a) No. 
(b) Government did not consider the places in Madras Circle at which 

lower scales of pa.y have been given to be as costly as the placell in the 
Bombay and Bengal Circles where higher scales of pay have been given. 

(e) The Government of India have made no independent invelltigation 
into the cost of living, but in these cases the scales of pay granted by the 
Local Government are accepted 8S a suitable index of such cost. 

(d) Local scales of pay are fixed with reference to local conditions. 
"'The pRy of All-India Goverilment services is fixed on different considera. 
tions. . 
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hmuL SALARY 01" POSTAL Cunms IN MADRAS CrrY. 
891. *JIr. G. Sarvotham :sao: (a) Was the initial salary fixed by the-

Postal Enquiry Committee for Madras City lowered 'by the Government 
recently? If so, why? 

(b) Is the initial salary for postal clerks and of similar employees in 
Civil Account Offices in Madras ~t  the same now? . 

(e) Is it due to the fact that there is a large. number of e ~te  men 
~ aila le in Madras for any salary? 

(d) Are not wages in England fixed by a Wages Board .with reference 
to the cost of living and is any variation in the oost of living met by the-
cost of living 'bonus'? 

The Honourable SIr BhupeDClr& .&U1 Kiva: (a) Yes, in the ca.ae of 
clerks. The Government of India came to the conclusion that the Iced 
conditions in Madras City did not justify the continuance of the initial 
salary recommended for pc stal clerks by the Postal Enquiry Committee. 

(b) Yes. 
(e) No. 
(d) Yes. 

PAY 0)1' POSTAL CLBBKS IN MADRAS Crry. • 
892. *JIr. G. Sanotham Bao: (a) Is it 8 fact that in the Presidency 

Towns of Bombay and Calcutta and with the except:on of a few statioD8 
in the rest of the Circles the maximum pay for clerks, postmen, packers, 
etc., is the same? 

(b) Have Government ascertained whether the cost of living is uniform 
in eJl these places? 

(e) Have the postal officials at Madras sent 'representations to the 
Government through their Union praying that they should he given the 
same scale of pay 68 officials at Calcutta were given by the Postal Enquiry 
Committee? If the reply be :n the affirmative will their request be 
granted? If not, why not? 

The Honourable Sir Bhupendra Bath Kiv .. : (a) No. 
(b) No. 
(e) Such representations have heen received in respect of postal clerks. 

It is not proposed to grant postal clerks serving in Madras the same acale 
!>f pay as for postal clerks serving in Calcutta, for the reason already given 
lD my reply to part (b) of the Honourable Member's question No. 390. It 
has been decided, howc"'er, to grant an improved scale of pa,· to pos'aJ 
clerks Rerving in the Madras Cit,y. . 

VISIT TO lRDa OF MIss Sca.u.:n:. 
393. *JIr. B. Du: (a) Did Miss Mayo cc.me with a letter of credentials 

from the American Government and did the India Office and the Govern-
ment of India scrutinise her letter of credentials before she was allowed 
the confidence of the Government officials? 

(b) What safeguards have Government adoptcd so that Miss Schalek 
• may not commit acts of millfepresentntion in her writings on India and 

the Indian people? 
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The HOIlOlUabla Mr. J. Orerar: (a) The answer to the first part of the 
question is in the negat.ive, and the second part does not arise. 

(b) The action which Government, thought desirable is indicated in the 
letter which the Honourable Member has quoted in Q previous question. 

LIla Lajpat :B.ai: Are the Government aware that Miss Mayo has stated 
in her book that she accompanied Deputy Commissioners and Commis-
sioners in their tcurs in order to study conditions? Did the Government 
authorise her to accompany those officers on their tours? 

The Honourable 1Ir. J., Crerar: I think I must ask the Honourable 
Member to refer me t,o the document which the Honourable Member is 
quoting from before I can give an answer to that question. 

Lala Lajpat Rai: I presume that. the Honourable Member has already 
read that book. because he answered questions relating toO it before. 

'l'he B!'uourable Mr_ 1. Orerar: I have ('eriainly read the hook, but I 
ha.ve not memorized it. 

REPRESENTATION ON THE AMERICAN STAGE OF MIss MAYO'S BOOK 
" MOTHER INDIA". 

394, *Kr. B. Das: (a) Has the attention of the Government been drawn 
to a letbr of Sreemati Rangini Devi from the United States in the 
Hind1Utan Time8 and other papers that Miss Mayo's book .. Mother 
India" is being presented on the American stage as a one act play depict-
ing the ~ an cruelty of an Indian husband to his wife? 

(b) Have Government taken any action so far to stop misrepreseilta-
tion of Indian life to the American people? If not, are Government. pre-
pared to take any action? 

Sir Denys Bray: Steps were taken to initiate I';u('.h action as may be 
possible the day the article came to my notice. 

EIIPLOYMENT OF BIHARJS AND OmYAS IN THE GOVBRNJIENT OF INDIA 
SECRETAB.UT AND CENTRAL DEPARTMENTS. 

395. *Baja ltaghunandan Prasad Singh: (a) Will the Government be 
pleased to state how many men from the Province of Bihar and Orissa. 
are serving at present as clerks in the Central Government's offices which 
are under the Public Service Commission? 

(b) Will the Government be pleased to state what ia their proportion 
to the total number employed as clerks from the various other Provinces 
of India? 

(c) Is it a fact that there is not· a single Oriya in any of the offices of the 
Imperial Secretariat? 

(d) Is it a fact that there is not a single Oriya serving as a clerk in any 
of the following offices which are not under the Public Service Commission: 

(1) Director General, Posts and Telegraphs. 
(2) Railway Board, 
(3) Audit Officer. Indian Stores Department. 
(4) Accountant General, Railways. 
(5\ Accountant General, Central Revenues? 
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(6) Will the Government be pleased to state hfJw many candidates from 
Qrissa and how many from Bihar have in the last year (1007) and in the 
ourrent year (1928) applied for service in the Central Government and 
what favourable consideration has been shown to them? 

'!"be Bo.-ourable JIr. J. Orerar: Ports (a) to (6). The information is 
being collected and will be furnished to the Honourable ~ e er in due 
oCOUl'l'It) . 

• CaUTION OJ" UNIVERSITY TRAINING CoRPS AT DACCA AND NAGPUR. 

896. -Dr. B. S. Moonje: With reference to parts (b) and (c) of my 
·question No. 962, dated the 15th March, 1927, in which it was stated 
that the oapplicat,ions of the Universit:es of Nagpur, Dacca and Andhra 
for permission to form University Training Corps were received and t a~ 
they were under consideration, will the Govemment be pleased t-o state 
if the permission asked for has been granted? 

JIr. G. M. Young: Government have decided to ('reate "University 
"raining Corps at Dacca lind Nagpur and funds for this purpose have been 
provided in the Budget for 1928-29. The constitution of these twc· units 
will be taken. up as soon aF.: possible after the 1st April. The formation of 
a similar unit for the Andhra Universit.v must. I 8m afraid, wait until 
more funds 8.re available. . 

SUBSIDIES, REWARDS OR ALLoWANCES PAID TO 'fRANs-FRoNTIER 
TRmESJIEN, ETC. 

897. -Dr. B. S. Moonie: (a) Will the Government be pleased to 
·supply information OR t.he following point",j: 

(i) the amounts of subsidies, rewards or allowances paid to the 
tribesmen of the Trans-frontier tribal country for keeping peace 
per year during the 'last five years; 

(ii) an estimate of the number of modem ~i es possessed by the 
tribesmen of the Trans-frontier tribal country; 

(iii) an e.stimllte of the number of men between the ages of 16 ani 
55 years in the tribal country; . 

(iv) the number of raids committed by them per year dur:ng the last 
five years with an account"of the numhel" of lndiftns killed, 
wounded, looted and ('an-jed El\\av and their claumcation 
according to their J."f'Hgion and t ~ amount of property loot-
ed? 

(b) How many Indians ware 08rried away and held up lor ransom per 
year during the last 5 years with their c\tlssification according to their 
"l'tlligion and the amounts of ransom paid, if any, in each case? 

(c) Is the Arms Act in operation in the villages and towns within the 
borders of the Frontier generally liable to such raids and if so hoW' 
many Indians are licensed to possess modem arms with their classmea-
tion according to their religions? 

• Sir D8D}'II Bray: The statistics are being collected and will be sent to 
t.he Honourable Mlber in due course. 

() 
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Mr. Gaya Prasad Singh: Will the Honourable Member be pleased to 
send a copy of the statistics to me also? 

Sir Denys Bray: I shall be glad to send the Honourable Member a 
copy. 

RESIGNATIONS OF THEIR CoMMISSIONS BY OFFICERS OF TIlE r~ 
AND AUXILIARY FORCES SINCE 1923. 

398. *The Revd. J. O. Chatterjee: Will Government be pleased to stfte 
the number of resignations of their Commissions (whether accepted or 
pending), received from officers of each battalion of the Territorial and 
Auxiliary Forces since 1923 and the names of. the various· battalions from 
which such resignations .have been received? 

JIr. G ••. Young: The information desired by the Honourable Member 
is not readily available and its collec.tion would involve an expenditure of 
time and labour whiC'h, in the opinim of the Government of India, wouid 
not be commensurate with the results. All resignations of commissions 
are published at the time in the Gazette of India. 

The Revd. J. C. Chatterjee: Are Government aware that the number 
of resignations from cfficers of the Territorial Forces are veIJ much in 
excess of the resignations received from officers in the regular army? 

Mr. G .•• Young: Ko, Sir, not at the moment. 

ADJUTANTS AND CoMMANDING OFFICERS OF UNITS OF UNIVERSITY TRAIN-
ING CoRPS, ETC. 

399. *The Revd. J. O. Ohatterjee: (a) Will Government be pleased to 
state, what special considerations, if any, are b,'1"Ile in mind, in selecting 
Adjutants and Commanding Officers of units of Universitx Training Corps? 

(b) Are similar considerations also kept in view, in making selections 
for Commanding Officers of active battalions of the Indian Territorial 
~  . 
Mr. G. II. Young: (a) and (b). In both cases omcers are selected with 

special reference to their mildta.ry qualifica.tions and t,he composition of the 
Corps or unit to which they are appointed. 

MEDICAL INSPECTION OF ScuOOL CmLDREN IN DELm. , 
400. *The Revd. ;S. O. Ohatterjee: (a) Are Government aware of the 

fact that no provision has hithert,o been made for the medical inspection of 
'school children in Delhi 1 

(b) Will Government be pleased to state how long a scheme for the 
medical inspection of school children bas been under their consideration? 

(c) Will Government be pleased to state when they propose to give 
practical effect to the scheme? 

. Mr. G. S. Bajpal: With your permission, Sir, I shall answer parts (a), 
(b) and (c) together. A scheme of medical inspection of chiildren in 
schools in Delhi was submitted to Government in October 1927 and hall 
been sanctioned with effect from the 1st February 1928, and 'the necessary 
funds have been provided for it:. . Steps are being taken to give efle0t tQ • 
the scheme immedP.ately. 
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REORUITMENT OF THE MEBS AND MEBATS OF AJMER-MEBWABA TO THJI 
INDIAN Amfy. 

401. *lta1 Sahib BarbUas Sarcia: (a) WIth r£:ference to Government's 
reply to my question No. 840, given on the 2nd September, 1927, will Gov-
ernment be pleased to state whether it is after the world war or from 
before it that the material furnished by the Mers and Merats of Ajmer. 
Merwara has beln considered inferior to that furnished by others? 

• ~  Will Government be pleased to star.e whether this belief is based 
on reports submitted by officers who were in command when theMers and. 
Merats were on field service? 

(e) Were these reports supportoo by incidents, occurrences or other 
facts proving their physical inferiority and have Government tested the 
correctness of these reports? 

(d) Is it a fact that Colonel Hoskqri, who long served in and later 
commanded the Merwara Infantry at Ajmer, and the present Recruiting 
"Officer in Rajputanll protest,ed against the ban being placed on the reo 
cruitment of Mers and Merats and have these and other officers who 
hn,,'c had intirnnte knowledge of Mers and Merats strongly recommended 
that these classes should be recruit.ed -for the Army 'I 

(e) Will Government be pleased to state, in case the Mers and Merats 
were not considered inferior in fighting qualities, before the World War, 
the reasons why they are now considered inferior? 

(fl Is it 11 fact that almost the entire adult male Mer and Merat 
population of Merwara enlisted in the Army during the Great War and 
went to the front and that their field service was de('lared to be efficient; 
"and satisfactory? 

, (g) Are Government prepared to hold an open enquiry "to find out whe-
ther the Mers and Merats are fit for recruitment to the Army? 

JIr. G ••. Young:_ In the interests of the community concerned, I 
would prefer not to give a detailed answer to my Honourable friend's ques-
tion on the floor of this House. I will, however, supply him privately 
with all the information he del!iires, and he can use it in an;\' way he likes. 

APPOINTMENT 011' INDIANS AS CmEF MEDU'AL OFFICERS ON STAH 
RAILWAYS. 

402. *:R'awab Sir Zulflqar AliKhan: (a) Will the Government be pleased 
• to state whether any Indian has ever acted as Chief Medical Officer in any 

State Hllilway since the inauguration of the Reforms in 1921? . 
(bl Will the Government be pleased to state the medical qURliflcations 

essential for holding administrative medical appointments on Railwavs'l 
(e) Will the Government be pleased to lay on the table 8 st~te ent 

giving the names of m"dical officers serving in the E. I., the G. I. P., the" 
E. B., and the N. W. Railways, with their medical qualifications and indio 
cating which of them possesses the requisite professional qualifications for-
administrative appointments 'I " -
• (d) i ~ t ~ .Governme?t }>e pleased to state whether they Rre consider-
mg the deslrablhty of nppomtmg at the earliest opportunitv qualified Indians. 

"to administrative POStS such aa those of C, M. Os. and P. ·M. Os.? 
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Ill. A. A. L. Pancma: (a) No. 
(b) There are no general orders on the subject, but it is considered de-

sirable that incumbents should hold a diploma of public health. 

(c) I would refer the Honourable Member to the Classified List of State 
Railway Establishment wh,ich also gives the degrees held by the officeN 
. concerned. 

(d) The appointments go by selection; there is no reason why Indians 
should not-hold thpll1; the most suitable man is sele t~  irrespective of 
"e!ther nntiollnlity or senior it~  . 

~  XOTICE QUESTION AND ANSWER. 

LoCKOUT AT LILLOOAH ON THE EAsT INDIAN RAILWAY. 

Ill. N .•. Joshi: (a) Is it a fact that about 14,000 workmen working in 
the workshop at Lillooah have been locked out since the 7th instant? 

(b) Will Government be pleased to state the fR('ts nnd issues involved iu 
t.he dispute? 

(c) \Vill Govenunent be pleased to state what steps they have taken to 
give proper consideration to the demands of the workers involved? 

The Honourable Sir George Bailly: The facts of the case as far as is 
known t·o Government at present may be briefly stated as follows: 

About 1! months ago, the Agent of the East ~ ian ~l ll  received two 
appeals from the I_illooah workshops, asking for increased pay. One of the 
appeals appeared to come from the unskilled workers and the other from 
the skiHe.d workers, and in the latter reference was made to the rates of 
pay at Lahore and Lucknow so that an enquiry had to be made from 
those places as to the rates of pay in force there. After examination the 
Agent came to the conclusion that there was neither a case for a general 
iLcrease of pay nor a case for assimilating or making comparisons with 
the rates in force in Lahore and Lucknow where conditions are different. 
He referred his conclusions on these points to the Railway Board who 
'agreed with 'his views. 

The Agent .is, however, further examining the question whether the 
rates of pay of Rny particular class or classes of workmen in the Lillooah 
workshops compare unfavourably with the ra,tes of wages paid for similar 
. workmen in OH.P.T workshops in the vicinity of Calcutta. The full facts 
have been communicated to the Press in the Agent's communique of the 
<'Sth instant. 

Before the above decision was communicated to the men, the men who· 
'had come in to work as usual on Monday morning downed tools after the 
mid-day break on that date and refused to work. Tuesday was a holiday. 
"On the works re-opening on Wednesday morning the men came in to work 
'aeain but stood by and did nothing, and in the afternoon of that da.te they 
-were infonned that they would get no pay for the hours they were stand-
ing i~ and that as they did not appear to be inclined to work t,he shops 
would be closed till further notice. In consequence the shops have been 
closed from the afternoon of tha.t date. . 

In a telegram, which the RaHwav Board received from Mr. Mitra., the 
·16ader of the Union, the dismissal of 4 men was mentioned as the reaSOD 
"for t,he men stopping work On enQuirY from the Agent it is understood 
·that aft·er an enqulry 2 men were discharged on the 16th e r ar~  for 
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fighting with each other inside the workshop about some private matter,. 
and that 4 men were suspended for 2 days for idling On the 2nd instant . 
.All regards the latter, there was never any question of discharge or dismis-
sa·1 of these 4 men and it would have been open to them to resume work 
ill the ordinary course after the period of suspension was over. '1'he sole 
reason for closing the shops is the men's refusal to work, and the only 
explanation of t.heir refusal which has yet been given on behalf of the men 
is contained in. Mr. Mitra's telegram to which I have referred. It does 

• not appear tha.t since the shops were closed, the men have yet approached 
the Agent or asked that they should be re-opened. 

Mr. If .•• .J0BhI.: May I ask whether Government are prepared to ap-
point either a conciliator or an arbitrator to investigate the issues in this 
dispute? 

The Honourable Sir George Rainy: I don't think in a case of a. dispute 
a.rising in this way over a mere refusal to work, unexplained On behalf of 
the men, that t.he question of appointing an arbitrator or a conciliator-
really arises. 'l'he first step to be taken ;is that the men should approach 
the Agent., and until that has been done it is impossible to consider any 
3( tion of the kiftd suggested. 

Mr. If .•• .J08h1: Is it not a fact that the men had complained that 
the wages paid at LiHooah were lower than in some other workshops? 

The Honourable Sir George Rainy: I thought that I had made it clear' 
in my answer, that in their petition they asked that their pay might be 
8ss,imilated to the rates prevailing in Lucknow and Lahore. 

Mr. If. :II . .Joshi: When the issue consists of the demand for higher-
wages, may I ask why Government should not appoint either a conciliator-
or, an arbitra.tor t.o investigate whether tll.e wages paid at I_illooah are lower-
OT not? 

The Honourable Sir George Rainy: I must point out toO the Honourab-l6 
Member that, so far as any statement has been made on behalf of the 
men, it has not been stated that their refusal to work has Iiny connection 
with their demand for higher pay. 

lIr. K. Ahmed: How is that four men who were previously dismissed 
',n private grounds and two other men who had been suspended foment 
trouble among 14,000 men, causing them to stl1ike? Is it not on the ~ 
ground of higher pay? 

The Honourable Sir George Rainy: I am afraid I must ask for notice-
of that question. 

Mr. K. Ahmed: In view of the fact that the HonQurable Member has 
himself admitted in his answer that four men were dismissed for private 
reasons and two were suspended for fomenting trouble, how could thev 
('Quse Q strike among 14,000 men, if not for higher pay? Is that clear?' 

The Honourable Sir George Bainy: I am sure the Honourable Member 
will acquit me of any intentional discourtesy, but I should wish to exa,. 

. mine maturely the important considerations he has brought to mv notice 
hefore I reply. (Laughter.) • 

1Ir. K. ~ e  Will it not be for the benefit of the Honourable Mem-
ber to take mto confidence some ot.her .Members Rlso? (Laughter). 
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(1) CREATION OF A NORTH· EAST FRONTIKB PROVINOE. 

(2) REVEBSION OF SYLH1IlT TO BENGAL. 

336. JDum B&badur Sarfaraz Hussain Xh&D: (a) Is the statement 
:published in the issue ot the Statesman of December 21st, 1927, page 
'I, under the heading .. New Frontier Province" corract? 

(b) If &0, will Government please state if it is a fact tha!. they s,r" con. 
·aidering the creation of a North Eastern Frontier Province, and thBt they 
· are negotiating on the matter with the Assam Government? 

(c) If the answer to (b) is in the affirmative, will Government please 
state what action they propose to take in the matter, and whetheI they 

· are in a position to place on the table the views of the Assam Government 
regarding such creation? 

(d) Will Government please state if it was proposed that Sylhet should 
· re"\'ert to Bengal? 

Sir Denys Bray: I beg to invite the Honourable Member's attention to 
~e reply given on the 7th instant to unsts.rred question No. 191. 

DEVELOP1IDNT OF CIVIL AVIATION IN INDIA • 
• _ 337. Khan Babadur Sarfaraz Hussain Khan: (a) Has the attention of 

'Government been drawn to the statement published in the Btate.maft 
of December 21st, 1927, page 8, under the heading "Air CentrE: of East"? 

(b) If so, will Government please state whether they can state their 
policy apart from the statement made by Colonel E'helmerdine, Director of 
Civil Aviation. India, at the ::mnual conference of Associated Chambers of 
Commerce of India and Ceylon in Calcutta., with regard to the !ndianization 

· of the Air Service in India.? 
(c) Have Government established any institution for the proper training 

· of Indian youths, and will they please state what would be the minimum 
qualifications of the candidates for such recruitment? 

'!'he Honourable Sir Bhupendra Ifath Kim: (a) The answer is in the 
· affirmative. . 

(b) I would draw the attention of the Honourable Member to my speech 
iII this House on the 1st March 1927 ;in connection with the demand for a 
supplementary grant of Rs. 9,96,000 for Aviation during 1926·27. In that 
speech I explained the general policy of the Government of India in re-
gard to the development of civil aviation in India: 

(c) No; but a scheme has been formulated for the grant of. scholarships 
k- young Indians for training in av;iation in England with a view to pos-
sible future employment under the Civil Aviation Directorate in India. 
The minimum quatification for such scholarships is the B. Sc. Degree, pre. 
ferably in engineering, or its equivalent, and candidates should not be 
II!ore than 25 years of age . . 

CIvIL AERoDROMES. 

338. Khan BahadlU' Sarfaraz H11S8ain lthan: (a) Will Government 
please state if the new aerodrome is ready at Gya for the purpose of deal.: 
ing with such traffic as reported by Colonel Shelmerdine? 

(b) Does any other aerodrome exist at any other place besides Gya for 
-the same purpose? If so, what are the names where aerodromes exist? 

.( 1234< ) 
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The JloD011l'able Sir Bhupendra Bath J[1tra: (a) No, but a site for a 
civil aerodrome at Gaya hail recently been acquired, and the work of pre-
paration will be put in hand at once. 

(,b) Yes. GovermneDt -civii aerodromes and landing grounds exist at 
Karachi, Allahabad ,(Bamraoli), Fatehpur, Calcutta (Dum Dum), Akyab 
and Victoria Point. 

STA1'EMENT IN THE STA.TESMAN OF Dr.CEMBEIt 21s'·, 1927, "NDER THE 
• HEADING .. BOGAL RAIL PBoJlWI'''. 

339. Khan Bahadur Sarfaru Jl1lII&JD Khan: (a) Is the statement 
published in the issue of the Sta.teBman of December 21st, 1927,· page 11, 
under the beading ··Bengal Rail Project" correct? 

.(b) If so, will Government please state the total estimn.ted cost for the 
purpose of the Bengal rail project 1 

(c) Is it a fact that the project is the biggest &cheme ! l the Eastern 
Bengal Railway programme and is it contemplated to be completed by the 
next 5 years? 

Mr. A. A. L. P&rIJOU: (a) Yes, except that the project has not yet been 
put before the Standing Finance Committee, certain details being still 
under consideration. 

(b) The estimated cost of the Dacca-Aricha Railway, if built on the 
broad gauge, is Rs. 189 lakhs. 

(c) Yes. 

EsTABLISlDIENT OF A PRoVIDENT FuND FOB TEMPORARY AND EXTRA TEx-
FORARY STAFF IN THE OBDNANCB AND CLoTHING FACTOBIES. 

840. Khan Bahadur Sarfaru Jlussain ][han: (a) With reference to 
Government reply "The quufltilln of ('stablishing a ProvideI;L Fund to in. 
elude a contribution by Government is under consideration" to starred 
question 1138 on the 19th September, 1927, will Government please state 
if they have come to any decision in the matter? 

(b) If so, will they please communicate the result to the House? 
Xr. G ••• Young: The Honourable Member is referred to the reply 

~ en on the 1st February to Mr. N. M. Joshi's starred question No. 30. 

RECRUITMENT OF A 'CHEAPER CLEmOAL STAFF IN THE POSTAL 
DEPARTMENT. 

341. Xhan Bahadur Sarfaru Jl11S6&in Khan: (a) Will Government 
please state if they have arrived at any decision regarding t.hE' subject of 
recruitment of a cheaper clerical staff in the Postal Department (vide 
Government reply to starred question 1101 on the 19th September, 1927)? 

(b) If so, will they please state if orders on the subjp.('t have been 
issued? 

The Jlonourable Sir Bhupendra 'Bath JIltra: The attention of the Hon-
• ourable ,Member is invited to my reply to Mr. N. M. Joshi's unstarred 

'qUestion No. 296 on the 7th of March 1928. 
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V ACAloi-<r Mn.rrABY BUILDINGS AT SATABA.. 

342. ][baD Babadur SarJarU HUII&iD DaD: (a) With reference to 
Government reply "A proposal for ut.ilizing the buildings is under consi-
deration" to pan (c) of the unstal'red question 130 on the 19th September. 
19'27, regarding vacant military IJUildings at Satara, will Government please 
state if any decision has been arrived at on the subject? 

(b) If so, will Government please lay the result (\n the table? 

Mr. G .•. Young: (II) The nnswer is in the nega.tive. 
(b) Does not urise. 

RESOLuTIoN No. 90, PASSED AT THE 7TH SE8!UON OF THE ALL-INDIA POSTAL 
AND RAILWAY MAIL SERVICE CoNFERENCE HELD AT NAGPUB. 

343. lthan Babadur Sarfaru HUI8&i.n KhaD: (a) Will Government 
please state if they have come to any decision regarding the resolution 
No. 90, passed at the 7th session of the All-India Postal and Railway 
Mail Servic.e Conference held at Nagpur as referred to in Government reply 
to ullstarred question 134 in the meeting of the Legislative Assembly OD 
the 19th September, 1927? 

(b) If so, will they please communicate the result to the House? 
The Honourable Sir Bhupendra Bath Mitra: (a) and (b). The matter ie 

still under consideratiQn. 

HEALTH OF MR. SATISH CHANDRA CIlAKRABABTY, A STATE PRISONER. 

344. Khan Babadur Smaru Hussain ][han: (a) Will Government 
'please state if they have made inquiries on the points 1'aised by Mr. 

Satyendra Chandra Mitra as referred to in Government reply to starred 
question 1034 on the 14th September, 19271 

(b) If so, will they please communicate the result to the House i-
The Honourable Mr. I. Orerar: (a) Yes. 
(b) A copy of' a letten dated the 19th November 1927 sent to Mr. Mitra 

;ill laid on the table With reference to the last sentence of the letter I 
should add that ~  Chakrabarti has since been brought back to Bengal 
and placed in village o~i ile  

Copy OF LETTER No. D.-3667, DATm TJU: 19TH Nov.KJISB 1927, FBOM TJU: DJDPUTr 
SZCRJ:rAll.Y TO THE GOVI!:B.NKENT OF INDIA, TO S. C. MlTII.A, ESQ., M.L.A., No. 122, 
Bow BAZAR STB.D:T, CALCUTl'A. 

~B  :-Health 01 State prisoner Satish Ohandra Chakrabartti. 

I am directed to invite a reference to the reply given by the Hon. the Home 
Member in the Legislative Assembly on the 14th September 1927 to your question 
No. 1034 on the subject noted above, and to furnish the following infonnation with 
reference to the points raised in your question: 

(a) Symptoms shown by Mr. Chakra.bartti while in confinement have given rise to 
the suspicion that he is suffering from filariasis. But the blood test for filaria, the 
organism that produces the disease, has given negative results. It is not possible to 8&7 
when this condition first began to appear, since it is one that develops slowly. It was firlt 
brought to Government's notice while Mr. Chakravartt·i was in the Mandalay Jail, IIIld 
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was then b,liew.d to be of lOme yura' standing, though i~ gavo rise to no .cti". 
Iymptoms while he was there, and the presence of filaria has never been definiiell' 
'established. 

(b) The Superintendent reported that no treat en~ other than, that already given" 
was like'y to be beneficial, and that there was no specific cure for filariasis. 
)fro Chalcrnartti was allowed AyiJrvedic treatment, unde!" which there was lOme 
alight improvement, but the symptoms remain. Government have no information .. 
regaris: Sfty .. urances tut Kaviraj 8hyamadas BBchupati may ha .. given him. 

(c) There ia no Buch propo8Bl before Government . 

• 
CASE 011' MR. BEPIN BEHABI GANGULY, A. STA.TE PmsoNEB. 

~  DIa· BaIladar SIdUu H1IIB&lD Khan: (a) With reference to GoY-
erntnent replY' .• A petitioo has been ~i e  and JS at present under con-
sideration" to starred question.  1035 on the 14th September, 1927, will 
Government please soo.te if they h&'Ve come to any decision on the sub-
ject? 

(h} If so, will they plcsS6 communicate the result to tIie House? 

'!'he Haaourable m. 1. Orerar: The State prisoner has been allowed f;o. 
visit places where bis land is situnted, in order to enable him to produce: 
evidence berore the settlement authorities engaged in preparing the record. 
of ,rights. 

NUlIBEB .A}(D NA.MlI:S OJ' hCIENT BUILDINGS 011' HISTORICAL INTEBEST 
EXJ8'l'niG' m= TIIB NlIlW CAnr.u. AltD. 

346. Xban Babadu\' Sarfaraz HU&8&in lt1um: Will Government be 
pleased to state the nurqber and r.ames of the ancient buildiI';z; of historical 
ihteresf; exiating in tbe New Capital' area? 

I 

,. Mr. fiI.. I., lIajpal,:, A list, df ancient, buildings' lind monuments of his-
trorical interest in the New Capital area, which are looked after by tkel 
Archll!a1ogical Deparlment, has been placed in the Library of the House. 

ss ~Bil o  RA.n..WA.'1'" STA'J!-:OW A.T SYlJIET GHAT. 

847. Dan Bahadul Sarfarll: Hussain Khan: (a) Will Government 
please state if theJ'ha.ve TeCeivedthe: ProceediDgs' of the Assnm Couneil f'lt 
the 20th July 1927. 8S referred ·to in Government reply to starred question 
]boo' in the meeting of the LeIDslative Assembl,. on, the 14th E'eptember. 
nJ'.l7? 

(11) l r~  mw Gbvemmem inffpolliUon'tO' furliish therepliea tb Ifarts (II)' 
and (b) ofl\lr; Si-iS'Chaudra Dutta'g:question? ' 

m: L •. 1;. ~  (n) Yeg. 
(11) I am having " eopy of the letter containing" t ~ iDform:aflicm ~ 

&0 the Honourable Member. 

Ton:, 'J1J:sor 0.' DuD .1..J:ftBR-Gnicms. 

349! :Daa B'hpd'b" Sarfllraz JlfIIIWD DaIi: ("'. Will' t'fbWmn't'f!'n. 
~ in oi re i  tile Direefbr.ornmetal'ofFPO$ts and'Telegrnp,tis hall' a~ -

B 
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at anr final decision on the subject of the time test of Dead ettero i ~  
which was under revision l"ide Government reply to unstnrred question 

~ in the meeting of the Legislative Assembly on the 14th September. 
1927)1 

(l.) If "so, will they please communicate the result to the House? 
The Honourable Sir Bhupendra Bath Kitra: (a) and (b). The matter ia 

still under consideration of the Director General. 

NmmER OF RA·JPUTS SERVING AS CoMBATANTS IN TIlE INDIAN ABJIY. 

349. Mr. Gaya Prasad Singh: (a) Will o ~ n ent kindly give a Ftate-
ment, showing the number of Raj puts employed in the combntant force :1 
the InJian Army, year by year, during the last 25 years, or for such othf.r 
period for which the figures may be available? 

(b) Are such figures available separately for the different Provinces? 
Mr. G. X. Young: (a) and (b). I will furnish the Honourable Member 

separately with a statement showing the number of Rajputs. by provinces 
611 far as this is possible, who were serving as combatants in the Indian 
Army on the 1st Januarv of each of the vears from 1918 to 1927. I trus' 
that' this information will suffice for the 'Honourable Member's purpose. 

ADVERTISING OF ALTERATIONS ON TIlE TIMINGS OF TRAINS ON TIlE EAST 
~  IlATT.W.-I.Y IX THt: SAKTI 01' DI'RDWAN. 

350. Mr.' Amar Bath Dlltt: (a) Is it a fact that alterations in the 
timinfs of trains on the East Indian Railway are advertised in some 
mofussil vernacular newspapers? 

(II) Is it a fact that such alterations of timings on the East Indian 
Railway are not advertised in the Sakti newspaper published weekly in 
Burtlwan. East Indian Railway? If so, will the Government please state 
the reasons for the same? 

Xr. A. A. L. Parsons: (/1) and (b). I would refer the Honourahle Member 
~ the reply ~i en to questions Nos. 635 and 636 to Mr. Mukhtar Sin&b 
on the 1st March, In27. 

Alu:m>lIEN'r OF THE htm:GBATI01{ LAW IN PUAlIA. 

851. ltban Bahadur Sarf.U'u lIuE'sain KhaD: Have the Panllma 
authorities .amended the Immigration Law for Indian residents known as 
"henevolent leniency" as promised by the saii authorities in ncC'ordanee 
with His Mlljesty s Government's representation [vide Government reply 
t.c. my starred question No. 467 (b) on the 25th August 1927] ? . 

Sir Denys Bray: Net yet, so fllr as the Government of India are IlWBra. 
Jt is understood that the matter will be taken up when. the PanllIIla National 
Assembly meets this ycar. 

Sr.\TlIIE:lI'T IN THE Sr ATE8V AV 011' n1l!"EYIHf,lt 21 RT, ] 927, UNDBB. m. 
HKAnING "IN1>u1{ FLoon RKLllU' ... 

3!i2. lOlaD Bahadur Sarfaru H11BB&iD Khan: (a) Has the attention cf 
Government been drnwn to the sLatement published in the -SIn',,,,,,,,. 
of December 21st, 1927, page 7, under the heading "Indian ~  ReJief"1 
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(b) If so, will Government please state if the statement made therein 
... £1,435 being the totnl amount which has been collected" is. c01'1'ect? 

(e) If correct. will Government leas~ state if they will ~ tain the in-
formation from the Governor '}f Bomba., if he has received the amount 
~e itte  to him? 

(d) flas the Governor of Bomba.\' distributed the amount so c(llIected 
in the different circles in India where flood havoc devastated the area? 

1Ir. G. S. BaJpal: (a) Yes. 
• (b), (e) and (d). The information is being collected and will be supplied 

to the Honourable Member later. 

CmcULAB No. 29 ISSUED BY THE DIRECTOR-GENERAL OF POSTS AND 
TELBOBAPH8. 

853. 1Ir. Srish Chandra Dutta: (a) Has the attention of the ~ 
ment been drawn to the paragraph .. Foolish Postal Circulnr" in the 
·-editorial column of the Amrita Bazar Patrika of the 17th February, 19281 

(b) If so, wiIJ the Government be pleased to state: 
(i) the circumstances that led to the issue of such an order for the 

PQ$ts and Telegraphs Department? 
(ii) What ~ e ti t  provision has been made to guard against the 

disabilitie; for thf' young men seeking appointment in thAt 
Department as pointed out in the resolution of the All-India 
Postal and R. M. S. Conference referred to in the editorial? 

(e) Are the Government aware of the fnct that there is no such restric-
·tion relnting to the recruitment of clerks in the mercantile cstabjshments 
in Calcutta or Bombay? 

Cd) Are there restrictions to the recruitment for Local Government 
servi::es s:milar to tI\lIse imposed by Director-General's Circular No. 291 

'!'he Honourable Sir BhupeDdra .ath Kim.: (a) Yes. 
(b) (i) and (d). The Honourable Member is referred to the reply given 

·to part (e) of his question which was answered in the Legisl,tive Assembly 
on the 14th March, 1927. 

(b) (ii). Government do not consider that there nre anv di!:nbilit!C8 
involved as alleged in the resolution referred to by the Honourable Member. 

(e) Government have no information. 

MOTION FOR n~ l  

LoCB:OUT AT LILLOOAH ON TIlB EAST INDIAN .RAILWAY. 

Kr. ~ t  I hnve received notice of a motion for the ndjotlmmen' o! the .busmess of the Assemblv to discuss the !:ubject mntter cf the qucs-
~lons Just answered bv the Honourable Sir eo~e Rainv. The notiee 
H from Mr. Joshi. I do not know whether the HonoUl'llble Memher wishes 
to. press ~is oti~n  in view of the 8DS)Vers tha,t he has received to hi. 

-.bort notice questions. 
.2 
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~ •• , •• .Joshi (Nominated: Labour Interests): In ~ie  of the .un-
satisfactory nature of the replies, I do not t in~ I. s ~ l  gIve up my .nght 
of making the motion f.::r adjournment, but If It IS to the convemence 
of the House that I should take it on Monday. . . . . 

Mr. President: It is not a question of the convenience of the House. 
Xl ••• ]I. loshi: Then in that case I shall meve this motion for 

adjournment on Monday. I want to know.whether there is ~n t in  againllb 
giving another notice on Monday and movlDg the same motIOn. 

Mr. President: The Honeurable Member does not then consider thiil. 
motion to be of urgent public importance'!-

JIr. K. ]I. loshi: All right, Sir, then I move my motion. 
Sir, the subject matter for which I wish this House to be adjourned 

is now befere this House in the form of the questions and answers. TheN 
is a lockout of about 14.000 men in Lillooah. The main issue involved 
i. the demand of the men for an increase in wages. It is quite true that. 
a small &ide issue has somehow crept in on account of the suspensicn Df 
four men, but the main issue is the demand for higher wages, and thet 
men have been locked out. In my judgment this is a subject of grent; 
public importance, because the East Indian RAilway is public property, 
and any great event like this is bound to affect the public interest'J. _ 
Secendly, it is of recent ocoutrence, therefore I do not think there is nny-
thing in the Standing Orders which wi] come in t'he way of my mavin; 
iihis adjournment. Lt is a definite mAtter, a mntter of public importance, 
and a matter of recent occurrence. I therefore hope that leave will be 
giv.en to me to make my motion to-day. 
~ :,pao1J1&ble, $ir George Rainy (Member for Commerce aJld Raih 

ways): I think, Sir, it would be unfortunate if the doctrine advanced by 
the Honourable Member were stretched t:> this extent, thnt it was held 
that the occurrence of any strike on a railway was a matter of such urgent 
pubiic import.ance as to deserve to be considered by means of n motion 
for the adj::urnment of this Bouse. I frankly admit., that, when a Jarge 
indul'trial estal?lishment like a St,ate Railway workshop has to be close·l 
down, it is Q. Ipatter of public importance. But I do submit that the 
degree of urgency, as well as, to some extent, the imporlance of the ques-
tien, must depend upon the circumstances of each pnrticular case. Now 
in this. case the Honourable Member has submitted that the rl'sl cause of 
the refusal· to. work is the claim to incrensed pny. Dut, Sir. I would' 
point. out that no informntion hAS reached Gover:nment. to thnt effect from 
the men themselves. I have stat.l'd the fact.s 8s fully ns I could in mv 
answers, Rnd it does seem to me, ir~ that in this particulAr cnse it CanD.,". 
be. said that the ntt~r !S of such urgency as to justify n motion for 
adjournment. Clearly. It J& a oose. is which the, nnturAI i!ollrse wouti 
be f?r the ~n to approach the ~ent nnd to clear up the issues which 
are Involved In the matter. I suhmit thill is R case in which it. 'would bo 
within the discretion of the Chair to rule that the ~tion wns n·ot of suc!t 

~l  importapoo Qr of- 8ueh urgency- 88 to justify the motion for 
a~~o rn ent-  -

:.r, Pnsldent-: If I were to ndmit this motion it would menn th,," 
eJIIery. Jotokout or s~i e oan· be a subjl'ct matter for a motion for n ~ irl~~  
menh. L am alraidl }! am IlOt prepared to lay down suc;h ~  e l~t o r  
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Unless there are aily special circumstances cObneeted ~t  alockoul ~ 
,"trike justifying the Boncurable ~ er to break through the normal 
business of the House, I am nOt prepared to allow him to do so. I there. 
fbre rule the momon out of order. 

• MOTIoN FOR ADJOURNMENT . 

~ l  KAnt BY HIS EXCELLENCY mE COIlOfANDEn-IN-CIITEP ON TUB 
8TH MARcn, 1928, IN CONNECTION WIm THE REPORT 01' THE SANDDURST 
COMMITTEE. 

Ki'. President: I have also received notice of 8 motion for the adjourn. 
'ment of the business of the Assembly from Yr. Jinnah. The motion 
reads thus: 
, "I beg to give YOll notice that I shall move to·day for an adjournment of the 
'business of tile Assembly for the purpose of iB ss n~ a definite matter of r l ~t 
publ:c importance, namely, the announcement made by His Excellency the Commander-
in·Chief on the 8th March, 1928, in connection with the Report of the 9andhurst Com-
mittee." 

Mr. II . .A • .TInnah (Bombay City: Muhammadan Urban): Sir, I beg 
'your leave to allow me to make this motion for the adjournment of the 
business of the Assembly, on the ground that the matter that I want \;0.) 
l1iscuss is a definite matter of urgent public importance. Thnt it is definite 
I do not think it can be doubted. That it is a matter of public importance 
:(If the highest orier cannot be disputed; and further it is an urgent matter, 
and I want to restrict myself to this cne specific mRtter of reeent Occurrence , 
:nhd it is this: that the announcement made by His Excellency the Com· 
mander-in-Chief is in total defiance of the decision of the Assembly which 
was arrived at in its last session at Simla, which endorsed without a. 
~i ision the unanimous recommendati::ns of the Sandhurst Committee. 
'gir, I therefore ask you to give me leave to move this motion. 

'!'he Honourable Sir Bull Blackett (Leader of the House): Sir, that 
this is a matter of definite public importance I should be the last to deny. 
'The Government el ~ e a full discussion of the matter and hnve from 
ihe first undertaken that full opportunity would be given to this House to 
-discuss the Government's views on the Report of the Skeen Committc£". 
~ t for that very reason the Gcvernment wou'd deprecate this discussion 
1D the comparatively short time that is available for a motion for tho 
tl otl~ ent of the ll~e  I would ask you, Eir, to rule that this pr:J- r 
t'osal IS out of order on the ground that it anticiru!tesJLmatt.er. which has I' 
beeh re ~o sl  apDoinu.d f6r considerntionand a -;mUer it -~i~ ~~  
to, which. a notice of motion has been previously given. The whole subjE'!!t 
~n be dIscussed on the Army Dennrtment Grnnt. The discussion of that I 
1JrAnt hns been specially ndvnnC'E'rt for TUE'sdnv or Wednesday cf next "'eek, 
ln~ee  ~t the recmest of the Honourable ME'mber who desires to mov9 
thIs. motJ?n for .Rd,iourn",!c!'t, and a notice hns bePn given of a s e~ 
,lnotlOn WIth a V1eW to ralslDg this question. If by any chance . . . . 

Kr. Presideat: Is there 8 special motion doWll on the paper? 
'lh Jronourable Sir Bun BIack,t... Y • ea . 
... K. A. liDDah: By whom? 
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The Honourable Sir Basil Blackett: I have Mr. Cham an LaU's motion-
•• for obvious reasons ". (Laughter.) But there is also 8 motion on ~e 
question of Indianising the Army. . . . . . 

Lala Lalpat B.ai (Jullundur Division: Non.Muhammadan): Mr. 
Chaman La.ll was not present when this announcement was made. 

The Honourable Sir Basil Blackett: In any case if by any chance the 
motion for that discussion were not reached before the guillotine falls 
next Thursday, the Government would be very willing to consider tne 
.grant of a special day later in the Session with a view to discussio.n of 
the whole question of the Government's decision on the Skeen CommIttee 
Report, for the reason that they do desire a full discussion of the matter. 

Mr. )I. A. liDDab.: Would you allow me to say 8 . few words, Sir?' 
The Honourable the Leader of the House has missed the point entirely. 
He says the Government are prepared to give B day to discuss the whole 
question. That is not the purpose of my motion. The purpcse of my 
motion, as I made it clear, and surely the Honourable the Leader of the· 
House ~ t to know, is this. . . . . . . 

Mr. President: The Honourable Member has no right of reply. 
Mr. k. A. liDDah: I want to make it c1ear in my arguments that be 

ought to know that I am restricting my motion to cne specific matter of 
recent occurrence which is the only justification for 8 motion of this· 
character; and that specific event of recent occurrence is that the announce· 
ment made by the Commander-in-Chief overrules the unanimous recom· 
mendations of the Assembly. 'That is my grievance. I am not going to 
discuss Indianisation; I do not want to .discuss the pelicy, military or 
otherwise; and it is this specific purpose I have in view. Then, Sir, be 
said ...... . 

Mr. President: The Honourable Member is really replying. 

Mr. )I. A. linnah: I am arguing that his arguments are wrong. 
Mr. President: The Honourable Member is not entitled to make Ii 

l'eply. 
·Pandit JIadan )loban Jlalaviya (Allahabad and Jhansi Divisions: 

Non-Muhammadan Rural): Sir, I am sorry that the Honourable the 
Leader of the House opposes this motion. The ground that he advances 
is that he wishes the matter to be fully discussed and that the time 
allowed fer an adjournment motion will not give the House that time to 
discuss the subject. He has said that, if the guillotine falls before the) 
motion of Mr. Chaman Lall is reached, the Government will set apart 
one day for the discussion of this question. But, Eir, the rule referred 
to by Mr. Jinnoh points cut what kinds of matters should be taken up fOI! 
an adjournment of the House. The word" urgent" is important there 
and the urgency of this matter lies in the fact that the Government after 
hnving for a long time refused to li!'lten to complaints on this subject, 
after all appointed n. Committee which took fourteen months to rellon 
and on the repr-rt of that Committ.ee the Government took n long timo 
and h!tve nnnounced n decision which has come as' a shock to the Members 
of t.his House and to the co l1.n try. Sir, the fnct that that shock waa 
received by us at the last meeting of this Assembly leads us to ask ~ 

-Speech not corrected by the HODoDrabJe Member. 
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the earliest opportunity to give expression to the feelings created in tho 
minds of our people. 'fhe question wpether B military col.ege shall ~ r 
-shaH not be elitobJished in India is a question of life and death to tb., 
people of this country. 'I'he whole questiGn. of future _ responsible govern-
ment in this country hangs upon that question ....•. 

1Ir. President: No one has questioned the urgency of the motion. 
Pandit Madan Kohan Malaviya: That is the urgency of it; the urgenCJ 

eat it lies in the fact that, if our fee:ings have really received the shock 
that I say they have received, we should take the earliest opportunity to 
give expression to these feelings. A day matters; four days matter much 
more. To suggest that we should not take it up now, but wait till t ~ 
Army Department Grant comes up, is, I submit, entirely to ignore the 
importance of this question. We want an opportunity to give urgent ex-
pression to our opinion so that the Govt:mment in this country, the peopllt 
in this country and the G:;vernment in England should know in WhB' 
light we received this annoUllcement of Government. We feel that there 
has not been an announcement of greater importance for a long time past 
than this announcement. We want therefore to take the earliest oppor-
tunity to give expression to the eelin~ which are entertnined by ollr 
people on this subject. I hope, Sir, that you will rule that this 19 3 
matter, of course of definite pub:ic importance, but also of definite r~en  
rublic importance which the House should have the earliest opportunity 
to discuss. 

Mr. President: Order, order. Pandit Motilal Nehru. 

Pandit Kotflallfebru (Cities of the United Provinces: Non-MuhammadnD 
_ Urban): Sir, the question which you have to consider bE:fore :vou exercise 

your powers of allowing or disallowing tbe motion is a very short one. n 
is admitted on all hands in the House that it is a very urgent matter; i~ 
is also admitted thnt it is of great public importance. Now, what :vou hl!ve 
t-o see, Sir, is whether the grounds advanced by the Honourable the Leader 
of the House for your disallowing the motion are legitimate and valid. I 
say that they have absolutely no support in the rules. The first /!TOlInd 
is that there are certnin motions on the Army Grnnt on wh:ch the question 
cnn be rnised. Whnt is the question to be raised? Mr. Jinnah has clearly 
pointed out the specific question which he wants to raise and that qUt'stion 
is-if he will permit me to make it even simpler than he did-that we 
wish to censure the Government in this matter. Now, Sir, is it any answer 
and will you not be settin~ a very unsatisfactory precedent if yon were to 
entertain any such proposal as has been made by t.he Honournble the Leader 
of the House who sa:vs ··Oh, well, lllease do not censure 11S to-day; we wilt 
give you time on another day to discllss the matter?" These lire the only 
two grounds. The first, I submit, Ims not been made out. This motion 
does not anticipate any other motion on the a~en a  and as regards ~  
second ~ro n  I submit it should not be considered at nil; beC'nllse if ~o  
take it into consideration. it would be urged nnd could be urp:ed in every 
case where B motion for adiournment is sought to be mo..,-ed. It is not tl>& 
diRcussion of the policy thnt we nre aiming at. We nre only concerned 
",·ith the fact whet!ler the Government deserves a vote of CE'nsu"e nt the 
hanrls of this House or not for so et in~ that thev hAve nlreAdv done, n .. d 
I submit, Sir. thllt on t.hese grounds there is absolutely no reaSOn why this 
motion should not be allowed. 
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001_11.D. CrawfOrd (13engai: European): Sir, Mr.J'innab in pressing 
. for his motion argued that the RepQrt of the Indian SandhurstCommittce 
and the wishes of this House had been definitely flouted in the announce-
-ment made by His Excellency the Commander-in-Chief and pressed t11e 
urgency of the adjournment on that particular issue. With all due res e ~ 
to him, I would suggest that the statement made by His Excellency 
the Commander-in-Chief is not tantamount to definitely flouting the views 
·of this House; it is only a difterence in method to be adorted regarding tho 
Indianization of the Army, and that to confine the debnte to the two. o ~ 
.allowed for an adjournment motion will preclude mnny ind'viduals who 
would like to discuss the matter from taking part in the debate. 

Mr. PresideJlt: I understand that the object of the motion is to censure 
the Government of India for turning down the unanimous recommendations 
-of the Committee of their own creation. I have no doubt whatever-in fact, 
it has been admitted on all hnnds,-that the matter proposed to be rni£ed 
is definit" , urgent and of public importance .• I am also convinced, nnd. in 
·fact it has been recognised, that an early opportunity should be afforded for 
raising this at~er  The question is, when should thnt opportunity come? 
I am of opinion that the matter proposed to be discussed is of such vital 
importance to the people of this country that an immediate opportun:t,J 
Should be afforded to the representatives of the people in this House to 

\ 
discuss it. The only objection taken by Government is that the mot·on is 
barred by anticipation. I have seen the various notices of motions on 
Demands for Grants, and I find Done on which this definite qlJeRtion which 
is proposed to be raised by Mr. Jinnah can be raised. It might be argued, 
though it has not been argued, that Mr. Jinnah might put down a moticn 
~ en now on the army estimates, but the answer to that ar/l:ument is t,hnt, . 
no one could say with any dewee of certainty that the motion would be 

-reached. It mav or may not be that if a notice of motion is given by 
Mr. Jinnah it will be reached either on Thursday or on Friday 01' will be 
reached at all. There is no reason whv the H ,no1Jral,le. }IJember I1k ou1d 
take any risk. In this view I am not prepared to hold that the motion i. 

~ barred by anticipation. In anv cnse, J conRider the mot.ter iR o~ RlICh 
. -grave importance to the people of this country that I must allo\v the earlies' 

l'ossible opportunity to raise it, and I therefore rule that the motion is iD 
~r r  . 

I now ask whether the Member from Bombay has the leav.e of the 
Assembly to move the adjournment 1 

As no one objects, I intimate that leave is p-anted and the motion will 
be taken up for diSCu.lision at. 4 P.K. 

THE INDIAN TERRITORIAL FORCE (AMENDMENT) BILL. 

PRESENTATION OF TUB REPORl' OF TlIE SELECT COMHITTEB. 

Kr. G. K. Yoang(Arm:v SE'CretRry): Sir, I beg to JlTCSp.nt the Rennrt of 
the Select Committee on the Bill further to amend thE) Indiau l~erri rilll 
or~e Act, 1920, for certain purposcs. 



THE AUXILIARY FORCE (AMENDMENT) Bn.L. 

PRESENTATION OF TUB REPORT OF TUB SEtECT COJOlITTEB. 

Kr. G. M. YOUIII (Army Secretary): Sir, I e~ to present the RepOTt of 
-the Select Committee on the Bill further to amend the Auxiliary Force 
Act, 1920, for certain purposes. 

THE INDIAN SUCCESSION (AMENDMENT) BILL • 
• 

PRESENTATION OF TIlE REPORT OF TUB SELECT COKJIITTEB • 

• aulvi Muhammad Yakub (Rohilkund nnd Kum!lon Divisions: Muham-
madnn !tural): Sir, I beg to present the Report of the Sf'IC'ct Committee OIl 
the Bill further to amend the Indian Succession Act, 1925. 

THE GENERAL BUDGET-LIST OF DEMANDO. 

SECOND STAGE. 

Expenditure charged to Reventt.e. 
DEMAND No. I6--CuSTOIIS. 

The Honourable Sir Basil Blacke" (Finance Meml:er): Sir, I beg to 
move: 

"That a sum not exceeding RI. 72,74,000 be granted to the Governor General in 
-COuncil to defray the charges which will come in course of payment. during the yeu 
Clding the 31st March, 1929, in respect of 'CustOID8·.''' 

Abolition 0/ the E:cport Duty on Raw Hiie,. 
K!'. Kohamad RaIIque (Calcutta and Suburbs: Muhammadan Urban): 

"sir, I beg to move: 
"That the Demand under the head 'Customs' be reduced by Rs. 9,00,000." 
Sir, thi!l cut is proposed to drnw the attention of the Government to 

the fnct thnt it hns not abolished the export duty on hides. This matter 
for the abolition of the duty on hides wns brought up last yenr, tut un-
fortunntely, as the House was not in a good mood nfter the fate or the 
Ratio Bill, and as some e ~rs suspected that the abolition of the duty 
would lead tu the slAughter in larger number of cows in the country, they 
voted agninst it. The third reason was that it was mnde a party question 
by the Swaraj PRrty nnd the pnrty decided to vote against the abolition. 
of the duty and the House carried it. I will- just narrate the short history 
of the duty. This duty was imposed by the Government of India in 1919. 
nnd at that· time the then Commerce Member, the Honourable Sir George 
Barnes, in iutroducing the Tariff Amendment Bill said as follows: 

"n is to impose an export dllty of 15 per cent. on h!des and skins with " rebate or 10 per cent. on hides and &kins exported to other parts of the Empire and there 
tanned. Its ob,ipct is to convert into fully tann,ed leather or Articles of leather so far 
as o~~i le in India or, failinv; this in other srt~ of the Empire instead of being 
'lI!ported in Il raw atate for manuFacturo ID foreign countriI'8." 

Sir, from the nl:ove it will be apparent thnt tile Government in im-
llosiJ;lg the duty had. two objects in view, namely, (1) to encourage ~e 

( 124-:) ) • 
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tanning industry so as to convert hides into fully tanned leather or articlea· 
o,V1eather, and (2) to confine the export of raw hides from India. to the 
British Empire only. 

And in further moving the introduction of the Tariff (Amendment) 
Bill, Sir George Barnes said as follows: 

"Though Indian tanners have enormously increased during the put three yqars,' 
they can only deal with a comparatively smali propOl'tion of the raw hides and skina 
which India produces and it is to the advantagr 01 India and the lI!Cul'ity of the 
Empire generally that. this large surplus should, IiO far 88 possible, be tanned within 
·the Empire." 

There we find that, while suggesting a form of relief to Indian tanners he 
" ; that these tnnners can consume only a. small quantity of the whole 

product, and t.hat was why he wanted that the duty should be at the 
rate of 15 per cent. to foreigners and 5 per cent. to the people in the 
Briti!1h Empire. So, there are two things, firstly, to help the tann:ng 
industry and secondly to help British tanners, and in the end he said: 

"I need hardly tell you that the effect of the Bill on the producer of raw hides· 
and skins has been most carefully examined by our expert adviser. We have no des:re 
to benefit Indian tanners at the expense of the Indian cattle owner or dealer in hids 
and skin .. " , 

He, therefore, said that this duty had been imposed after consulting the 
greatest authority that the Government of India. could think of and that 
this duty would not be any hardship to the Indian cattle owner or producer 
of hides and skins. I will just show you, Sir, that all these that Govern-
ment wanted to give reliel to, has not been fulfilled. 1 will just narrata 
shortly its history for the benefit of the House and especially those Mem-
bers of the House who are not well informed about this industry. As I 
have been in thisi:usiness for a long time I think it my duty to tell them 
how it affects the people at large. SWO, the Indian Taxation Enquiry 
Committee in 1924-25 submitted a. report on the duty on hides and skins_ 
I think I will read the whole paragraph. They said: 

"The last. of the existing export duties is that on hideB and skins. ThiB was first. 
designed mainly as a measure of protection to the Indian tanning industry and tD. 
divert the tanning of Indian hides from Germany to the British Empire . . . " 

So they make it quite clear that the relief that the Government of India 
wanted to give was not due to a sincere wish on their part to help the 
tanning industry but to divert it from the hands of the German people to. 
the British people, and in order to do that, they gave this 10 per cent. 
rebate to the ~ritis  people so that they can gain by this protection Dnd' 
preference complete monopoly and compete with the German people. 
The report further said: 

"The experiment failed to achieve either object." 

'That is, it did not give any rf'lief to the tanning industry in India and it 
did not give any help to the British tanners. 

.. , . . The Indian tanning industry did not succeed in establiBhinsr; itself in. 
the manner which was expected when the duty waa imposed; the export of hides froiD 
India h'l.ll fallen to ahout half the pre·war figure, and the greater part of the trad. 
hall again p_d to Gennany. The Fiscal Commi.ion condemned the duty U WfOD. 
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in ~rin i le  on the ground that, if protectiOD wu needed, it ahould he obtained tllrougb 
an. Import and ~~t through an export duty, and considered that it had failed in ita 
obJects. RecognISing the defect. of the duty, the Government of India in 19Z3 reduced 
the rate. to 5 per. c,ent. and. aboliabed the ~  per cent. prelerence on hids and Bkina 
tanned m tbe Brltl.b EmpIre. The retentIon of the duty in it. modified form wu 
due t~ t.be ~ee  fo,r ~ en e  The Com'!littee, by a majority, agree witb the FilClll 
CommIssIon In colWderlng tbe duty on hid. to he wrong in principle and daagerou 
in itll effects." 

Sir, before this report in 1928, the then Finance Member of the Gov-
efnment of India moved that the 15 per cent. duty should be reduced to 
fj ~r cent., and in moving that he said that the Government was going to. 
abohsh the whole of the 15 per cent. duty. He reduced it to 5 per cent. 
for revenue purposes only. He made it quite clear at that time that the 
Government was anxious and determined to do away with the duty alto-
gether. 

Now, Sir, there is a. misapprehension in the minds of many of my 
friends that this duty is really giving relief to the tanning industry. What 
is confusing them is the term .• tanning ". They think that the Madras 
people do real tanning. It i,e not so. 'l'hey say they are tanners. but they 
are not. What they do is that they put the raw hides in some solution 
of lime. They also export hides to other countries just as those cngaged 
in the raw hides trade do. What do the peoplf.'! who aPe engaged in the 
raw hides trade ~  They bring the raw hide from the country, pass it 
through a solution of arsenic or salt and lime or l:rine, nnd after giving it 
a preservative effect export it to Europe, in competition with other foreign 
hides from different parts of the world. As rega.rds the tanners, the real 
tanners, who tan the hides and convert the raw hides into the real orticles. 
of leather, they do not get any relief from the duty imposed on raw hides. 
I think Government are a.ware that for the loit 6 or 7 yea1"8 the number 
of tanne1"8 who ton hides in India and tum them into leather is decreasing 
day by day. In Calcutta, where I come from, there were two big tanncries. 
f)wned by Bird & Co., and Grahm " Co., but they have now stopped 
work. The object of the duty wos thllt all these hides which are produced 
in India would be utilised by the tanning industry in India. That is 
not so" The real tanners buy hides from the slaughter houses Rnd they 
buy the 1:est of the kind and that also in the wet state. The hides 
merchants all over the country are penalised by the imposition of this 
duty. They have got 5 or 6 kinds of hides that come into the market. 
They are called Arsenicat.ed, Killed. Salted, Common and Crumpled, etc. 
Out of these only the best Common hides are taken by the Madras people. 
'Ine tanners who want to tan hides for leather purposes purchase them 
directly from the sla ~ ter house Rnd pnv exorbitant prict's which no country 
in the world can pnv for Indian hides. The forei/lD e~ are not onx'ous to 
buy our high quality hides. They produce high qualitv hides in their 
own countries and they do not 'require them from us. That is the reason 
why the German people take the inferior qunlity hides, berlluse they have 
got their secret "meess of tanning. They hnve fhis secret industry jus' 
as they have the dyein£t industry. They buy this low inferior quality 
of hides from India, ~i e it nn artificial JZ1'fIin nnd then e:qort it 8S 
articles of manufactured leather to differt'nt count·ries of the worM. I 
will show you. Sir. 1:v the figures that I have ~ot  ~t  me that if the 
• Govemment wns anxious to give any relief to the tnnnin~ industrv, Gov-
ernment could hnve come forwnrd wit.h 0 measure of nrotection in the form 
of a heavy import duty 8S in the case of Japan which hos an import dutJ 

• 
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'.at 40 per cent. or f1S in the case of America or Getmany where the ~t 
was 2U to, 25 per cent. when the tanning l:usineBB W88 in its infancy, 
.After the abolition of this 10 per cent. }lreference duty the import ina. 
India of leather in 1923 was Ra. 51 lakhs, in 1924 Rs.52 laldls; in ID25. 
Rs. 56 lakhs; and the export of tanned hides-of course I do not like to 
use that term: I would call it dressed hides or half tanned; they ore no' 
tanned hides in the real sense of the word; the export was in 19i1 
Rs. 345 lakhs; in 19221 Rs. 469 lakhs; in 1928, na . .'>78 lakhs. In 1D2S, 
when they say th"! effect of the reduction of the 10 per cent. W8S disastrouB, 
it increased to 573 lakhs; in 1924, it inereased to Rs. 690 lakhs; in HtJ5 
to Rs. 708 lakhs and in 1926 to Rs. 716 lakhs. So, Sir, that is the effect 
-of the duty on the trade. The import of boots-that is not given in the 
import of leather; it is sepurllted from leather-increased from Hs. 10 
Inkhs in 1922 to Rs. 27 lakhs in 1926. All these imports have increased. 
What relief can there then be to the leuther industry 'I Whnt relief cnn 
the tanning' industry expect when these leather imports nre in ~eo s n  
We do not give any protection to the taOlling industry. As rel!Rrds 
import of belting, leather belting hus not increased; it is in competition 
with wire and hoir belting. So, the tanning industry has not been given 
:any relief at all,' and the Madras people also do not get any relief at all. 
They are under the impression that if this duty is abolished, prices will 
go up and the industry will be crippled, while prices go up with world 
cemnnd. 

,J[r. It. Abmed (Rajshnhi Division: Muhammadan Rural): Ask 'for a 
bounty as well. 

J[r. KohamHi BaIlque: Now, Sir, I think I have made it clear from 
.the Report of the 'I'axation Enquiry Committee that the decrease in expori 
has hen nearly to half the pre-war figure. Last year, after the motioB 
was defeated, the Government, I remember, s ~este  a p:opoaal that a 
-cess should' be imposed on export of all hides from India. 'I'hey had a 
proposal that a cess should be imposed with a view to protect the cattle 
and fight cattle disease, and for other purposes. Government have not 
come forwa,rd with that proposal, but even if a cess is imposed it will be 
imposed on people who export raw and half tanned hides. and such cess 
will be utilised for improving flaying and fighting the diseases. 'I'hot cese 
would not give any relief to the leather tanners and they will Dot be 
benefited in the least. What I submit is that Government should abolish 
this hide duty as soon as possitle this year and propose on import duty 
rising to 40 per cent. to give relief to tanners of leather in India. 

With these few words I move my motion. 
1Ir. Vidya Sagar Pandya (Madras: Indian Commerce): Let me first of atl 

congratulate the Honourable the Mover on his maiden speech. I am 
very sorry that I am not able to support his contention. Generally you 

,do not find me on the side of Govp.rnment, but in t ~ matter I think 
Government have deviated into senRe and it is, therefore, 'my duty to , 
support them in this matter. But r may also pO,int out that Government 
h'IVe not gone sufficiently fnr. 'I'hey have got the old rRte of 5 per crut. 
only while I should have expected them to ·mise it to 15 per cent. tnkinr 
into consideration the condition of our bud!!"et. It 'Would hRve n"de" a.. 
further income of about rupees seventy lakhs if they had ra:sed the dut" 
from 5 to 15 per cent, 



Sir, the Honourable Member has specifieaJly mentioned about Madras 
and the Mndrns people, and as representing the Indian commerce of the. 
Mlldras l'rosidency it is my bounden duty to point out that it will seriousl,. 
alfeet our tanning indusky. In his desire to push his case too far he haa 
gone to the extent of saying that our industry is no 1.anning industry 
at nil. He could not find any other word to designate it and did not ex-
plain what he meant by sllying that it was no tanning industry. Then 
what it is I should like to know. He is aware that the Madras Presidenc)t 
is an important port of India which has seriously undertaken this tanning 
. in,Pustry, nnd in order to protect that important industry Govemment are 
levying this duty and it is also to the general interests of the country that 
such revenue should 1:e secured. My Honourable friend has quoted 
certain figures in support of his contention, but I should say that t ~  

figures rather go against him. In spite of the duty the export of hidea. 
and skins has gone up both in value and in volume. As such when the 
bides and skins can beea.:' that duty nnd add to our revenue I do not Beet 
why we should give it up. Besides he is directly interested in hides and 
h&: does not care for skins, and he says you might levy the duty on ~ 
~ t not on hides. 

1Ir •. ¥obamad Bdque: It is not __ mcnopolY4 

1Ir. Vldya Sagar P&1ldla. The one is as good as the other so far .... 
tanning is c;oncemed. When the duty is levied as an ad "a 'orem duty i~ 

does not really aJlect the hides and skins business so much as it is soUflhl" 
to make out. 

Then I should like to drllw the attention of the House to the fact 
that lost December we had the fifth session of the Indian Industrial and 
Commercial CongreSB held at Madras where a wesolution was passed 1;0 i_ 
effect: 

"That this Conqreu is strongly oPJM*!d to the idea of terin~ the duty illto a_ 
Ce_ and confirmll the Beoolution p-.ed in the CalC1ltta Session of the Conwrss to thet 
effect that the ~ ort Duty on raw sk!1UI and hid.. be retaiDed and increued to 
15 per cento" 

This wns a on~s of al1 the leading Indian chambers and merchants" 
associations, and the resolution was unanimously adopted. The Associ ... 
tion wbich my. Honourable friend re resen~s oDd which have spnt a tele-
J!'I'am to every Member of this HoU8P.. namel" the CAlcutta Skins ADd' 
lP ~s  1:rnd.... .t.88OCiation, dirt Dot oare to send tmei!" re1H'e8l'lItRti ... 
even to deCend their p08ition. They did not think it of 8utleient imJ:ort-
once to put i~ before the Perterntion of Indian Chaml:ers. The Jodi ... 
Chambers lire genemlJy very jealous of' their own interests; they ale ~ 
in fnvour ot nnv sectional interests heinR furthered. As such if they had 
thought that the, IndiRn hides ADd skin business does· suffer. they would 
have. duly taken the mntter into consideration nnd unwed upon Oovcm-
ment the necessity of protecting it. Under these ('ireumstances and ill 
view of the· budget position at present., I think the House "hould negative 
the-motion. If the Imdgt'tis better next yen!' nod a rully aood cue ia. 
made ~  ia favour· of ito, then 'We might. oaasider. 

•  . r ~ t ~ mo •. 
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lIr. William .Al8DDder (Madras: European): Bir, I would like to say a. 
few words from the point of view of Madras, against the proposals which havo 
·been put forward in favour of the abolition of the export duty on raw hides. 
The Madras tanning industry is a very ancient one and has grown up through 
many years on account of the ease with which the people who are engaged 
in it get the materials for tanning,-I may say they are largely of indigenous 
-origin. Again, this industry is very largely an Indian industry. It is 
financed and controlled by Indians and I say, for that, if for no other reason, 
the people who are engaged in it have a right to expect .the 'kind considerR- . 
tion and thought of this House and of the Government. Bir, it is a. a~t 
that at this moment the industry is labouring under 0. great sense of in-
justice brought about by the tremendous difficulties with which it ia faced 
in obtaining the principal articles required in the work, that is to say, raw 
hides nnd skins. Sir, the whole trend of t o ~ t and movement of late in res-
pect to industry enerall~ in this country has been to support nny indus-
try which can be profitably carried on here and keep the raw articles instead 
of having them taken across the seas and the tanning work done in Britain, 
America, Germany, France, Ital.v or any other part of the Continent. To 
some of us it appenTS that of late this point has been rather lost sight of in 
respect to this question of the export duty on raw hides and skins. It does 
not appeal' to have been fully considered,--or at least has not been deemed 
of su::h great importance as it actuallv is.-that the shipment of raw bides 
and skins in such !",eat quantities has taken away a very large amount of 
woik,-and consequently wages, from this country. Tnke whnt hS1>pened 
in CawoT'ore the other dRY. I have here a letter, wtitten in Febl'Uary. 
from a Madras tanner. He writes: 

"The tanned hides market at the beginning of this month suddenly slumped very 
-badly which frightened Madras tannerS' otf buying raw hides; this slump coincided 
with a fall in raw hide prices throughout the world. Hides prices in Cawnpore and 
Calcutta thereupon fell rapidly, in l;awnpore from Rs. 68 to Ra. 50 per 82 Ibs. for 
the cheap variety of hide usua lIy bought by Madras tanners and ignored by exporters. 
At this price exporters cleared the Caw!JPOre market of &tocka of this ·variety Lefore 
-any but a few MadraEees had heen able to buy at all." 

'This b the sort of thing that is going on. He gives other instances but I 
need nc.t take up the time of the House by giving them. They all tend to 
show that the trade is badly handicapped. The fact is that the presellt 
duty c£ 5 per cent. is not of sufficient help. It is not high enough owing 
to the fact that the tariff value has been taken at such a low figure that the 
5 per cent. nominal duty really_ only represents about 2! per cent. on the 
basis of actual values during the past year. A few years ago the duty wal 
'reduced from 15 per cent. to 5 per cent. That was a very great mistake, 
and we in Madras believe that it was very largel:v brought about owing to B 
misunderstanding as to the actual position. My Honourable friend, Mr. 
Mohamad Rafique, has just referred to the change in the duty. The posi-
tion was this. When the 15 per cent. dutv came, the BrWsh Government 
beld enormous stocks of war surplus tanned hides. Those took a long time 
to be absorbed and rin~ that period there were all kinds of renorts of 
sales, and threatened sales, in the London market, which knocked the 
bot!;om out of tbe Madras market and brou<?ht the business almost to a 
standstill. 'I'his of course affected the raw hide trade also, and the vield 
from the dutv was compsratively small. The exnori; shippers made RreRt 
cal'litsl out of this al"d were able to indnce the G'lvemment to rpduce tho 

-duty from 15 per cent. to 5 per cent. Let me ask who are the bllyera of 
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these raw hides. They are the representatives of American, Gennan, and 
,other Continental finns, and to a smaller extent British finn.. Why shouJj 
Governmt}nt hesitate for a moment in the matter of raising t~e duty? The 
money comes out of the pockets of foreigners who can well afiord to pay. 
The difference between 5 and 15 per cent. represents, as my Honourable 
friend Mr. Pandya pointed out. about 70 lakhs of rupees and this large sum 
of money the Government are neglecting -to gather in through an entirely 
wrong conception of the actual position. We do not say, stop this raw hide 
-export trade entirelJl. but we do say that the attitude of Government should 
be 00 tell the foreigner" We are very glad to trade with you but our own 
people must have our first care. Trading with you under the present con-
ditions is greatly injuring them and we propose to stop this by altering those 
conditions and in doing this we do not believe that you will find any hard-
ship. ,. Reverse the position. Take any of those countries that are taking 
awa'V the raw hides from India for tanning. If they had the raw hides and 
at the same time the facilities for tanning, would they sell to us on reason-
able tenns? The reply i~ emphatically" No ", not one hide---preventive 
steps would be taken at once. We say therefore that thiJ Governmen\ 
should not hesitate to take the necessary steps to sa e~ ar  an industry on 
which so many of her people are dependent for their livelihood. Owing to 
the unfavourable conditions with which he is surrounded the Indian tanner 
is always short of finance. He cannot compete with the foreigners who 
think nothing of taking 40 or 50 thousand hides off the market in one morn-
ing: The remedy is simple. Let tne foreign buyer pay a liWe more 
and the Indian tannel' would not.tben have such a desperate struggle to get 
supplies in his own country. I rotice an extraordinarv thinlr in eonnf'ction 
with th;s subject,-in the cut which my Honourable friend Mr. Jogiah has 
proposed. -

Mr. Varahaglrl VeDkata loglah (Ganiam ~  VizalVlpatnm: Non-
Muhammadan Rural): That is a mistllke. I am not opposing you. 

Mr. WUllam Alezander: He is a strong brand of Swarajist. What I 
should like to see is that instead of this matter being dealt with by my 
Honourable friend Mr. Pandya and myself it should be taken up bv one 
or two of our eloquent and gifted speakers who .have such great facilitv in 
expressing their views.-like my Honourable friend Mr. Shanmukham 
Chetty who should take up this 'Dlat.ter in the interests of the people of 
his conntry and district. I have not mlich more to say. I think the industry 
is undoubtedly labouring under great disabilities and it is nonsense to talk 
of the 5 per cent. t ein~ abolisbed. It only means 21 per cent. really 
and we in Madras feel so stron.ldv on this matter that we IU'8 eoing to leave 
no stone untumed and leave nothing undone to Ifl't tlie antv back to 15 pew 
cent. or higher. 8S we are quite convinced that the raw hide exporter can 
pay that and still make money. 

SIr Walter WiDIoD (Assoninted Chambers of ,Commerce: Nominnted Nnn-
'Official): As I have on previous ocrAsions Aooken At some length on this. 
matter. I do not proPO!le to Telleat those efforts to-day Imd I will tn Rnd 
be P~  brief. As the HouAe lmows Vf'rv well I support the view takMl by 
rnv Hlmol1lRble frie",f Mr. Ratioue And I do 110 hf'cause. rf tbp. jTltPl'Psts th"t 
I renteAp.nt in this House. the maiorit:v nTe in fRvonr of the sholition of the 
e'lnlOri dntv. Now the poiTlt of tbp mAioritv ill thifl-:-'thAt. the mntt.er is 
ORe of province ,,,,,,,,, province: Madras is perfectl, right in urging ita 
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c:ue across the floor of this House and this House is in the position of having· 
to be the ultimate arbitrator as to what ia to be done. Well, it; gave ita 
Vote last year. I hope it will reverse it thia year. The point that I think 
has not been sufficiently emphas:sed to the House to-day is this. The ex-
port trade in hides is not t he export of India's beat hides. India's tanncrs 
use Indin's best hides and India requires a market for the export of its raw 
hides. Now, surely the House does not require me to urge further the basio· 
p,rinciple that an export duty falla upon the producer, and who is the pro-
ducer in this case? The agriculturist in the country. The best argum>enti 
against the case so very well put forward bv my Honourable friend Mr. 
Alexrmder is that the export dutv as it exists has been a failure. It has nob 
succeeded in the purpose for which it was imposed. It has been reduced" 
it is true but still it is ineffective and therefore there is no reason whatevel'" 
for k ... eping it on at the expense of the producer--the aRTiculturist of this 
country. If Members are interested in fi!nlres, they will find that th:s tim& 
last year I J,Tave a series of imporiant figures on a~e 2641 of tlle Le!lislativ8' 
~sse l  debates. I am sure there is no npces!lity for me to reoeAt them. 
Burma, 86 :vou know, is on the other side of the Bay of Ben'lal and Bnrma ',. 
view is as directlv contrary to the view of MadrAS as it ('ould posRihlv be. 
'rhe fi!rur6S of t ~ 1000ses in hirl.es in Rurma o ~ t to make VOll think. I 
trust t ere ~re  Sil". thnt the iHonc:e ~ i l snnn""t thp "' .. "" px"ellent maidell 
speech made by my Honourable frienrl Mr. Mohamad Rafique. 

JIr. B. K. SllaDmukham ahet" (PAle", aTltt CoimbatoTe ,.tlm Nortfi 
Areot: ~- a a n Rural): Mr. Pre!:ideT"t. I ,nn nf"oi.1 I m"st 
oppose the motion moved hv mv HononrAblp. friend Mr. n"none. 1Iy 
honourable friend' sOo'ke . with nl""t-hlln1 1mowl"d"'e of the !:ubil"ct lind I' 
may state at the very outset thnt I have absolutely no personal interest 
in the tanning industry. 

Sir Walter wtUacm: Neither have I, if that is the suggestion . 

•• B. K. ShaDmuJrhmn O'!letty: r did not mA'ke the l ~ estion that.. 
~o  have. But. Sir, this is lin industry in whicb my pt'OviDC'e ill vito lip 
i"terested. Lnst year when Government ro ~ t forward in 1he Finnrce, 
Bill the propoB'nl to aboUsh the exoort iluty on hi(les we had R fAirly full, 
discuABion on the subject, and this House decided that the export dut.. 
sIloulii continue. • 

Sir, ~  WfDIcD: Would it not' he:rftC)M cOlTf>ct to say that' thi8' 
House W6& unable to decide tlmt it should be removed? 

.r ..• ~  ShaDmuJrham e~  My Honourable friend Sir WnltC)ll. 
Willson attempt.ed. to ll ti~  tbe .position that he took uo by lu",inS!' tbut., 
theoretically at any rate an export duh on an artiC'le like hides. is un. 
Bound. But. Sir, wben we are discussing the position of the tanninlf 
induBtf!V and the export duty on hiflM iI;' wi'l not do, meftity to nmve "' 
('onelusions baaed uoon theorfe8> .}. bwve no doubt thllt everY one in thi ... 
House would  conoede that RIl' Enmol'fl. dutv on Itn ti~tl l whi ..... is nofJ f1ow. 
m.o.opo}y of 8 coontrv is t'ertninly tmR01JT1d' in nriilciple. nut to nni"., 
at 81 decision on. the. sti i ti~a Qt' otherwise nf'tbe e~ duty on hidee; 
you mnst.. tAke, tb. aoeeiltl mrel1rrnt1;anees, of tlie OIIfIe into contridemtinn. 
In: 19H).wben.. an, uoon dlltv of 16 "1m cent. ",88 imoOllt'd' on raw t ee~ 

~ ea re~~ ta en e initel  "tlIa W8",·tq ~i ~ ro e tlot  t a~  . .' . 



GENERAL BUI)QBT-Ll8T OJ' I)BMANDS. 

Indian tanning industry. In 1923, . when. the. export ~t  was reduced 
tn 5 per cent., my province protested agalDst It. In spite of the protest 
the agitation set up by the Chambers of o er~e re ~ente  by my 
Honourable friend Sir Walter Willson succeeded In reduClng the duty. 
But even though the duty was reduced from 15 to 5 per cent., Govern-
e~t have not come forward and said that the time bas now come when 
no protection need be given to the Indian tanning industry, and I ~in
tain that, unless Government is prepared to make out a case {or the WIth-
drawal of protection to the Indian tanning industry, there will be no justi-
fication for abolishing the export duty that is placed  upon hides. Last 
vear Government brought forward the proposal to abolish the export duty 
and I then pointed out that the proper course for Government to follow 
ill a case of this nature would be to refer tqe question of the protectioa 
of the Indian tanning industry to the Tariff Board, and if the Tariff Board 
advised the Government that the tanning indust!! does not require any 
measure of protection, then the Government woWcl be perfectly justified 
in recommending the abolition of the Elltport duty. Twelve months have 
now passed  since that suggestion was made and I do not know whether 
the question has been referred for the consideration of the Tariff Board. 
I therefore maintain that, unless a case has been m,.de out that the Indian 
'tannl;og industry does not require protection, this House will not be 
justified in abolishing the export duty on hides. Sir, last year my Honour-
able friend Eir Purshotamdas Thakurdas pointed out that the tanDing 
ind ustry is the third largest industry in Indian hands. So far as my ~ 

vince is concerned. it is a very vital industry. There are not less than 
500 tanneries, every ·one of them practically in Indian hands. manned by 
Indian labour  and worked with Indian capital. It would be disastrous to 
such a vital indUStry, which  affects at least one great province. to abolish 
the export duty on hides without a deep and searching inquiry into the 
condition of the industry. Sir, in this OODnecUon I would bring one 
further matter to the l&ttention of Government. I am told that the methods 
of tanning in Madras have been considerably improved, and the cost of 
tanning, has been considerably reduced by the use of wattle bark whicb 
ill imported from South Africa. There is now an import duty of 15 pel' 
cent. on wattle bark imported from South Africa. Sir. I am apre my 
Honourable friend Sir Walter Willson wi.l1 concede that an import duty 
on an article like wattle bark. which fonna such an important factor ill 
tanning, is certainly unsound. 

Sir Walter WIDaoD: I will agree with him at once. to aave his time. 

Mr. It. K. ShamDaIdIam ahe_: I waa sure my Honourable frieDa 
would agree. Last year my Honourable friend Sir Purabotamdaa Thakutdas 
wanted to bring an amendment to the FinaDce Bill for the abolition of 
the import duty on wattle bark, but I was told that he did not make 
the ~ot~on on the assurauoe that ··Govenunent themselves were carefully 
looklOg IOto the matter and there waa every .chance ol the im:port duty on 
wattle bark being abolished in the very near future. Twelve months have 
gone by lince that demand was made and we have not yet lieam. anything 
about it. I do hope that to·day the spokesman of GOftrDDlent will telT us 
,,:hat steps Gov!m).ment have taken in this direction: Bit. since ibis quea-. 
tlOn hRS been so thoroughly discU88ed on a Premu. otlea8ion it is 1lOt 
necessary f?r me to go into further datails on this motion. 1 would eoa-
c!ude by reIterating what I said at the outset, that, 1inl'88iI the Got.am'" 

c 



LBOISLATIVB ABBIIIIJILY. [lOu ll.u. 192ft 

[Mr. R. K. Shanmukham Chetty.] 
by referring this matter to the Tariff Board makes out a case that there i. 
no need to continue protection to the Indian tanning industry, this House 
'Would not be justified in abolishing this duty. 

Mr. W. S. Lamb (Burma: European): Sir, I rise to give my hearty 
iiUpport to our friend Mr. Mohamad Rafique. I waited with interest to 
hear the defence of our friends from Madras. I listened with very great 
interest to what Mr. Alexander had to say and also to Mr. Shanmukham 
Chetty. I listened with particular interest because I anticipated th.t a' 
least one of the speakers from Madras woUld meet the points made by Sir 
Charles Innes in the debate a year ago. I refer to page 2655 of the ~ 
eeedings of last March. Sir Charles Innes said: 

"But the BOllB8 may tal.e it from me that in practiaaJly every province in India there 
are tanneries where they work up for local pnrpo6eS the raw hide. But you have got. 
~ remember that India is a very big country. India il a country where the real fact. 
of the matter are that there are vast .surpluaes, surpluaes of hiCles over and above 
what can be used in the country. Is there any reaaon on earth why thoee BUrpI. 
hides should not be exported! They cannot be tanned. Are we not. to 8ll00arage the 
export of those hides !" 

Now, I speak for Burma, to which my Honourable friend Sir Walter 
Willson has referred. A year ago I gave certain figures ana I pointed Od 
that while the exports from Burma had fallen off from 6,000 tons to eome 
2,000 tons a yeal', Madras apparently desires to see-well. I am surprised 
that they have not suggested it--;.certain 1'8ilway lines adapted as automatic 
-conveyors 80 that there shOUld be a steady flow of hides from all paTts of 
India. Such a thing would not do any gogg to Burma, and as I pointei 
out, Madras takes yeal'ly some 900 tons only of Burma hides, and the ftl· 
maining 5,000 tons, they suggest, should pay 15 pel' cent. or even 40 per 
cent. I Now, no particular reference has been made to the use of wattle 
bark beyond the reduction of the duty upon it. In replying to the debate 
a yeaI' ago Sir Charles Innes said: 

"There is very much leBB demand for upper leather for boots. That is one of the 
inain reasons why the Madras industry at the present time il in a depreBB8d condition. 
What is the other reason! The other rea.son is deterioration in the quality of the Madras 
leat.b:er. I have got liere a representation sent out to UI from the AlIIOCiation of 
Factors, Merchants and Importers of Leather, Hides and TanniDIr Material. in London 
saying that unquestionably the quality of these kips is deteriorating " 
becaU&e Qf its use of wattle bal'k. Well, as I have said. neither Mr. 
Alexandel' nor Mr. Shanmukham Chetty has dealt with either of thoee 
points .. ~ .. 

Mr. ~ £1aander: 1 would like to explain, if I may, that tJie 
questiOn of the deameRq. of the hides is connected with economie preuUN 
in respect to sales .at Home. Keen competition made it necessary for th. 
ta~ers  as' ~ e  could not pay the price for the better material, to buy 
this st~ -l  ~e  .want • . . • . 

.Mr. PreIIdeDt: Order, order. -Mr. Lamb'. 
Mr. W. S. t.mb: Vlell, Sir, .if th.ere i.s anything which is eaasiDg tli. 

tanned 'liides to deterio1'8te, it see ~ to me that the .whole queati8ft • 
eminently One fOr the Tariff Boaril,' ~  I wouJd welcome such a ~tio  
becauSe I am quite sure t ~t with the. ari~ . Bow going into ·the matt. 
metieul0151y, .. theY ha ... Clone in otl:ier caaes, sucli .. Steel ~  
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the position of Burma would be shown much more eloquently thaD coulcl 
possibly be done by me, and I have not the llightest doubt that recom-
mendations from the Tari1I Board would not omit to ta.ke mto 8CCOwU 
the fact that Burma should fairly be cut out of this duty. 

SIr PunIlotIm4u Tbakurdll (Indian Merchants' Chamber; -Indian 
-Commerce): Sir, I wish to address very few words on this motion t-l-day 
before this House. My Honourable friend, }11". Lamb, and my Honourable 
friend, Sir Walter Willson, referred to several grounds which they urged 
last yeai'. May I refer then to the reasons with which we met those 
grounds last year, and as I am afraid this question is likely to develop as 
a hardy annual, until the Government of India definitely put this on a 
.scientific basis, I do not think it is necessary to repeat those 'grounds. 
But there is one point which Mr. Lamb referred to and which I think,! 
would like to say a few words about. Mr. Lamb said that the quality 
.of kips is deteriorating from ye8.1' to year. That was mentioned by Sir 
Ch8.1'les Innes last year too. 

Kr. W. S. LImb: The statement was that the kips were deteriorating. 
Sir ParIhotamdal 'l"haJn1rdaI: Unquestionably then it is deteriorating 

from the point at which it was a few years back. The remedy then is not 
to remove this duty but to see if it can be used for the purpose of improv· 
ing the conditions under which the hides and skin trade is c8.1'ried on; 
and I venture to suggest to Sir Walter Willsoo that the pertinent discus-
sion would be on his own amendment, No. 11 on the list, instead of press-
ing for withdrawal of the duty. I do not know what attitude the Honour-
able the Commerce Member is likely to take on this, . but I cert.mIy. think, 
Sir, that it is a most retrograde step to suggest that we should cancel 
the meagre pl'ctieetion which we are giving toO the hide' industry in the 
shape of the 5 per cent. duty and expose the Madras and the United Pro-
vinces industry to all the keen competition which we know is going on from 
Gennany and elsewhere. I am sure this motion cannot appe.al to the 
House. 

'I'Ile Honourable Sir Gear,e BalD1 (Member for Commerce and Rail-
ways); Sir, when I first cast my eye down the lillt of notices of mot,iOllS 
for reduction I was a little alanned to see the number dealing with the 
question of the duty on hides, because it seemed to' me that the Membera 
of this House were divided between those who thought there should be 
no duty and those who thought there should be a much higher dut,·. That 
being so they might easily combine to CIlJ'rY the motion for reduction aDd 
thereby convey their opiDlon of the behaviour of the Government. I was 
a little consoled when I, heard .my Honourable friend, Mr. Vidya Sagar 
Pandya, Bay that on this occasion we had deviated into sense. I should 
like to point out, however, that on this occasion it is the Government who 
-occupy the central position, and the deviation must be ascribed to thoae 
whp have deviated from t.hat centre in the one direction 01" in the other. 
I derive further consolation from another thought when I rec&1l the history 
of this question last. year. On that occallion, &B many Membel"ll will 
remember, the House was equally divided on the question whether the 
duty should be removed or not, and the questi<lll was finallydeoided, Sir 
by your casting vote. If this motion were oarried, the House would Doi 
-only be in li ~ .8. BeVere oensure upon itself, but ..Iso' some e~ QPoa 
~o  Sir, might t ere~  be conveyed. ' 
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Some Honourable Members: No, no. 
fte HonOurable Sir George ltaiDy: But I was confident that this Hous8 

wOuld in no circumstances commit itself to such a view, and I felt that 
I need not alann myself unduly by an)" fear that this motion ~i t be 
carried. I do not know for what reasons my Honourable friend. the-
Mover, whom I should qke to congratulate on his maiden speech, proposes 
to make such a very large cut as nine lakhs of rupees for this particular 
purpcse. 

Kaulvi Mubunmad Yakub (Rohilkund and Kumoon Divisions: ~ l

madan Rural): Because that is the amount of the duty. 

The Honourable Sir George It&iDy: That idea did occur to me that, in-
asmuch as he thought tha.t Government were collecting nine lakhs of rupees 
from the duty which they ought not to have, by moving a corresponding cut 
in customs expenditure he would thereby relieve them of the same amount 
of expenditure and make the removal of the duty possible. But I am 
afraid I must point out that the position is not so, it costs us only a few 
thousand rupees to collect the duty and if the duty were removed, it would 
be quite impossible to cut down our expenditure to anything like the extent 
of nine la1ms of rupees. Nc-w, Sir, the position is just this. It was evident 
from the discussion which took place last year that opinion was very much 
divided, and there was a clear conffict of interest between the one side and 
the other. In those circumstances, Government &gain reconsidered the 
whole matter and came to the conclusion that it was their duty to see 
whether it was not possible to find a via media of some kind. Accordingly, 
last August we addressed Local Governmentfi with the suggestion that 
there should be substituted for the export duty a small export cess which 
would be used for the improvements in the methods of flaying and preserv-
ing raw hides and also in effecting improvements in methods of tanning, 
the organization of the trade and 10 on. It seemed to me that in the 
peculiar circumstances of the case that was a very reasonable line for 
Government to ta ~  We have had replies from seven out of the nine· 
Provincial Governments and we are still awaiting replies from two--I think 
the Punjab and Bengal. When we get their replies, we shall at once take· 
the question into consideration and lee whether there is a sufficient 
measure of support for the suggestion we made to justify us in going on with 
the scheme. If there is, the next step will be to appoint a· small ad hoc 
Committee to examine the question and to make recommendations 8S to the 
rate of cess and similar matte1'8. ~ean ile  I think it will be reasonable 
for this House to recognise that the Government of India are trying, when 
the House itself is equally divided, to find a course on which all can unite, 
and I hope that, for the present at any rate, our deviation into sense has· 
also carried us into a position of security. In these circumstances, I 
hope my Honourable friend the Mover will not press his motion for 
reduction. 

JIr .. Prelldent: The question is: 

"That. the Demand under tbP. ':..ea4 'Customs' be reduced by Be. 9,00,000." 

The motion was negatived. 

• 

Sir WaIter WUI8on: Would it be convenient, Sir, if I stated, in view 
of the remarks which have fallen from my ltonourable friend; I shall not 
la.ter on ask your leave to move motion No. 11.· . 0 
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Oontinuou8 Increa8e in Ezpenditure. 
Mr. lIukhtar SIDJb (Meerut Division: Non-Muhammadan Bural) : Sir, 

I beg to move: 
"That the Demand under the head 'Cuatoma' be reduced by &. 2,00,000." 

My reasons for doing 80 are that in the detailed estimate a on pagld 2 we 
find that the budgeted expenditure under this heud comes to Rs. 87 ~  
while the revised estimate is Us. 83,60,000. That means, Sir, that it is 
provided that an expenditure of about Rs. 4 lakhs should be added. If we 
cOplpure these figures with th.e i ~e l of last year, we find t~t ~ e actual 
expenditure in 192tt27 wus ~s  7.9,76,425. The l:udgeted expenditure is 
about Rs. 8 lllkhs more than the actual expenditure in 19'26-27. In 1925-
26, Sir, the expenditure was Re. 66,74,578. In 1924-25 the apenditure 
was onh Us. 64,17,547. In 1923-24 it was still less, Rs. 60,09,397. In 

-~  it was Us. 59,56,640. In 1921-22 it was only Rs. 54,52,004. Thus 
we see, Sir, that front the year 1921-22 the expenditure has gone higher 
up from Hs. M lakhs to Us. 83 lakhs, and this year it is proposed to increase 
the expenditure by about Rs. 4 lakhs from the revised estimate Ilnd ~e 
than 1\ IHkh from the budgeted amount of the last year. I submit, Sir. 
that the income under this head is rapidly increasing. Besides this I subrrrit 
that the budget estimate of income this year seems to have been over-
.estimated, beclluse we have calculated that the income from sugar will 
go high Ilnn from cotton piecegoods will increase by Rs. 80 lakhs Rnd 
from motor cars by about Rs. 26 lakhs more. The foreeasj; of last yE'ar 
has shown us that the income cannot be expected to be so high. The ex-
penditure under this head is quite uncertain. We do not know what more 
measures we have to bring before the Government by which the income 
under this head might be cut down. But the expenditure that has onee 
been incurred will be a permanent one. If there had been a proposal for 
-employing some temporary hands or incurring. some temporary .expendi-
ture, things would have been otherwise. But here we find that we are 
budgeting an expenditure of a permanent nature on the strength that the 
income will be more than that' of the last year. At any rate, it ~oe  not. 
stand to reason that the expenditure should go on increasing every year 
under this head. With these words, Sir, I submit that it will be safer to 
cut down the figure at least by 2 lakhs. 

'!'he Honourable Sir Bu11 Blackett (Finance Member): Eir, I could not 
follow the figures in regard to previous expenditure given by the Honour-
able Member. ' 

JIr. Mukhtar 8iDgh: I have Quoted them from the Central Board of 
Revenue Customs AdnrinistrationReport in India, page 1. 

The Jlonourable Sir Bull BJackett: I think these are the figures of 
the actual expenditure under this grant. I will give the eXAct figures 
which. do not greatly diRer from the figures given by the Honourable 
Member and, in any case, entirely support his contention that the expendi-
ture has increased considerablv. The expenditure figUl'es which J gin 
'Show the actual expenditure. They are as follows: 

For 1923·24 
.. 1924·26 
"l925.26 • . . 

Revised ftgureR (or 1926·27 . 
Budget s,nzl'ell for 1927.98 . 
Eatimate for the curant year 

RB. 
70,03,467 . 
75,67,154 

. 80.16.297 
'!l.46,oon 
86.11.000 
87.23;000 
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The explanation of this increase is one which I have examined with BOme, 
care. Taking the figures for 1923-24, which is the year after the Inchcape 
Committee had reported, as a base, we have an increase of Rs. 17,20,000-
to account for. This is very largely explained by certain special items. 
The first is that we now pay Rs. 1,89,000 to the Post Office for certam 
services rendered on account of which no payments were made'till t.he 
year 1924-25. There is a difference of Rs. 8,43,00<) in the charge for over-
time allowances. This is accounted for both by the higher rates o£ over· 
time fees now given and by the changed volwxte of trade. But it mus' 
be remembered that this is not an increased charge on t ~ tax-payer. The-
overtime fees are recovered and not finally paid out of general revenues· 
So, although there is an increase of Rs. 8,43,000 in the estimate, that i. 
not an increased charge on the tax-payer for cost of coDectlon. Assign. 
ments of compensation paid to Indian States, chiefly Travaneore and' 
Cochin, are now shown as expenditure instead of as a reduction of revenue. 
That accounts for Rs. 5,40,000. Those three items alone account for just 
10 lakhs out of the increase of 17 lakhs. There is another big non-recurring 
item of Rs. 48,000 in the budget of 1928-29 on account of lana acquired at 
Vizagapatam. There is left, therefore, about 7 lakhs of increase to account 
for-something under 7 lakhs. The most important item'S which I have-
been able to lay my haBds on .a·re, first, the strengthening of the Land 
Customs Frontier at Pondicherry and Karikal. This accounts for 1\11 in-
crease of one lakh. It is a matter of very considerable importance. The 
prevention of sIIl'Uggling has had to be dealt with in that district. 'Then the-
revision of pay accounts for Rs. 80,000, additional appraising estabHsh-
ment, Rs. 50,000, additional clerical establishment Rs. 1,50,000, additionaf 
preventive establishment about Rs. 70,000, uniform allowance Rs. 30,1)()(), 
publications which were not charged to this vote in 1928-24, Rs. 00,000. 

It wiil be seen that the bulk of the increase is accounted for by what 
are really changes in methods of classification. Of the increase of SOT'eD: 
lakhs the increased volume of work is really the explanation. For example, 
the number of bills of entry for Bombay amount to Rs. 180,000 in 19''cJ-23, 
Rs. 275,000 in 1926-27, Karachi Rs. 61,000 and Rs. 81,000 respectively. 
On top of all that one has to remember that since. 1928-24 the Government 
of India have adopted the system of discriminating protection and that 
adds very considerably to the complications of the tariff and to the work 
that has to be done in collecting revenue. I would remind those m'Cmbem 
who have served on the Public Accounts Committee that we liave all the-
time had considerable criticism to face in regard to the inaaequacy of the-
internal check inside the Customs Department, and there has heElU pree-
sure for in r~e o~ staff. which has indeed only been partially granted. 
The whole JustIficatIon of mcrease IIl'Ust, I think, also take into account the 
fact that during and just after the War, owing to the demand for officers 
for other purposes, and to the iinancial stringency, there was a tendency 
to try and collect custom revenue with a smaller staff than usual. Then-
it is to be remembered that in 1923-24 the revenue was 39 crores and G9' 
lakhs. The revenue estimated for the current year is ~ crores nnd 63' 
lakhs, and we hope for a funner increase in the next year. I do not think 
it can be maintained that this Custom'S braBch is being unduly swelled, 
and I feel sure that any attempt seriously to curtail existing expenditure 
would be penny-wise and pound-foolish, because we should lose· far more-
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in revenue not collected than we should gain in the slight reduction of 
expenditure. 

JIr. Prealdtat: The question is: 

"That th" Demand under the head 'Cuatoma' be reclaced bJ Be. 2,00,000." 

The motion was n~ ati e  

EzpOTt Duty on Jute. 

JIr. 1[. O. -tOg (Dacca Division: Non-Muhammadan Bural): Bir, I 
beg to move: 

"That the Demand under the head 'Cuatoma' be reclaced b,. BII. 1,000." 

I claim the indulgence of the House for referring to a question which 
was debated last vear about this time. I feel that, representing BS I do 
those people who ~e instrumental in earning for the Central Exchequer an 
EIlu&l income of 4 C!'OIe8, I would be wanting in my duty if I did not raise 
my voice against the iniquity which the Government propose to continue 
by not handing over this revenue to the Government of Bengal or llbolish-
ing it outright. I have the advantage of speaking after the ono r ~ l  
Member's reply to the budget debate, and I have in my hand the pre ... 
report of his lat-est enunciation of Government policy in this matter. Sir 
Basil Blackett says "·Either tbis tax is a bad tax or it is a good tax". But 
he has not got the patience to tell us as to the processes that have enabled 
him to arrive at the conclusion that this is a good tax. He says, if it is • 
bad tax it must be abolished at once. Then he says, if it is a good tax. 
certainl! Bengal has no grievance. Now, Sir, when it is for \he Honour-
able Member to decide this question, it is hardly, possible for him to give-
an impartial judgment in the matter. 1;f, for iDstance, the Honourable-
Member were to hold that this is a bad tax, it would mean that his Budget 
would not be balanced at all-this year he would have to take 011 the-
duty to the tune of Rs. 420lakhs from the Budget. But, Sir, the position 
which he has taken up with regard to this question is rather curious. He-
says that if it was left to the Provincial Government and the provincial 
Legislature to regulate the duty, apart from any question as to et ~r 
they Ilre entitled upon other grounds to this tax, then they might- be 
tem'pted so to vary the tax as to affect ultimately the interests of the 
agricuaur}sts themselves. My Honourable friend is very anxious that t.he 
people of Bengal should be gtiartted against the potential rapacity of their 
own elected representatives in the Bengal Legislative Counm1, because I 
take it it amounts to that; and he has called upon the Members of this 
Rouse, the sturdy Members from the Punjab and other parts .)f India, 
to assist him in carrying out this self-appointed duty of giving succour to 
the agriculturists of Bengal against the Bengal Government and the elected 
representatives of the people of Bengal.. Sir, he thinks that :Bengal might 
be tempted to kill the goose that lays the golden eggs, if it were left to-
Bengal to decide upon a course of action in this matter; and what he doee-
in effect is to ask the Government of Bengal to tend the goose in order' 
that he might appropriate to himself all the golden eggs lRia by it. This 
extreme solicitude on the part of Sir Basil Blackett for the welfare of the-
~en ~li cultivator reminds me of a well-known Bengali adage which sa!". 
1ihat If a woman professes to love a child more than ita moth9r, s rel~ 
that Wontan is a witch. . 
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Let us now come back to Sir Basil's position. Is it a good tax or is it 

a bad tax? Sir Basil may say it is a very simple question: jute is s mono-
poly of India and therefore it is a good tax; that is to say, it is paid uiti-
matel); by the foreign importer and it does not fall on the producer who is 
the cultivator. Now, Sir Basil may have a monoply of economic Ilnd 
financial wisdom, and may have also the intuitive faculty developad to , 
very great extent in order to enable him to arrive at this conclusion. But 
I may remind him that the Fiscai Commission and the 'faxation Enquiry 
o ~ittee--t o responsible bodies-have adopted a very cautious attI-

tude to,,;-ards this question. The Fiscal Commission said that It waa wry 
difficult to conceive of any commodity which could be caiJed 11 monopoly 
<>f any country in the strictest sense of the tenn; and though the 'Pmcation 
Enquiry Committee pointed out that, so far as the present rate wail (\·'11-
<:erned, there was nothing wrong, they wanted the Government to he \ery 
~are l before they embalked upon nny increase in the duty. I remember 
to have read some eminent economic authorities who hnve attempted to 
define a monopoly. One of them has said that the principal charn.1teristic 
of a monopoly ii> that there should be singiehanded control over the tetal 
supply. Now, I put it to the Honourable Member as to whethar he has 
at all made any attempt to study the various processes involved in the 
production and the marketing of jute in Bengal, so as to enable him to 
come to the conclusion that this characteristic is present to-day in that 
instance;' that is t<> say, whether the cultivator in Bengal has got single-
handed control over the total supply of jute. I do not know whether \Ily 
H<>nourable friend even knows the exact number of people engaged in the 
production of jute in Bengal. I do not know whether he has clINd to in-
quire .as to how competition among the millions of producers tfilnds t·o f..,ree 
down prices of the raw materials. I do not Know again whether he has 
eared t<> inquire as to the large number of middiemen that intervene be-
tween the producer and the exporter, or the mill proprietor in this country. 
I do not know again whether he has cared to inquire as to what proportion 
of the {lrice of jute paid by the exporter actually reaches the cultivatoT,-
because a consideration of .all these points is necessary in order to enable 
him to come to a definite conclusion as to whether jute is really a mono-
110iy of the man who produces it. Sir, I find that this particular 'luestil)n 
was debat-ed in the -Bengal Legislative Council only 80 recently as the 14th 
December 1927, and speaking on a non-official Resolution recommending 
that this tax should be made over to the Government of Bengal, tht' 
Honourable Mr. Marr, the· present Finance Member of the Government of 
Bengal, spoke as follows. He said: 

"A.t the very earliest 1Itages of the inquiry by the Meston Committee the questiOD 
of the export tax on jute arose. The Meston Committee at the outllet were prepared 
to accept without further inquiry the formula that all customs duties should be 
central on the lO"ound that it was impossible to trace the duties back to source or to 
make a proper allocation between pro,;nces. We pointed out, however, that this diet.1lIIl 
eertainly did not apply to the export duty on jute which at that time was about at 
erores. Since then I may mention it has risen to 3f crores." 

He was wrong there because it has risen further. 

·'While diawing the attention" 
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-the HonoW'al:le Mr. Marr continued-
"of the Meaton Committee to this fact the Government of Bengal bued their claim 
on this ground not. on t.he fact that the e;xport duty o~ ~ ~ o l  be made over .to 
them but. that this factor should be taken Into account lD arriving at the final financial 
.settlement, on the ground that the export duty on jute encroached on the .taxable 
capacity 01 the province. We argued that, if the Central Govemment had. not lJDpoaecl 
t.us duty, it. might have been open to the Local Government to do ao In t~e shape 
of an excise duty or in some other way. As all Honourable Member. of thiS Boase 
know, bowever, this factor ... not. taken into &CCOlIDt in the Meaton Settleinent", 

Now, Sir, the Honourable Mr .• MatT was repeating the on i ~on c.f the 
Government that the export duty on jute encroached on the taxable c14l-a-
city of the province. That is the whole point. Not being endowed with an 
intuitive faculty, as my Honourable friend, I naturally looked in difIer(:nt 
directions for light in this matter, and I found that recentiy a very rl·:spon-
sible body of men went into these questions along with various other qUcli' 
tions. I do not know whether my friend is familiar with these big volumes 
-there are ten of them-Evidence taken by the Agricultural Commission-
.ten of them are published, and if my Honourable friend cares to hdVtl a 
.little more light on this subject, I might recommend him a !';tudy of 
Yoiume No. IV find Volume No. X of those Reports. (An not~ra  
Member: "What are the pages please?") I shall give all the reference if 
my Honourable friend desires it. Now, Sir, I ~n  that responsi6le office1'8 
of the Government of Bengal like the Directors of Agriculture, the Directo!' 

.{)f Public Health' and the Registrar of Co-operative Credit o ieti~s  llave 
all dwelt upon the question as to how far jute was a monopoly and how far 
the export duty on jute prejudicially affected the position of the . .;ultivlltor. 
In dealing with this question one of the responsible officers has mad", a 
·definite statement that the existing export duties on jute do affect the 
prosperity of cultivators in certain Bengal diskicts adversely. Honourable 
Members will find this statement on page 246 of Vol. IV which contains 
the evidence tllken in the Bengal Presidency. I will just read a short 

, extract: ' 

"The duty on jute is fixed at so·and-so irrespective of price and quality. It. hy 
been assumed that, because jute is almost a natural monopoly of Bengal, it can safely 
stand an export dnty and it is argued that this duty is neeeuarily borne by the 

. oonsumer abroad , . _ " 

That is the complacent assumption made by the Honourable Member in 
~~  I 

.. . . . But this is a fallacy as iB shown by the fact that since the impoIIitiDD 
o~ t ~ duty t ~ world ons tio~ of jute hy ceased to expand. This latter obeena. 
tlOn IS Buggestlve of the mcreulDg use of various Bubstitntes for jute. Apart a)so 
froD! the general eRect of the ~t  upon the world demand for jute, the method Df 
levymg the d!lty beara most heaVily upon areas producing the cheaper qualities of the 
fibre. ~e .dlsastrous eRect of this selective action may be traced in the C&le of· the 
Pabn!, .ilstrlct where the area under jute haa ptogresaiveiy diminished sinee the duty 
was Imposed.... '" 

Now, Sir, I come to the questi?n as to the d.ifference .in price Sf! paid by 
the exporter Rnd the actual cultivator. The dIfference JS calculated bv the 
Direct.or of Agriculture to be 20 per cent. on an average. He says' that 
t ~ ~ ere~ e between the price to the cultivator and the price' to the 
mdl lD IndJa or the exporter is on an average 20 per cent. The ~ istrar 

·of Co-operative Credit Societies thinks that the difference staads at a 
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higher figure. It is 33 per cent. in his estimate, in the case of lower 
grade jute. He says: 

"The cultivator gets two-third. of what the exporter of the mill in India paYI." 

He further points out that a chain of 4 or 5 different middlemen interven8' 
between the producer and the miller or exporter, who intercept this large 
proportion of the price ultimately paid by the consumer. And yet my 
Honourable friend says that it is a monopoly. The Indian Jute Association. 
in giving evidence before the Agricultural Commission, stated as followa: 

"Anything that adds to the COlt of jute is bad for the trade and for the producen. 
It encourages suhatitutes . . . " 
My Honourable friend is hugging the delusion that jute is a ono o~  and 
there is DO possibility of there being any substitutes for that fibre. The-
Indian Jute Association says: 

"It encouragea substitutes. If the price had been lowered during recent yean, I 
AID aure", 

says Mr. Sime, Chairman of the Indian Jute Association., 

"there would not have bean IUch a large amount. of Buhatitution of other things." 

Perhaps this will oome as a 'surprise to my Honourable friend. He ca.nnol. 
conceive of any such thing: 

"The resalt of such substitution ill that there is leu demand for the prodaoe growa 
in the fields." 

On this point there W&8 some valuable evidence given also in Englaad 
before the Agricultural Commission. Honourable Members will find state-
ments made by Colonel Malcolm representing the London Jute Association 
as also by 1\Ir. Anderson who is engaged in the jute manufacturing trade 
in Dundee. 

(At this stage Mr. President vacated the Chair which was taken by the 
Deputy President. Maulvi Muhammad Yakub.) 
It you will turn to page 341, Volume X of the Eviqence, you will see that 
Mr. Anderson makes the following statement: 

"For a certain period of this past year, hemp Wall very cheap and they were able 
ta buy hemp yamB, which, of course, are infinitely stronger than jute, and, probably 
from that point of view might be purchased instead of jute when jute was at a high 
price. But, another that really concerns jute when prices are high, is the extent of 
the second hand trade. When jute reaches an abnormal hei,ht, then you find that the 
door is opened again for the second hand trade coming in. ' 
Then our Honourable colleague, Dr. Hyder, who is a member of the Agricul. 
tural Commission, put a few questions to Mr. Anderson on this point. He 
asked: 

• "You have got competitors on the Continent of Europe?-We have competitors in 
BOrne of the mill. in AUBtria and Germany. 

I expect you know Bi&chcdswiller. Do you know whether anytbing i. happenUl, 
on the Continent of Europe in this search for substitutes for jute!-No, I have not· 
heard what iB being done to-day: but, of course, there have been effort. maae f1'Ollt 
time to time to substitute in the form of paper yams and 110 forth. 

From French Madagascar, French Indo·China and French West Africa ?-You mean 
the growing of fibre there! 

Yes.- I do not know about that." 
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Then Dr. Hyder made the very significant s1Jggestioo, "1 think you had 
better look out that way." Mr. Anderson replied, "Is that so?". He was 
evidently taken aback. Dr. Hyder. it seems, had very valuable informa-
tion as to how far efforts in the direction. of finding substitutes for jute had 
been suocessful in other parts of the world. Then, Sir, I come to the 
evidence of Colonel Malcolm who, as I said, represented the London Jute 
Association before the Agricultural Commission; he referred to the rise in 
prices of jute in the years 1925 and 1926 and said: 

."The result waa a grave duger, not only to the jute trade in general, but more 
.pecially to the ryot. in Bengal. Very .uccessfm attempta were made to grow substi-
tute. in other parta of the world, and a JDOIt excellent .ubititute was produced in 
KadagBIICBr. The lower grades of American cotton allo replaced jute to a very large 
extent in the United States of America, and COIUIiderable quantities of spilming hem .. 
ud flaJ:: tow grown thronghout Europe and elaewhere were very largely aublltituteci. 
Tbat I can say of my own knowledge, becauae my firm deal in pretty n_Iy every 
fibre that is produced ud we dealt with very large qUBntitiea of jute with the Con-
tinent of Enrope to replace jute grown in Bengal." 

I do not know whether I am tiring the patience of the House, but I submit 
when you are going to bag Rs. 420 lakhs of jute duty every year from 
Bengal, I am entitled to engage the a.ttention. of the HOUBe for BOme little 
time on this question. Now., Sir, going back to the evidence given in 
Bengal, we have the evidence of a gentlam&ll who haa spent about 40 years 
there,-Mr. Morgan, the proprietor of Morgan, Walker and Co., the well. 
known firm of jute; brokers. He referred to the unsatisfactory cha'l"8cter of 
the information about' market conditions available to the cultivator and in 
reply to questions as to how far the information might be made a.vailable 
!lO as to assist the cultivator to know the exact condition of the world market. 
he thought that in the event of his getting al1 the information with regard to 
marketing. the jute cultivator was not in a position to hold up the jute. 
Mr. Morga.n said that the cultivator was not in 'a position to hold up jute 
even if he knew t.hat the market was bearish. In reply to further questions. 
Mr. Morgan said: 

"That would depend on his monetary condition at that. particular time. But generaU, 
he will have to sell a certain portion before the October ki,t (i.e., the rent payable to· 
the landlord) comes in, there is no doubt about that." 

That, Sir, ought to shatter my Honourable friend's delusions about the culti-
vator being in a position to dictate prices to the exporter and the mill manu-
facturer in India. Mr. Morgan also referred to the factor of speculation. 
He compared the conditions obtaining noW! and the conditions obtaining 
SO years ago. He said: "There is a much more speculative e1ement now." 
Who benefits by all these s e la~ions  Not certainly the cultivator. r 
do not know whether it is any use on my part trying to convince my Honour-
able fr:end that it is not proper and safe to depend upon mere intuition. He 
had better make an inquiry as to how far his assumptions that the jute tax 
is a really good tax is correct. If it is a good tax, I submit. you must share 
it with BengaJ; because after all it is the cultivator in Bengal who is assisting-
you in getting this .1aTge sum of revenue every year, a growing sum as the 
figUres showi. and that is a point which has been made by PiVery responaible-
witness before the Agricultural Commission. Witpesses in England were 
simply amazed at the indifference which the Government of India have beeJl 

• exhibiting in this matter. They cannot understand my HOJ).ounble·friend' .. · 
theories about federal finance. Government are makipg so many crores. 
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every year. But they do not spend a pice for the betterment of the condi· 
tion of the agriculturist, for the improvement of the product itself that 
brings in so much money to the Government of India. 'rhe Government of 
India have every reason to be satisfied with the position as they find it to 
he, becuuse of the curious constitution which we have got at the present 
moment. The transferred departlments in the provinces have to look to 
the improvement in the cultivation of jute. They have to look to the 
improvement in the material condition of the men who cultivate jute. 
They have to pl'Jvide for his ·educational needs. 'l'hey have to provide for 
his sanitary needs, and I may mention here that the very process of produc· 
tion of jute, I mean particularly the retting and the reaping of it, tends to 
bring about insanitary conditions in the rural areas of Bengal. All these 
proHems have to be grappled with by the Government of Bengal, under 
the curious constitution we have got at the present moment, while my 
Honourable friend actually bags crores and crores of revenue out of this 
source. If it is a bad tax, then abolish it. I have absolutely no objection 
to that, but so long ns you do not abolish it, you must certainly share it 
with the Government of Bengal. In so far as it encroaches upon the 
taxable capacity of Bengal, you have no right even under the present con· 
stitution to appropriate it. Sir, I do very much hope that my Honourable 
friend, before he leaves these shor88, \vill at least try to do something in the 
way of instituting at least an authoritative inquiry as to whether it is It 
good tax or 11 bad tax. But whatever it is, so long as the tax continues 
it must at least be shared with Bengal. 

The Honourable Sir Basil Blackett: Sir. we have had a long and very, 
interesting exwnination of the jute export duty by my Honourable friend 
Mr. Neogy who is nothing if not thorough. He has even gone so far-at 
least it seemed so to me-as to write the Report of the Agricultural Com-
mission in advance. 

JIr. K. O. lfeogy: It is public property, only you have not seen it. 
The Honourable Sir Basil Blackett: I have seen the evidence hut no' 

the Report. . 

JIr. K. O. lfeogy: I mean the evidence. which will form part of the 
Report. 

The Honourable Sir Basil Blackett: I was speaking of the Report, the 
Honourable Member was speaking of the evidence though he called it the 
~ ort  The. Honourable Member seemed to ·be under the delusion that 

he wa.s answering some arglmlents of i~ and: that I \\o'8S under all sorts of 
delusions. Now the argument that I put forward in the course of a speech 
the other day-though I necessarily had to deal with many other thinp-
was a quite short one in regard to the jute export duty. The position I 
took up. "lith which I am supposed by Mr. Neogy to differ, was exactly thd 
~  the Fiscal Commission and of the Taxation Inquiry Committee, namely, 
that so far as can be seen at present there are no complaints about the 
<export duty on raw and manufactured jute. The Fiscal Commission said: 

"JVe have had no. complaint about the export duty." 

•. K. O. -eop:: You have had a. complaint from me to-day. 
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The Honourable Sir Baall Blackett: The complaint by the Honourable 

Member was not a complaint that the duty was imposed but that the duty 
did not go to his province: 

"This duty does not transgre .. oar principl., for it i. imposed for revenue parJlOll!l 
only. It is imposed on a monopoly and the rate is moderate. So long as tl]._ condi-
tions remain we 188 no objection to the retention of the duty." 

The Taxation Inquiry Committee said : 

. "The incidence of the duty is between 4 and 5 per cent. all "aJonfA and DO critic:iBm 
baa been made.of it. . . . The article upon which it is imposed i. a true monopo1,." 

Now, SO long as it is a monopoly. it necessarily follows that the duty mud 
be paid practically to the full extent by the foreign importer. But I have 
again and again put before this House my views about export duties in 
general. I believe that the American constitution W!B6 very wise in laying 
down the principle that no export duty of any kind should be imposed in the 
American Union. We have certain export duties here, and so long as they 
are imposed on pure monopolies or on commodities that are in the position 
of monopolies there are strong arguments for maintaining them so long sa 
they ·are required for revenue purposes, and the question of reduction of 
taxation clUlnot be taken up very seriously. But the point that I WIl8-
making was that it is most dellirable that 80 long as they are imposed-take 
any ~ ort ·duties, I was not referring particularly to jute-tliey should be 
imposed by the Central Government and not by the Provincial Govem-
ments, and for two reasons. One is that a Provincial Government, if it had 
the right to impose an export duty, or if it got the proceeds of some export 
duties, would be tempted to press for the imposition of others ",ith referenca 
more to the local conditions of the province than the interests of India as a 
whole. The second is.. suppose conditions arose ulder which what seemed 
to be a monopoly-this was a point I made the other a ~ase  to be a· 
monopoly and th.e duty had to be abolished or got rid of in part, then the 
burden of getting rid of tha.t revenue and finding some other SOUl'lOO of taxa-
tion should lie with the Central Government rather than with a Provinoial 
Government, which would be in an impossible position if it suddenlv found 
that an export duty bringing in: a crore a yelLl'-and in the case of jute a 
great deal ·more than a crore a yell.l'-was going to disappea'l". It is most 
undesirable that you should complicate the necessarily difficult question of 
getting rid of an export duty the moment that the article on which it is 
imposed ceases to be. a monopoiy or threatens to cease to be R monopoly 
by mixing it up with the question of provincial and central finaDOe. Leave 
it to the Central Government to get rid of the dut.y at the first moment 
when it is necessary to do so in the interests of agriculture. The Honourahl.a 
Member was I think really wholly unfa,ill in the wa.y in which throughout 
his speech he misrepresented what I said. That is eXRctIy the point that 
I made the other day. At the end of his speech I W88 not clear what W88 
the purpose of M'l". eo~ s motion. He proposes a cut of a thousand rupees 
to draw attention to the export duty on jute. Whether he proposes to 
a.bolish it or to rPduee it or to get R share of it for Bengal I was not, clear. 
At any rate we have had the good fortune of hearing a very interesting 
speech from him on the subject as a result ot. his motion. If his objeet is 
to give It to Bengal, I have already given reasoDII shOwing why it is most 

• desirable that we should stick to the principle that all export duties should 
belong to the Central Government. If his object is to obtain more revenue" 
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for Bengal, I cau only remind him that the question of the revision of the 
Meston Settlement has got to be taken up by the Statutory Carnmisaion, 
and no doubt the question of revision will arise. The Honourable Member 
is, I believe, one of those who will have nothing to do with the Statutory 
Commission in any shape or form, othernise he might perhaps very usefully 
have preseed his point before that Commission. Perhaps other provinoea 
will be more successful in pressing their point., or perhaps his own province 
in his absence will be able to do it; but I cannot at this stage obviously, take 
<any step that is going greatly to modify the Meston ettle en~ If a modi-
fication of the Meston Settlement means, as it apparently does in Mr. 
Neogy's mind, the withdrawal of more revenue from the Central Govern- . 
ment in order to give it to the Provincial Governments, then 
either the Central Government must find a surplus or it must 
impose some alternative taxation. I do not know whether the 
Honourab1e Member is willing to suggest some additional alter-
native taxation to the export duty on jute to any extent in order that a. 
part or the whole of the duty might be handed over to liengal, but I submit 
that it it! clearly not a question of practical politics at this -stage to make a 
large alteration in the basis of the Meston Award Rnd that the matter must 
be left to the Statutory Commission to deal with. In view of the full discus-
Son that we have had and of the answer which I have attempted to Imake, 
r hope, Sir, the Honourable Member will now feel able to withdraw his 
motioa. 

Mr. Deputy Pre8ldent: The question is: 
"That. t.he Demand UDder the head ·Cust.oms' be reduced by Re. 1,000." 

The motion was negatived. 
The Assembly then adjourned till Twenty-Five Minutes to Three of 

the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes to 
Three of the Clock, Mr. President in the Chair. 

Using the Income derived from the Protective Duties for the general 
Ezpenditure of the Central Government. 

Mr. Kukht&r Singh: Sir, I beg to move: . 
"That. the Demand under the head 'Customa' be reduced by Re. 1,000." 

The system of using the tariff for the purpose of the protection of certain 
industries has been very recently adopted, and the Government have beeD 
increasing duties on certain articles in order to give encouragement to the 
Indian industries. It is very unfortunate for this country, Sir, that eVeD 
in cases when we complain that our industries are in a very 'bad plight and 
~ approach the Government for the protection of them, the Government 

makes out a point to increase the revenue out of the protective duties. 
Not a .pie oui; .of those proteotive duties is spent on the deVelopment of 
those industries.. The whole of that· amount is taken to the expenditure 
side and it is practically spent. The first point· that I want to make 0lIIIII 
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is that the very principle is wrong. When you get reven';le in order to 
protect the industries, the first duty of the Government IS to use that 
amount for the development of those very industries. We know, Sir, that 
~ er  taxation, in whatever form it may ce, is a tax on the consumer. It 
comes from the people and the consumer agrees to undergo that taxation 
simply in order to see that the industry is fost.ered. !1 the o e~e~t 
it; allowed to make revenue even out of protective duties, 1 consider It u! 
a very dangerous policy. It gives an incentive to the Government to receive 
any amount of applications for protection of industries and then, under 
the cover of protecting the industries, to increase the revenue. It makes 
the Government much more avaricious and in no way leads to the desired 
~n  It means, Sir, that the Government do not consider it to be their 
responsibility to develop the industries of the country. They say that 
industries are a transferred subject and therefore tlie development of the 
industries should not be considered by the Central Government. In this 
connection, Sir, I may submit that the c.onsuniers of the country have been 
taxed in order to protect the industries and if the Government decide that 
they should not take up the development of the industries as such because 
they are "transferred subject," then in that case they could very well give 
away that amount in the shape of grants to the Provincial Governments 
or to those Governments which have got those special industries from the 
protection of which the amount has been realised. But it seems to me 
very dangerous that the Government do not recognise this important fact 
that, if a protective duty is levied, the special industry should be devel0pe4. 
We have seen, Sir, while investigating the 0818 of sugar. tIiA the 00,..., 
ment increased the amount of import duty. A lot of money waa taken, 
and what has been done for the sugar industry? ·We know that there waa 
the EUgar Committee's Report. and out of their total recommendations 
hardly one or two have been carried out. Such instances can certainly 
be multiplied. There are a number of ways in 'Which the Government cOuld 
help the industries. The Government has got their e~rts under tbe 
Central Government in order to advise the Provincial Governments on 
industrial and agricultural subjects. We have seen very recently that in 
England there has been a proposal for establishing an Empire Marketing 
Board. In the same way, we could have an Empire Marketing Board in 
India. There are other ways .  .  .  .  .  . 

The Honourable SIr Baall Blackett: On a point of order, Sir. The 
Honoutable Member is moving a motion for a cut in order that the protec-
tive duty proceeds be not applied wholly to ordinary revenue. Protective 
duties undoubtedly come under this head, but 1 submit that the general 
subject of assistance to industries is not in order under thIs head .. 

Kr. ·Kukhtar linp: ·1 submit, Sir, that protective duties should DOt 
be utilised ~~r the general expenditure and I am trying to show that they 
eould be utIlised· for the development of those 'very industries"from whicli 
the. duty has been realised. . That is the object of my motion to reauce the 
~ an  by so much. I have given only the indication 'on what lines I 
'W;lsh to. speak. So I submit that I am in order in discuSBing this subject 
of industries .. 

We have found that the pulses and grains have ~o import duties but 
we know, aa a..matter of fact, .that the pn -exported· out of this country 
~ts .. the least, price jn other markets. Why.? . Beca1Jll8the GcmmuneDt 
haa not cared to see that the exported articles are sent out of this eountry 
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in the shape and form in which the people of other countries desire them. 
The articles sent out of this country are not sent in the form in which 
they are required by foreign countries, and the result is that grain sent 
out from this country does not fetch the same price in other countries a6 
they ought to do. We find in the recent report on Agriculture in Denmark 
8 sentence reading: 

"Denmark's legislation to gnarantee the good quality of the wares exported is a· 
very important factor in the development of the export trade." 

The Indian Government also flhould provide for this, but they do not 
care for the agriculturists. 

I may submit for the information of this Rouse that the articles pro. 
duced by the agriCUlturists are generally pure 8Ild unadulterated, but when 
they reach the ports they are mixed up with several articles. There ein~ 
no legislation in regard to their export, Government does not take care 
how the highest price can be obtained in other foreign countries. We have' 
found that when it suits them the Government provide for all these facili-
ties. We know, for instance, that there has been a Cotton Committee' 
appointed by the Government. When it was found that the cotton trade' 
of Lancashire . . . . . 

'.l'he Bon01llable ~ ir Buil Blacb&t: I ask your ruling, Sir, how far' 
this is in order. The subject is somewhat remote from the point we are· 
d.iams&ing." . ' 

JIr. PresIdent: My ruling is that the two questions are sO inter-con-
nected that it is almost impossible to separate them. Therefore the-
Honourable Member is quite in order. 

JIr. KUhtar Bmah: Under the Resolution of the Revenue and Agri-
cultural' Department, dated ~ te er 27th. 1917, the first paragraph 
reads: 

"It has again been brought into special prominellC8 as the I'8I1Ilt of recent iove.tiga-
tionl by the Board of Trade which have shown the importance in Imperial interestB'. 
of increasing the production of this class of cotton within the Empite." 

Then later it says: 
"In thee circumstances, it is obvious that the Lancuhire Cotton indutry, the-

importance of which to the Empire needs no comment from ns, is faced with a serions 
.ituation and that it is most desirable that it should cease to be almo.t entirel,. 
dependent on a source o~ supply, the future of which is so problematical." 

We know .that the Cotton Committee was appointed since then and 
there has been a piece of legislation which proliibits the import and export 
of ciertain varieties of cotton from one station to another. That shows how-
far Government could go in protecting the raw cotton industry, though 
I would submit that it, was not also in the interests of the agriculturists; 
to pass that legislation. But this iB not the place to discuss that point. 
Twas only submitting that, whenever it affects the interests of Englana. 
the Government goes to the extreme and appoints a Committee like that 
of the Cotton Committee. 

There is also a suggestion made in tlie 'recent review .. The Trade of 
Indi .... t ~ they are onsi~erin  to establish 8 bureau for tobacco. Why" 
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Because the major portion of tobacco produced in this country goes to 
England. They have not done so so far, but are considering the problem 
now from that point of view. I submit that if Gonrnment has decided 
and has conceded that protection should be given to industries in thi, 
country, is it not the:r duty to enquire the ways and means by which the 
industries of this country can be developed? If it i~ then I submit that 
t,he amount is there. and the whole of the amount that they get out of 
the revenue should be spent on the development of those industries. In 
the same report, Sir, we find that the hemp trade half gone down eonaider-
ably during the year 1926-27, and there is a very important note on 
page 101: 

"Indian hemp is' exported largely in the UDdrelled condition .. there are leW 
facilities lor dreuing hemp in up-country centres, such dressing .. takes place being 
done by the shipper. at the port. The nec_ity for better methods of prepariJlg for 
the market should be realised .by both the producer and the- middlemen in the trade ... " 
There are a number of suggestions that az.e annually made by the Intelli-
gence Department. But may I know if any attempt haa been made by 
the Government to inform the agriculturist and the cmltivatol' that the 
foreign maket demands a certain variety of article and that that sort of 
article should be manufactured? The Government considers that they 
are living in f1, country which is full ~  Englishmen and that e er ~  
knows English and can speak English fluently and. therefore they publiSh 
all these reports in .English. Even the very suggestions that are ~ 
porated in these reviews are not cared to be transla~  into !Hindi, uidu 
or other vernaculars of the provinces, because they never care for the 
development of the industries. They simply a~t the protection. .of 
those industries whenever it suits them or whenever they consider that 
the English manufacturer does ~ot suffer. EVFn for the ra~ matert,al 
they would not consider it to be their duty to use their experts for tJre 
development of those industries. It was only in the last Session, Sir, 
that we saw that it was considered quite proper that the duty on starch 
should be abolished. Starch is a product which can be produced in 
this country in any amount; but still· our Government experts have nof; 
been able to advise or show to the people that starch can be manufactured 
in this country. You see, Sir, that the Government do not consider iii 
to be their duty to develop the industries of this country; rather, they 
consume the entire amount for the g-eneral expenditure_ That is the caae 
even with protective duties. 

We know, Sir, that there is a Tariff Board. The Taritl Board haa 
decided not to inquire into those cases for which an a li a~ion has nof; 
been made; as if it is the duty of the people and not that of the Govern-
ment to inquire. into the ways and means of developing an industry_ We 
saw very recently in the Tariff Board report on b.elting; ~ e  p.ave refused 
to inquire into the case.· of lea.ther belting. Wb.y'? The ~ e t W8fII 
quite similar. to that of other belting, but they have not considered the 
point of leather belting at all simply because there was no application 
for its protection. I submit, Sir, we are living in a country where there 
sr~ pot big capitalists; we are living in a country where there are only 
cottage industries, barring the big. inills at big centres. ordinarily the 
people ~re manufacturing. very small articles, and the Govemment-· do not 

,.think. it t e~r duty _to inquire into these questions. 'I know; Sirj that 
When the Steel Pro~ tion Bill waB ro ~ up ~r discussion.; I lDoved 

D 
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an amendment about the protection of steel trunks m:td other small 
articles which are made of steel sheets and which are adversely affectliMi 
by the protective tariff, and I was laughed at as if the Government did 
not consider it their duty to protect the small manufacturer. Now, 
if all the amounts that are realised by the levy of protective duties had 
been returned back in the shape of rebates or import bounties, then of 
course there would have been nothing to be said against Government. But. 
when the whole amount is taken to the expenditure side I submit, Sir,. 
it is entirely wrong. I say that it is· the bounden duty of the Govem· 
ment to utilise all these big amounts for the development of industries 
and trade, especially those industries the consumers of which are t l e ~ 

Sir, by this motion I want to impress upon the Government the necessity 
of their doing their imperative duty 'of protecting the industries anel 
trade, and as they have failed in performing this important duty in this 
matter so far, I wish to make this motion. 
Sir Walw WiU80D (Associated Chambers of Commerce: Nominated'. 

Non· Official) : Sir, there are one or two remarks which have fallen from 
my friend which give me an opportunity to tell him one or two thinp-
that I should like him to know. First of all he said that the increased 
~ en e out of the protective duties was not utilised for the development 
.pf the industries. Now, if he had just stopped there, one would have-
inferred that he meant, that having put on a protective duty, you should 
give the proceeds of tltat auty back to the industry concemed. But that 
of course would have the effect of giving protection twice. A protective-
duty is put on to increase the cost of the imported competing  article. 
That is the way protection is given in the first instance, and I think my-
Honourable friend could hardly have been SO elementary as to mean-
that the same money should be given back over again. 
One point which I did like about his speech was this. He sRid this 

was a dangerous thing, that is to say, giving protection by means of 
tariffs as •• it gives -an incentive to the Government to increase the-
revenue." Now, that, Sir, is perfectly true. You must always remem· 
ber that an import duty does directly fall upon the consumer; it is in. 
direct taxation; but it absolutely comes out of the pockets of the con·· 
Rumers. But there is another danger which, I think, is even more dan-
gerous than the incentive to the Government, and that is, the incentive 
to this House to vote these protective duties. I have on many occa· 
Rions in this House spoken in favour of the rrant of protection rather by 
means of bounties. Then we know exactly what we are voting; we vote 
p,very year, and the matter is constantly before us. In the case of steel, 
I particularly recommended that the protection should be granted b,-
means of bounties, but the reason why we ,did not do it in the first 
instance was that we had no revenue out of which to grant those bounties; 
we had not the revenue. Therefore, we created the revenue by putting up' 
the ta;riff and subsequently voted bounties  for steel and pther allied! 
~ stries  

My friend slipped up a little bit in regard to sugar. He complainea 
that the Government had increased the rate of duty. That was not 
etrictly correct. What bappened was that the duty was on an tid 1lalo,em 
basis and the value of sugar· was steadily slipping down. If the o ~

ment had not come in a~ that time with a specific duty. the fall!-in the-
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price of sugar would have had the effect of bringing in a great deal leaa of 
revenue. 

The other point I wish to make is this. I suppose there' are few people 
in this House who are more keen on 1Jbe development of commerce than 
myself. But where it comes to a case of taking steps to look after the 
quality of goods, I say that those steps must in the first instance res~ 
with the trade itself. We have a number of cesses in this country. 'l.1le 
tea trade has inflicted a cess upon itself and spends the money for the 
development of the tea industry. Similarly. the lac trade has a cess, 
and the Cotton Inquiry Committee, to dch my friend referred, really 
owes its present cess to the initiative of the trade itself. The improve-
ment must come from the trade itself, and I really would like to see • 
large number of other trades in India forming themselves into bodies 
Rnd putting on their own cesses for the development . . . . . 

Kr. Kukhtar SIDgh: Did the cess for the cotton industry oome from 
within? 

SIr WUHr WUIIoD: That came from. within the cotlon trade itself_ 
As my friend juat said, it is a great pity that there is 80 much adulteration 
of Indian produce before export which means that in the European marketa 
it very often fetcbea a lower price than eompeting artielea from the other 
aide of the world. . 

Kr. B. Du (Orissa Division: Non-Muhammadan): Sir, may I ask 
your ruling. on this point? I have got a motion (No.9), a similar motion, 
for raising the queation of the funding of protective duties on steel and 
other industries' for development of industries. May I know whether I 
will be allowed to take that up separately or, whether I should take i\ 
'here? 

Irr. PreIldeld: No. not separately. If the Honourable Member wishes 
to speak, he. can speak now. 

Kr. B. Du: I should like to speak, Bir. 
Bir, I wish my Honourable friend Mr. Mukhtar Singh had confined 

his remarks only to the funding of protective duties and the utilising 
of that money for giving bounties and subsidies to the industries. My 
friend Mr. Mukhtar Singh referred to agricultural produce whloh I consider 
rather as natural proauce and whic.b need not be classed as industries. I 
have already expressed my views on several occasions on this matter and I 
Ill'aintain that agricultural produce, when exported, should have export 
duties. I believe every article of export from this country should be 
taxed. Sir. I find that by the protective special duties Government have 
managed to collect during the last five years revenue to the tune of 20 
crores of whidb. only 2i crores or a little more has been given in the 
shape of bounties to the steel industry and also the wagon manu-
facturing industry. This protective duty has been, I think, a blessin, 
in disguise to my friend Sir Basil Blackett in producing surplus budgets. 
We have given protection to the iron and steel industry, to the paper 
industry, the cotton yam industry and one or two other smaller indU&-
tries 18st year. I think Govemment ought to arrive lUi a decision wh.t 

• the policy of protection is to be, whether in the disguise of protectioa 
D2 
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they should appropriate the income to tJheir deficit budiget and then spend 
it in any way they like or whether protective duties should be ~ar ar e  
and set apart for the development of industries in spite of Industries being 
a transferred subject, and where they are transferred, whether the money 
should be distributed proportionately to the different provinces for the 
development. of industries. My Honourable friend the Commerce Member 
"has recently introduced another system of protection, namely, equalising 
the duty on the raw produce and the manufactured article and thereby 
giving protection to the particular industry that he is anxious to protect. 
In countries like the United States and Japan which may be 
said to have national Governments, they generally give protection by 
bounties and by subsidies. In India, unfortunately, no industry at present 
can expect· any subsidy from the Government owing to the system of 
alien Government we have. It. is unnatural that· money should be 
collected specifically fOf the purpose of protection' and should then be 
spent in any way the Finance Member likes. This is a dangerous, 
vicious' and pernicious principle. I would ask the Honourable the Finanee 
Member before he leaves us to institute a scheme of funding. of protec-
tive duties. What" he has spent up to now he cannot reimburse. But 
there will be at least Rs. 2l crores collected as protective duty during the 
year 1928-29. Instead of taking it to the Reserve Fund or to any other 
fund, this Can he set apart and a reserve fund created for.*he future 
protection, of Indian industries. 

JIr. lI. K • .Joshi (Nominated: Labour Interests): I am glad that the 
feeling in this House is gradually veering round to the View Which I have 
always held about protective duties. I have never considered the le!ying 
of import duties as a very good method of protecting an industry, but if 
we levy protective duties it is always better that we should not hand over 
that money to Government for its ordinary use. "When the Steel Protec-
tion Bill was under discussion last year in this !House I suggested that 
the income from the protective duties s o~l  be funded as my Honourable 
friend, Ml-. Das, suggests now. The only difference is that I had suggested 
that the industry does not consist of merely those people who invest their 
capital, but it also consists of people who work in that industry, and I 
therefore made the suggestion that all the monies that Government collect 
out of the protective duties should be funded and utilised for the protec-
tion of the workers. You may know that Government has now to under-
take aeveral measures for protecting workers, such as, starting hC1alth 
insurance, unemployment insuranCe, old age pensions and so on. Gov-
ernment is sure to require money for the protection of industrial workers 
and I suggest that by funding the amount collected from protective duties 
for the purpose of starting. sickness insurance, unemployment insurance 
and old age pensions, the interests of the jndustries will be very well 
served. 

The Bono11l'&ble Sir Basil Blackett: If I had known of the wide field 
that was to be covered by this motion.. no doubt my HonoUll"able friend, SiJ. 
"Bhupendra Nath Mim-a, would have come here ready to spend some houl'J 
in tellina the House what has been done in the matter of assistance to 
industry,Ogenerally. I Camiot help feeling that there is a certain amount Of 
misapprehension. My Honourable friend, Mr. Du, seems to think th .. 



OBNBRAL BUDOBT--LI8T 01' DIDIANDI. li73 

the whole of the revenue that ~ have collected from the protective dutiea 
was due to protection. He seems to forget that the greater part of 
the SUllD. collected is in place of the previous revenue duty, and only a veTJ 
timall portion of the total named by him is really due to ro~e tion  If we 
take a dut.y like the sugar duty, how much of that is protective, jf any? 
IL was imposed for a revenue purpose, but in fixing it at the present figure 
we defimtely had a protective purpose. 'rhe motion 'Heems to suggest 
really that we should spend considera.bly increased sums on the develop-
ment of industry in this country; that is all that is really behind the 
motion. Even supposing it was decided that we should spend considerably 
large extra sums on assistance to industry the question of the precise 
amount we collect each 'year by way of protective duties would, I submit;.,. 
be quite irrelevant. The question before the House would be how mu(;h, 
having regard to the available' finances a.nd the needs of industry, enn 
India afford to spend by way of ·bounty or otherwise on assistance to in-
dustry? A .protective duty or a revenue duty which has partly a protective 
result must quite clearly go to the ordinary revenues. TheTe is. no greater 
commonplace in questions of finance than that you should. IlS far as possible, 
keep one general consolidated fund and not a whole lot of se arat~ funds 
out of which you pay for this, that and the other special expenditure. 
The proposal of my Honourable friend, Mr. Mukhtar Singh, is therefore. 
[ think, simply a mot,ion t~at considerably increased expenditure should 
be incurred by Govemment on aShistance ~ industry. and, if that wen 
so, considerably increasedl revenue would have to be raised. The fad 
thai; WI6 are rai~in  a certain amount from the conSUIner of steel in order 
to protect the steel industry is not,. I submit, a strong reason why we 
should tax him extra for assisting any other industries. That is really what 
the argument comes to. The question whether and how far additional 
assistance should be given to industries is an interesting one and 8. great 
deal might be said on both sides. On the very narrow question I have 
some sympathy with the Honourable Mover of this motion. It is not 
desirable that the finances of the Central Government should be dependent 
to any largoe extent on revenue from a protective duJty-. especiaJIy as pro-
tective duties Bre being-imposed not with a view to their remaining for 
all time but for a definitely short period. If you have two erores a year 
coming from one particular duty, which is imposed for a. period of five 
years with the idea. that at the end of the five vears the industry will be 
able to shod on 'its own legs IIDd the duty eouid be ~ olis e  obviously 
you are not in a very safe position, and it is not desirable that the Central 
Government's revenues should be dependent on that source of incolrne to 
too g-rent an extent, and it is clearly It. temptation to kf'ep on the protection 
afteI' it has ceased .to be necessary. simply for the sake of revenue. I do 
not propose to enter into the pros and cons of additional assistance to 
industry hecause I have not come prepa.red to do so and I do not think that 
the ol ort ni~  really. aril!es. I must oppose the moti,)n and I suhmit to 
the Honoura.ble Mover that his purpose has been served hy moving his 
motion and it ~ l  not be served by his separating out, in l'IO far as it Walt 
possible. revenue that we e-e-t from nrotect.ive dutieR a.nd nskm(!' the Govern-
ment to propose equivalent additional taxation in its plRCe. " 

"r. Preald8D\: The question is: 

"That the Demand under the head 'Customs' be reduced b:r Ita. 1,000." 
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The Assembly divided: 

Aiyangar, Mr. C. DuraiawIIIIlY. 
Aney, Mr. M. S. 

AYE8-36. 

Ayyangar, Mr. K. V. Ran,aswami. 
Belvi, Mr. D. V. 
Bhargava, Pandit Thakur Das. 
Birla, Mr. Ghanshyam Das. 
Das, Mr. B. 
Das, PanditNlakantba. 
Dutta, Mr. Srim Chandra. 
Gulab Singh, Sardar. 
lswar Saran, Munmi. 
Iyengar, Mr. S. Srinivua. 
J ayakar, Mr. M. R 
Jogiah, Mr. Varahaiiri Venkata. 
Joshi, Mr. N. II 
Kartar Singh, Sardar. 
Kidwai, Mr. Rafi Ahmad. 
Lahiri Chaudhury, Mr. Dhirendra 

Kanta. 

NOES--42. 
Abdul Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Ahmad, Khan Bahadur Nasir·ud-din. 
Alexander, Mr. William. 
Allison, Mr. l'. W. 
Anwar·ul·Azim, Mr. 
Ashrafuddin Ahmad, Khan Bahaciur 

Nawabzada Sayid. 
Ayangar, .Mr. V. K. Aravllllludlia. 
Bajpai, Mr. G. 8. 
"Blackett. The Honourab!e Sir Basil. 
"Bray, Sir Denys. 
Chatterjee, The Revd. J. C. 
Chatterji, Rai Bahadur B. M. 
Cosgrave, Mr. W. A... 
Couper, Mr. T. 
Courtenay, Mr. R. H .. 
Crawford, Clolonel J. D. 
Crerar, The Honourable Mr. J. 
Dakhan, Mr. W. M. p. Ghulam Kadir 

Khan. 
Dalal, ~r ar Sir Bomanji.· 
Graham,' Mr. L. 

The motion was negatived. 

Lajpat Rai, Lala. 
Mehta, Mr. Jamnadas M. 
Misra, Mr. Dwarka Prasad. 
Mitra, Mr. Satyendra Chandra. 
Moonje. Dr. B. S. 
Mukhtar Singh, Mr. . 
Murtuza Saheb Bahadur, Maulvi 

Sayyid. 
Naidu, Mr. B. P. 
Neogy, Mr. K. O. 
Phookun, 8rijut Tarun Ram. 
Ranll: Behari Lal, Lala. 
Shervani, Mr. T. A. K. 
Singh, Mr. Narayan Prasad. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Siddhuwar. 
Tirloki" Nath, Lala. 
Tok Kyi, U. 

Irwin, Mr. C. J. 
Kabul SIngh Bahadur, Captain. 
Keane, Mr. M. 
Lamb, Mr. W. 8. 
Lindsay, S:r Darcy. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Moore, Mr. Arthur. 
Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. L. 
Rainy, The Hoi1o"urable Sir George. 
Rajah, Rao Bahadur M. C. 
Rao, Mr. V. Pandurang. 
Roy, Mr. K. C. 
Sams, Mr. H. A. 
ShamaIdhari Lall, Mr. 
Bhillidy, Mr. J. A. 
Sykes, Mr. E. F. 
Taylor, Mr. F. Gawan. 
Willson. Sir Walter. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

(At this stage Mr. President vacated the Chair wluch was taken by 
Mr. Deputy President.) 

Policy: Viramgam Cu.tom. Cordon. 

lIr. B. Das: Sir, I rise to move: 
"That the Demand under the head 'Customs' be reduced by &s. 100 ... 

Sir, in connection with this motion I am between the devil and the deep 
sea. I know I have to discuss matters that are forbidden to be talked 
in this House. I know I have to discuss the Indian States bere. .. 



OBNBBAL BVDOlJT-Ll8T 0" DlDIAND8. 1275 

13ut I have to do my duty to my country. The Central Government, it is 
said, is losing a certain part of its revenue through .the smuggl!ng processes 
thnt are carried on in these Indian States. If I IDterfere WIth the pa.ra-
mount smuggling rights which these Indian States may have BeB~ 
I have to do it with a sense of injustice and encroachment of the sovereIgn 
rightil of the Government of India. I have a passage in my hand very 
'kindly Kiven to me by my friend Mr. ~ l i a  i an~ar where in 
the Proclnnmtion, by which Queen Vlctona gave certam paramount 
povyers to these Indian States, it is said: 

"We desire no extension of our present territorial poISelsion, and while we will 
permit no altgrellions on cur dominions or our rights to be attempt.ed with impauity, 
we shall allow 'no encroachments on those of others. We shan respect the rights, 
-dignity and honour of the Native Princes as our own." 

Well, so far as I understand the position of the Government of India, I 
understand the Government of India is the paramount power over these 
Indian States and they shan not enjoy SOUle of the powers and rights that 
'arC' flily enjoyed by the Government of India. 

Sir Den,. Bra, (Foreign Secretary): I rise to a point of order. As far 
as I am able to follow the Honourable Member, he appears to be discussing 
matters atJecting the relations of Government with Princes and Chiefs 
'under the suzerainty of His Majesty. 

JIr. B. DI8: Sir,' I am goilig to discuss the customs policy m the Gov-
oernment of India, and if I slightly discuss the customs of the IndIan States . 
. 1 cannot but help it.. 

1Ir. Deputy PresldiDt: Go on, Mr. Das. 
Mr. B. Du: There is a territorY known as the Kathiawar States which 

·contains about 200 to 300 small aDd big Indian States. Until a few yes". 
ago there was a customs cordon along its land border which inflicted great 
"hardship on the people. It was due to the bro8d humanity of Mahatma 
-Gandhi and his agitation on his return from South Africa in 1916-17 thai 
that inhuman hardship to railway passengers and to the people that live 
'On the borderland of those smaH Stat-es was. abolished. But recently the 
Government. without coming to this House, slyly entered into a contract 
with some of those Indian States and allowed them to develop their ports 
where ships can bring in goods and the States, were allowed to levy customs 
·duty equivalent to that prevalent in British India: and of course it was 
-expected that the Sta.tes would levy the full CU'3toms duty and would 
-enjoy the benefit of this customs duty. But what happened? It is • 
'matter of common knowledge that in the Kathiawar States there are two 
ports.Bhavnagar and a n~ar  While in one port sugar was quoted at 
the snme price as it .was in British India. at the other port sugar wa.s quoted 
much cheaper, and the same thing happened to silk and other commodities 
-and it is a matter of o ~on knowledge-of course we win BOOn hear from 
the Government side as to how far it is true-that a rebate was bt.!inJt 
given to the merchants importing the goods by one or two port!! l'ituateiJ 
in the India.n States of the customs duty. I was told bv a friend of mine 
thut nnother port which has been developed by His Highness the (leakwar 
of Bnroda-Okha-sutJered terribly. because nobody likes to import fOOdR 
through Okha port as they do not get any rebate from the Baroda Govern-
ment which is rather a civilised Government. Sir, although the Honour--
able the Finance Member does not want us to discu88 the policy of the 
"ndian States iD. this House, the Honourable the Finance Member had to 
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introduce a customs cordon at Viramgam. So far there has not been in· 
troduced the same terrible and the same inhuman s t ~ to the travelling 
public as it was in 1916·17. iBut who knows it may not come again? I 
was travelling in that part of. the country last November and I was un-
necessary troubled and inconvenienced-though slightly. My luggage wu 
not allowed to be taken in the brake van because I did not come to the 
station one hour before the time and I did nol; declare what there Wat in 
my trunk and whether it contained pieces of silk or something else. 

Sir WIUer WIDJon: You broke the law? 
JIr. B. Das: It is a bad law and I want it to go. This is what is hap-

pening. Personally I think the :Government qf India. should not pan 
with the power of levying, duties and customs duties and they should not 
give that power at all to the Indian States without conlmlting tbis House. 
I was looking into an interesting book of the Central Board of e en e~ 

Review of Customs Aruninistration (1925-26). There I found no m'eotion 
of the Kathiawar States. I found Persia, Afghanistan. Kashmere. The-
Kashmere State is allowed to get remission of duty when it imports an~  

thing for its own purposea. Nepal and Siam are mentioned. But I do not 
understand how the Kathiawar States try to get sovereign rights to levy 
customs duty and then allow their people to smuggle goods to British India 
by giving them half the rebate, which is indeed a most corrupt practice. 
Last year it was given out in the Press that someo of the steamers that came 
to Bombay carrying sugar and other things were induced to divert their"' 
journey to tbese ports situated in Indian States, so tbat merchants can get 
a certain rebate. I think this is a very corrupt practice. This House has. 
the right to know what is the underlying policy of the Government of India 
&lid wb:v these Indian States should be allowed to play in this way with 
the revenue of the Government of India. The other day I read the new., 
that the Maharaja of Nabha has been declared by law to be only Mr. Guru-
charan Singh ........... . 
Sir Denys Bray: Sir, I rise to a point of order. 
Kr.Deputy PresIdent.: That is not the point. 
Xl. B. Das: I am developing my point. We allow rebate of customs. 

duty to a certain state by treaty rigbts. Why shouIa not the Government 
sit on that State and penalise tbe Rajah or Maharajah in tbe way that the 
law pennits for violating treaty obligations and incidentally making Gov· 
ernment of India lose their revenue? That is all I want to submit before· 
the House and I would like to know what the policy underlying this Viram· 
gam customs cordon is. 

JIr. "'amnad .. II. lIehta (Bombay City: Non·Muhammada.n Urban). 
Sir, I beg to support the motion of my friend Mr. B. Das, but I ditJer in 
some respects about the facts to which he has made reference. So far a& 
filets have been published it has not been brought bome to the administra.-
tion of an Indian State in at ia ar- et ~r it is the port of B a na ar~ 
Porebunder, Veraval, Dwarka or Jamnagar-lt has not been brought home 
to any State that it is giving any rebate. There have been rumours, there 
has been some sort of plausible evidence; but short of that we know nothing 
dEifinitely and clearly to the effect that any Indian State in Ko.thiawar is 
hriving rebate. It is all based on hearsay,. suspicion andgossip,.and. for 
that reason alone what are we doing? Weare penalising not the Statelr; 
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but also the subjects of Kathiawar. There are nearly 80 lakhs of people 
in KBthiawar. 

Sir DIDyI Bra,: I rise to a point of order. Surely th.e Honourable-
Member is now discussing the affairs of Princes ~r Chiefs and discussing 
also, as far as I can make out, the administration of the territory of such 
Princes or Chiefs. 

Kr . .Tamnadu •• Kehu: I have not the least intention of discussing 
it. What I am saying is this that these 30 lllkhs of people who have oces-
sions to travel beyond ViramgaM are penalised for the sins, real or supposed. 
of the rulers of the States, and the question is whether it is deSU'8.ble that 
we should 80 penalise them. Let it not be imagined that Viramgam .. 
the only place where this customs cOrdon exists. Viramgam Is the big-
gest railway station along the cordon and therefore it figures 80 prominently. 
but as 8 matter of fact, the customs line is drawn along a distance of 
200 miles, if not more. And people who travel from one side to the other. 
particularly those who come from. Kathiawar side into British territory, 
have got to be watob.ed and they do get harassed at various points along 
this whole line. I am free to admit that 80 far as Viramgam station is con-
cerned, ·things are not 80 bad as they used to be before 1917. Passen~rs 
who have come to-day to Delhi tell me that, so far as Viramgam station· 
is concerned, there is no serious harassment, but the question is not 
confined to this station. It refers to a Length of 000 miles where people-
have to cross and. recl"OSS the border several times a day. People living 
on one side of that line have houses, property and relations on both sides· 
of the line. In fact, they are i,n constant and intimate communication 
with people on the other side of the customs line. Every day, aloop: the 
various outposts this rossi~  over does take place continuously and we-
are principally concerned with the people on both sides of the line and not 
with Viramgam alone. ' 

Further, Sir, there are three or four important places of pilgrimage to-
which people of British India go in Kathiawar. There is. Shutrunjava. 
Dwarka, Porebunder and Paton. We, who live in British territory, have 
occasions to go to these places of pilgrimage. We have no intention whatso-
ever of doing any trade or business there, and yet simply because we· 
happen to have gone there, the Viramgam cordon comes in our way. 
Because we go on a pilgrimage anl,l have got sOlDe articles with us we 
have to pay customs duty again and again on account of the e isten~ of 
this cordon. I do not see any justification why pilgrims should be 
penalised in this manner. Government has recently made it impossible 
for the Jain public to go on a pilgrimage to the holy Shutrunjaya. I will 
not discuss this subject fiS I am afraid mv Honourable friend Sir Denvs 
Bray would again rise and object but I do say that the Shutrun]nya 
decision is ap. act of gross political injustice to our brethren the Jains; 
that is by the way. But so far as Porebunder, Patan and Dwarka are con-
cerned, they are places where pilgrims go in thousands every year and they 
should not be penalised on account of differences between the Indian 
States and the Government of India. 

Then, Sir, it is not merely the maritime States of Kathiawar that are· 
penalised. 1 can understand this barrier against the people of the maritime-
State like Porebunder or J amna.gar or Morvi, which are three important 

• maritime States in Kathiawar. !But I cannot understand how in the 
name of justice you can ask the people of Rajkot, people of Gondal, and' 
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people of a hundred other big and small States in Kathiawar to pay you 
-customs duties simply because these latter States are to the west, of the 
- ~on just as Yeraval, Morvi, Jamnagar and Porebunder are. And yilt 
t.housands of innocent people are being penalised on the ground of i'bt' 
supposed loss of revenue. We were told last year that the loss was over 

:3 crore of rupees. This vear we find in the Budget that the said loss 
is not more t.han a few iakhs. I should like to know the correct figure. 
In any case I cannot understand why people of non-maritime States of 
"Kathiawar should be visited with punishment for the supposed sins of the 
:maritime States. That is the real trouble. Before 1917 the Viramgam 
customs cordon was the nightmare .of the people of Kathiawar. In fact, 
no mll.'1, woman or child was safe when passing that cordon. At dead of 
night or early in the morning, in hot weather or in torrential rain, if you 
~a  to cross the Yiramgam cordon you were undone. All your kit had 
to be opened, your trunks. bags, r.efreshments, baskets must be opened, 
lest you might be carrying smuggled goods. 

Sir Walter Willaon: I thought you had not got all those things I 

JIr. .Tamna418 K. Kehta: Is it ~ o r complaint that I iltill exist at 
:all? Do you wish us not to live at all? (Laughter). But I must return 
to the Viramgam cordon. What little we had was subjected to examina-
tion by nearly fifty policemen standing like so many messengers of death. 
(Laughter). I am asking Sir Denys Bray to believe me, that this is a 

'perfectly true statement. People were terrified for their very lives at 
the sight of these policemen at ira ~  I can vouch from my own 
personal testimony about this. When I was a student I had occasion to 
go to Bombay for examination purposes, and. this spectacle of policemen 
acting as terriorists still haunts me. Women who had ornaments in their 
boxes would put them on. All passengers had to get out of their com-
partments; and the Viramgam station was daily a scene of scattered goods 
-taken out of the boxes and ruthlessly thrown out. These policemen 
were a perfect terror to the people of Kathiawar, and our fear is that the 
same conditions may be revived. Cries of harassment have reached us from 
'Persons travelling across the border. In 1924, I had the privilege of pointjngl 
·out the dangers which attended a cordon line like the one at Viramg:am, 
and it may be said to the credit of Sir Basil Blackett that for once in a 
way! he aCcepted my suggestion and he did then drop a particular piece 
-of legislation. I want a similar thing to be done now. The administra-
tion of the cordon shOUld be carefully watched by Government so that 
the harassment. which was the order of things in 1917, should not be 

..-epeated i~ 1928. 
If Governm€nt must have a cordon between Kathiawar and Britilh 

India let it be worked with as little harassment as possible and with the 
utmost solicitude for those people who do not belong to the maritime 
States of Kathiawar. For these reasons I support the motion of my 
triend, Mr. Das. 

Sir. Purshotamdas Th.akurdas: I am glad, Sir, that this motion moved 
by m,\ friend, Mr. B. Das, gives me an opportunity of saying a few words 
on a subject to which I referred at least twice during the budget debat.e 
last :Jear. My first duty is to congratulate British India., and if I ma.y say 
:so, paltE- of Indian States of India on the very important step which the 
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.oovqnment of India chose to take about June or July last in imposing the 
Viramgam Cordon. None, Sir, likes artificial customs cordons, least of all 
II. rr.erdiant. But I have not the slightest hesitation in saying that while 
my friend Mr. Jam'nadas Mehta may not have any convinc.ing 4iroofs of 
smuggling, innumerable instances can be quoted, which cannot be 
·ehallenged from the commonsense point of view, as to what was happening 
at some of the ports in Kathiawar. Matches imported at certain ports 
in Kathiawar-I will not refer to any port by name in order that 'Sir Denys 
Bras may be spared the trouble of interruption-matches received at one 
port ill Kathiawar sold cheaper at or near Madras than matches imported 
nt l\Jadras. Sugar imported at a port in Kathiawar sold cheaper in and 
about Cawnpore and in the neighbourhood of Calcutta than sugar imported 
Rt Cr.lcutta. What is 1he good of saying .. Where are the instances of 
smnggling?" I admit that the Government of India unfortunately' wern 
~it er not in a position or did not wish to institute an inquiry. But now 

that what is known as the Butler Committee is likely to examine this 
question, it is of the greatest importance, Sir, that this House should de-
nnitelv stand by the Government of India in the step that they have taken, 
and if I may venture to say so, we should congoratulate the Government of 
lndia and the Honourable the Finance Member on the firm hand with 
which they did what they did after the Abu Conference last August. 

Sir, apart from the question of revenue,-not that it is a small ques-
tion-my strongest object in taking a definite lead in this matter .now that 
the laiBBeII-faire policy threatened to undermine commercial morality in 
India. Very soon aft.er my return to Bombay from Delhi last year, I was 
.approached by at least a dozen merchants who, I know, have the highest 
:sense oj integrity and who carried on their business for very nearly " 
quarter of a century and more on lines which cannot possibly be reproach-
.ed-they definitely came and gave me proofs fmd said, .. Our busineBB 
here in Bombay has been ruined. Would you advise us to go and try 
somewhere else on terms which we are offered, or what is it that you think 
we should do?" After having seen those proofs,-ooviously I a~ot give 
the House anything more than my word for it-I, Sir, ventured to lead 
a deputation to the Honourable the Finance Member in June last and I 
wish to-day unequivocally to say that in taking the step which the Finance 
Member subsequently took, he has served the best interests of British 
India and the British Indian tax-payer. .My friend Mr. Mehta asked for 
some figures. I hope that it is possible for Sir Basil Blackett to 'give the 
·figures. I will only refer my friend to one single sentence in the budget 
'speech; I know that Mr. Jamnadas Mehta studies' the Budget very closely 
and cannot have overlooked it. I am reading from paragraph 4: 

"The stopping of the 1eakase in Kathiawar may be given as an important rea80II 
for improvement in our figures (customs revenue)," 
'That one sentence, Sir, contains a lot for Mr. J amnadas Mehta. I do not 
·expect the Honourable the Finance Member to dwell upon it at greater 
length than he has chosen to do in his speech, I say that in this one sen-
. tence the necessity of the Viramgam Cordon line has been fully recognised 
:and vindicated. I go further and venture to submit, Sir, that if the 
Viramgam Cordon is removed hereafter without a reasonable, practical and 
j\lst understanding between the British Government and the Indian States 
·concerned regarding the stoppage of this leakage, we in this House would 

• have·!i grievance against the Government of India. 
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1Ir. oTlmDadu M. Mehta: What about the harassment of the people? 

Sir P1UBhotamdu 'l"hakardas: Yes, I will now take up that point. Sir, 
regardinlL.. the question of harassment of passengers at Viramgam, my 
ono ra~e friend Mr. J amnadas Mehta narrated to us some harrowing ex-

periences of his prior to and till the year 1917. I do not think the House 
would like me to deal with that at present. All that I wish is, may Mr. 
J amnadas Mehta an.d Kathiawar never see a repetition of those harrowing 
experiences. 

Sir, very soon after I came up here this time I received two or three 
fairly full letters from Mr. Amritlal Seth, Editor of the SourashtTa, a 
leading paper in Kathiawar, drawing my attention to grievances exactly 
identical to those which mv friend Mr. J amnadas Mehta has narrated to 
us to-day. The complaint'· was not of any hardship at Viramgam. The-
complaint was-and that is what my Honourable friend referred to,-that 
there was hardship experienced in tJte other villages near the Cordon line-
in the Dholka and Dhanduka talukas. Immediately on receipt of that 
letter, I, Sir, consulted the Honourable the Finance Member, and at his-
request J saw Mr. Lloyd of the Central Board of Revenue. Mr. Lloyd 
immediatelv wrote to the officers concemed about this matter, and about 
ten days back I saw a letter from Mr. Amritlal Seth saying that every one-
of the complaints about which he had written to me had been . looked into, 
and met as far as possible. Sir, I wish to wam my friend Mr. Jamnadas· 
Mehta and others who may hold the same opinions as he does-and I fully 
sympathise with those views-against one thing. There is, Sir, human 
nature being what it is, a natural tendency on the part of those interested 
in getting the Viramgam Cordon removed to have agitation set up in the· 
names of helpless passengers at Viramgam. Let us beware of that. The· 
monetarY interest is not of a few lakhs or tens of lakhs; but it mav run 
into ~res  The temptation is enormous. Sir, let us beware of any· 
artificial agitation set up in the name of helpless passengers. I ha.ve great 
faith in mv friend Mr. Amritlal Seth and his noble band of volunteers who 
are trained to do social work of the highest order and in an efficient manner. 
Thev are alwavs on the alert, because I know that Mr. Amritlal Seth has 
beeJi accused of being instrumental in agitating for the imposition of the· 
Viramgam Cordon line. Mr. Amritlal Seth has his home in Kathiawar and 
is therefore very anxious . 

)lr. oTa.mnadas )I. )lehta: He lives not in the heart but on the border 
of Kathiawar. 

Sir Purshotamdas. Thalmrdas: His home, I understand, is in Limbdi. 
1Ir. oTamnadas )I. )lehta: But he lives in Panpur. 
Sir Purshotamdas 'l'baImrdas: True. Although you live in BombaYr 

your sympa.thies are naturally with your home. (Laughter). 

1Ir. oTamnadll8 I. Mehta: That is quite true. 

Sir Plllshotamdas Thaka:rdas: I do not say that any word of Mr. 
J amnadas 's speech is actuated by partiality. I am only telling my friend 
~ r  J amnadas Mehta that Mr. AmritJal Seth is in the same position as he 
IS. I personally ha-ye confidence in Mr. Amritlal Seth's anxiety to see that 
no passenger is harassed. I therefore feel, Sir, that too much should not 
be made of any stray complaint which one may hear. I am also satisfied-



1281 

from the way in which Mr. Lloyd dealt with the last eomplaint-a.nd it 
was not a complaint about one or two items but about several items-thai 
the Central Board of Revenue are very anxious to avoid· any harassment 
of the kind that existed in 1917. Nothing more, Sir, can be expected from 
the Government. It is a game that is being played. I have no doubt that 
the Government of India did not start the game. It started somewhere 
else. The Government of India almost sacrificed the revenues of the 
Indian tax· payer for 18 months, if not 2 years. Some of us complained 
about it. A game can always be played by both and it is not now for any· 
body on the other side of the Viramgam Cordon to say that he finds this 
uncomfortable. I do not know, Sir, because we were not told, what was 
decided at the Abu Conference; nor do I wish the House to know anything 
about it beyond what the Indian States concerned would like us to Icam. 
All I say is, may the Government of India continue to look after the 
genuin(' interests of the Indian tax-payer and continue to prevent any sort 
of effort at smuggling until things are set absolutely right. I wish again, Sir, 
to say that if the approval of this motion should mean a vote of confolUf£06 
in the Government of India for what they have done, I will vote for it. 
Otherwise I do hope that this motion will be withdrawn. lam very glad, 
Sir, that the question has been raised because it was necessary to have 
the atmosphere cleared especially in view of some of the impressions which 
my friend Mr. J amnadas Mehta has done well to mention in this House. 

k W&lhr WiIJam: I was, I believe, one of the first to raise this ques-
tion in the House, followed afterwards by Mr. Roy and my friend Sir 
Purshotamdas Thakurdas, and I do not wish to be oUtdone iIi· grace by 
Sir Purshotamdas Thakurdas in returning my thanks to Government for 
the prompt and effective measures they took to remedy this wrong. 

'!'he Hcmourable Sll Baail Blackett: Sir" I am extremely grateful to 
the urover of this motion, who apparently moved it for the purposc not 
of censuring but of congratulating the Government for what they have 
done ..... . 

Sir Parshotamdaa Th&kardaa: Absolutely. 
(At this stage Mr. Deputy President vacatd the Chair which was 

resumed by Mr. President.) 
".l'he Honourable Sir Baail Blacke": . . . and to SirPurshotamdas 

Thakurdas and Sir Walter Willson for the way in which they have relieved 
me of any necessity for dealing at great length with this subject. As Rga.rds 
the imp'osition of the Viramgam line all I need say is that it was absolutely 
essential in the interests of the revenue of British Indi:!. and in· the intere.;ts 
of the commercial morality of Britsh India. I do not want to be taken 8S 
endorsing any of the charges or allegations that ~  have been IDvolved 
in the Mover's speech, which I did not quite hear, in regard to any people 
concerned. But it was absolutely essential in the interests of British India 
that the cordon should be imposed. 

On the se o~ point, Sir Purshotamdas ThalrurdaB hRS already explained 
that the Government of India and the Central Board of Revenue. which is 
their agent in this matter, are extremely anxious that every possible step 

• should be taken to avoid harassment of the pa88eDgers and inha6ihmts 
either of Xathiawar or of British India in the neighbourhood of Xathiawar 
who have oooaBion to ClOSS the line eitlMJr by road or by rail. We have 
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taken the very greatest care to secure that the arrangement for the work-
ing of the line shall cause as little eamarrassment as possible to any of 
those who have to cross the line. I have to recognise with gratitude in 
this matter that the authorities of the States in Kathiswar have co-
operated with the Government of India in securing that, 80 far as possible. 
the line shaa work with mutual absence of harassment and particulBr care 
has been taken to see that there shall be no ground for renewal of com-
plaints that were made ~ the old days before 1917. I think, Sir, thut is 
all that I need say on the subject while assWing the House that the Gov· 
ernment are fully alive to do two things, first, the necessity to insist thatr 
so long as the line is to be there, it shall be worked with £he least incon-
venience to everybody possible, and secondly, that if an opportunity arises 
of getting rid of the line in a way that is consonant with the mutual interest. 
of British ,India and of the States, no one will be more glad than the 
Government of India to get rid of this internal customs barrier within India. 
which we think should be an economic unit as far as possible. 

Mr. B. D .. : Sir, I beg to withdraw the motion. 
The motion- was, by leave of the Asseamly, withdrawn. 

Rebate of Cuatom. Duty on· Scientific In.trument. and Chemical, imporlea 
fOT the bona fide u.e of Educational and Scientific I",titutiona. 

Mr. J[. O. Beau: I beg to move: 
·'That. the Demand under the head 'Customs' be reduced by Ra. 100." 

I have got very little time and therefore I will just say that my intenth'l 
is to suggest to Government the desirability of granting a rebate of customs 
duty on scientific instrum'ents and chemicals imported for the bona fide· 
use of educational and scientific institutions. I understand that Govern-
ment have already received representations from prominent aducntiCrnal 
authorities on the subject. I should like to know what the financial effect. 
of such a reD-ef would be and whether Government would consider the. 
question sympathetically. 

Sir Walter WiDIoD: I beg to support Mr. Neogy and draw the 'Itten--
tion of Government to the fact that a measure is already befoTe the· 
Assembly for the abolition of the duty on plated ntedical instruments and· 
I think it might very well be followed in regard· to educational instruments .. 

The HoDOUr&ble Sir George -B.ainy:My Honourable friend Mr. Neogy 
has put his point briefly and I shall follow his example in my reply. He 
desires that educational institutions should get a rebate of the customs duty 
paid on certain scientific instruments and things of that sort that they have 
to import. It iii impossible not to feel some sympathy with a requHst of· 
that kind, because no one wants to make the cost of education higher. I· 
am afraid, however, that the practical difficulties in the way of giving" 
effect to my Honourable friend's auggestion are rather seReuS. It is pntire-
ly contrary to the principles that we try to follow in the framing and admin. 
istration of our tariff, to accord one kind of treatment to a particular-
article when it was-imported for one purpose and a different kind ;)f treat- • 

... - ._--------
·"That the Demand under the head "Cutoms' be reduced by Bs. 100. " 
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ment when it waa imported for another purpose. I do not lay that thl're 
are no exceptions at all, but we always try to steer clear of them us far 
as we can. It is a very difficuit thing to justify an arrangement by which 
we allow one set of people to import a given commodity without paying 
tbe duty nnd compel other people to pay the duty. My Honourable friend, 
Sir Walter Willson, made a suggestion which is in line with an aspect of 
the case already considered by Government. When it appeared that it 
would be difficult to make a special exception in favour of educational in-
stitutions as such, we examined the question whether we could not t;pecify 
the kinds of scientific apparatus of various sorts which are most irequently 
imported by educational institutions and exempt them from duty altogether 
by whomsoever they might be imported. In principle there would he no-
objection to that, but the difficulty that we found was that we should have 
to embark on the preparation of a catalogue wmch would run literally into· 
hundreds of pages. We were advised by educational experts that it was 
not the case of one or two, or half a dozen, or even a score of arti le~ which 
were used by schools in this CoUDtry, but that we should have .to. start .)n 
a long and exhaustive enumeration of a great many things, and we had 
therefore to abandon the idea. I am sorry not to he able to meet lhe views: 
of my Honourable friend Mr. Neogy but I ant afraid it is not possible for 
Government to carry out the suggestion he has made. 

Kr. PnII4eDt: The question is: 

"ThD the DaaWad UDder the bead 'CaatGma' be reduced by Ba. 100." 

The motion was negatived. 

'MOTION FOR ADJOURNMENT. 

ANNOUNCBJlBNT MADE' BY HIS EXCELLENCY THE COMMANDO-IN-CIIIEF ON TUB: 
8TH MARCH, 1928, IN CONNECTION WITH THE REPORT or THE SDEN COM-
JIITTBII. 

Mr. K. A. IIDDah(Bombay City: Muhammadan Urban): Sir, in mov-
ing the motion for the adjournment of the business of the Assembly for 
discussing a definite Dl'8tter of urgent and public importance, namely, the 
question of the announcement which was made by His Excellency the 
Commander-in-Chief on the 8th of this month, I wish, Sir, in the first 
place to draw the attention of the House to " very short history of this· 
question. It was in 1921-1 do not wish to go beyond that- that this House· 
passed a Resolution which was· accepted by the then Commander-ill-Chid, 
Lord Rawlinson, which ran as follows: 

"As soon as funds become available steps should be taken to establish in India 
a military college snch as Sand hurst aDd the desirability of establishing in India training' 
and educational institutions for other branches of the Army. should be steadily kept in· 
view." 

The original Resolution was amended and it was accepted by Lord 
Rawlinson in its amended form. Sir, I have the greatest respect for Lord' 

• Rawlinson. We miss him very much and we shall never forget IUs 1IMDOrY. 
I wish he was the Commander-in-Chief to-day. In 1928, an amendment. 
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was moved by Mr. Burdon on behalf of o ~nrent to a Reaolution and 
the Resolut,ion as amended was passed on the 4th July, 1928, as follows: 

"This As8embly recommends to the Governor General in Q,uncil that he will be 
pleased to urge upon the Imperial Government the necessity for promptly Riving effect 
to the Reaolutions Nos. 7, 8, 10 and 11 of the ABIeIIlbly pallid OD the BBt.b KarcJa, 
1921., in connection with the :iaher Committee's Report with the concurrence of the 
GOV!III'IlIDeat of India." 

The House will remember that Resolution No. 7 was passed on the 28th 
March, 1921. In February 1925 the Resolution of Mr. Raju came up before 
this House and it ran as follows: 

"This Auembly recommends to the Governor General in Council that early stepa 
be taken for starting a well equipped military college in a suitable locality to train 
Indiana for the commissioned ranka of the Indian Army and that the neceB8ilry amount 
be sanctioned to &tart the preliminary work." 

That esol ~on was discussed at great length and Sir Alexander Muddimlln 
moved an amendment inter alia which in effect was that a Committtle &hould 
consider whether it is desirable and practicable to establish an Indian Sand-
hurst. We on this side Of the House objected to that form, and !laid that 
we had passed that stage long ago. ~ e had . passed our Resolutions in 1921 
and 1923 which were accepted by the Government that the Indian Sandhurst 
should be established and the only thing that remained to be dODe was 
to see what steps should be taken to establish the Indian Sandburst. In 
that controversy Lord Rawlinson very frankly made the -following admis-
sion: 

"The last two speakers have made it perIectly clear to me and I 811ppose they 
think they have also made it clear to tbe House that on the occasion which I accepted 
on behalf of Government an amendmllDt -and a Resolution, both in 1921 and in 1923, 
I was not quite 80 well versed in the methods of this House as I am to-day. I therefore 
propose to go a little more warily now than I did then. I am not going to be caught 
napping again. Much as I appreciate the amendment proposed by the Honourable 
Pandit I am sorry. it is quite impossible for me to accept it." 

Therefore, the Commander-in-Chief on the last occasion, that is, ;n Feb-
ruary 1925, stuck to the position that the question before the Government 
was whether it was desirable and practicable to establish an Indian Sand-
hurst. Sir, that being the controversy, it was suggested; I think by me, 
that it was not possible _ to settle on the floor of this House whether it was 
n.racticable or whether it was desirable to establish an Indian Sandhurst. 
For the purpose of determining that question you must have an inquiry 
and a thorough investigation. I think it came from me in the verv ('om-
mencement of the deliate that a Committee should be appointed. "I then 
said, "Appomt your own Committee; have your soldiers, have your chilians 
and have my European mends and have some politicians. But let us 
thresh this question out thoroughly ana then let us see what ill the con-
clusion that that Committee comes to". Then, later on, Sir Alexander 
Muddiman in March 1925 recognized and said that the time had come when 
thiB question must be taken up and' he annouDS!ed that a Committee would 
be appointed. The Committee was appointed by the Government of India. 
In.the selection of it I had no voice, nor had anybody on this side. They 
choose eminent soldiers and a senior civilian, Mr. Burdon, a man d great 
ability, wh.o had o ie~ t~e poSition' of Military Secretary to the Govern-
ment for a number of years. We had on that Committee that great soldier 
Sir -Andrew Skeen, for whom I have the highest admiration 8Ild 'respect . 



MOTION' I'6B AD.JOual{IIftT.: l!85 

ior his sense of fairness, for his sense of integrity and bis honesty-a lJlere 
eOl'lscientioUs Soldier you will never find in any part o~ the. or~  
(Applause.) Sir,this Committee laboured for 14 ont s ~n  It suhmltted 11a 
:report to the Government of India, or J'ather to the \ ~o  and a ~r B 
long lapse of time we heard the announcement about It yesterd.lly, But 
before this, in the last Session of the Assembly in September, thIS Houee, 
without a division being challenged by the Govemment, entirely supporl.M 
the reconnnendations of the Sandhurat Committee and recommended that 
the Govemor General in Council should take fJteps to give effect to t:hem. 
At thnt time we were told that the matter was under the consideration of 
His Majestv's' Government or the Secretary of State for Indfa. Now, Sir. 
what is the" announcement l' The announcement is this, that instead of ten 
vacancies. we shall have twenty and five-here I would uk my frien<l, the 
Honourable the Military Secretary to Government to correct me if I a~e 
any mistake, because I only go by the newspaper reports that were :,,-ull-
able to me-I understand that instead of ten vacancies, they Bre to be 
increased to twenty, and five are to be reserved for the Viceroy's Com· 
missioned Officers . . . . 

AD Honourable lIember: And six at Woolwich and six at Cranwell. 
JIr. II. A. 11DDah: That means 87 altogether. 
JIr. G. II. Y01lDg (Army Secretary): That is not quite correct. Biz 

i~ the mazimum -which the War Office are prepared to give at Woohricb 
and a.t Cranwell not two, as recommended bv the Committee, but a number 
will depend upon what is necessary to form an Indian Ail' s ~  We 
want six in the first year. 

Ill. II. A. 1iDD1h: Therefore I say that the utmost that you can go 
tl\ is 87, based' on the ezisting system which ~as been condemned by the 
Committee. 

, AD Honourable Kember: In the first instance. 
JIr. II. A. 1iDDah: In the first instance, and on Doomsday it will be 

so et ~ Inora. • 

AD Honourable lIember: It will be 88. 
Ill: II. A. 1bmah: So that you can go on happily. Now, Bir, that is 

the announcement. I want to make a statement on the 1I00r of this House, 
and with all the responsibility, that this conclusion which the Government 
of India and His Majesty's Government have come to after this long period 
was. practically arrived at by the War Council and was communicated to 
the Sub-Committee as soon as they arrived there in April-May I •. 
There is nothing new in it. It is a camouflage to tell Us that this arises 
out of the recommendations of the Sandhurst Committee after full COD. 
siderationof the Sandhurst ComIflittee Report which has been unaer 
eraminationfor nearly two years. (An Honourable Member: .. Shame''') 
I make t~at statement ,on th«:, 1I,oor of thia House and I ehallenge anyone 
to contradict that statement. That is the first thing 1 have got to say.' 

Now let us see what the position is. The position is that the Com-
~an er-in- ie  has given his l"E!8S0ns for turning down the recommena .. 
t ~ of the Bandhurst Committee. I do Dot wish, Sir, to ezceeCl my.time 
IlJDlt, ..a aU, I •• y is this. that you will bd ~at r~ tile wIaole 

E 
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of the recommendations of the Sandhurst Committee, which' are inter-
dependent and one connected link of a chain, stand tog6tlaer. Our terms of 
reference, to which I may refer the House for a moment, were as follows:: 

"By what. m_ it may be poaaible to improve upon the present l~ of Indian 
candidatea for the King'. Commiaaioo both in regard to number and qulit.y. 

Whether it. is deairable and practicable to eatabliah a Military College in India to· 
train Indians for the commissioned ranb of the Indian Axmy." 
Now, Sir, the time table, the establishment of a Sandhurst and the co-
ordination of the educationaJ. institutions in this country are linked together,. 
and you cannot drop one out of it and keep the other without seriously' 
and materially aftecting the recruitment of the best materials that you-
want; the uteans we have suggested are for improvement of the number 
and quality. They are not accepted. Then the reasons which we gave for 
the establishment of a Sandhurst are given in paragraph lJ5 and I will 
summarise in one or two minutes what we say. It seems clear that like-
the progressive scheme of Indianization whicIJ:!!!e have suggested, this step-
also is necessary as a means to improve both in number and quality the-
supply of Indian candidatea for the King's "Commission. I say now that. 
it is necessary for the supply of candidates. Secondly, we say that Indin 
must have a self-sufficient institution for itsetr, and next we say that: 

04011 . thea8 grounds alone we think it woald be aoand policy to lay the foandat.i_ 
of lID Indian lIriIitary· coUetre .. soon .. poaaible and 80 commence wit.hout. delay' 
DOt, mareis t.he building of die college structure but the building also of the tradition 
and sentiment which in India, 8.1 in England, would be indispensable to the achievement· 
of IlUCC8IB. The procea is one which takes time and the start. should not be poat-
·poned." 

, :And further sa.turation point will ROOn be reached, according to the best 
evidence, at the English Sandhurst and so India will have to start her OWD: 
institution. 

Sir, we are told nen that' the question of the establishment 
of an Indian Sandhurst we cannot undertake or decide; when it will 
be decided we do not know. The next and the most objectionable part 
of the prominent-and this is the most vital point-is the question of not 
only the continuance but the extension of the system of the eight units;-
and, E'ir, about the 8 units, I have already said the other day what I had-
to say. It has not even the grace of the original declaration of the scheme 
made by Lord Rawlinson, in February, 1923-. because Lord RawJinson at 
IE'ast made it clear in his declaration that when the intake increases of 
the Indian ~ s commissioned officers the surplus will be posted to other' 
units. But the Commander-in-Chief now ~es it quite clear that th ... · 
will never happen; that they will start homogeneous units for the inoreased· 
i'ltake, so that never can an Indian officer command a British officer. He· 
has made that clear. This is, Sir, the 8 units scheme. 

Now, Sir, I will say one word and sit down, and it is this. We hava been' 
making these efforts for years and years and I did not go into the previous 
history. Starting even from 1921 it is a history tJiat 18 no crediti to th-
Government, Sir, .and yet the Secretary of state for India, speaking 
recently, said this: . 

. .. ~~~  ~  ~~ s  I JP.P!'?8ClI the prel8nt. It has beeR ~  duty to talk ill tIM· 
last t\lree ;Y:earB to !JlIDIY l~i~e  l ~ianll of e ~ faith.e!en-; ,......io,I, fI'f!Ir7.' 
~ . .,. ~ tIIaqM. I _ ... sa all of thole who were IllelIDed· to .,. critical' 



of our attitude in relation to the future constitutional deftlopBent ef India Uais 
queBtion: 'Do you d.ire that the British Army should be withdrawn from Indis! Do 

11 claire. that. the Civil Service aboa1d be withdrawn from India! Do J01I deair. 
~ the ~ioa of the British Navy ahould be withdrawn 'from the Indian morea!' 
I have Dever found one Indian, however hostile to this Government; how_ critical 
of oar propoaals iD relation to Indian d .. elopment, who _ired that t.be Army Ihoalcl 
he withclnwD, or . . • .. 

III . .,.dIIl\: Order, order. I must ask the Honourable Kember to 
cOllClude. 

Mr ••• A. lImIah: I am not going to say anything more ucept to fiDilh 
this quotatiOll: 

"or that the IDdia1i CiYll Service should be witWrawn or that the prot.eeAoa of 
&lie N a'9Y aboalcl be withdrawn." 

B"1r, I will only say this, it is simply not true. (Applause.) 
LIla Lalpat Bat (Jullundur Division: Non-Muhammadan): Sir, I jun 

want to make one or two observations about this announcement. My 
friend the Honourable Pandit Motilal said the other day that the announce-
ment left him cold. I feel just the reverse; the announcement baa made 
me hot. To a certain extent it has gratified me, because the o ern en~ 
of India., or rather that Government which controls our destinies from 
Whitehall, have laid their cards on the table. Now, we know what they 
mean by· an exclusively British Commission and they have made Qur tuk 
very easy. Just as my friend Mr. Jinnah just now told you t a~ 10Dl 
before the Skeen Committee came to its decision, practically the decision 
of those questions which were referred to the Eokeen Committee had been 
arrived at by a certam Council of War, I make bola to say that in spite of 
the' appointment of the Statutory Commission, tlie uecision of the futme • 
constitution of India has already been arrived at (Hear, hear), and there-
fore nothing will be gained by the operations o~ this Boyal Statutory Com-
miaaiOD. 

Then, Sir, my friend Mr. Jinnah said that his faith in the good faith 
of the British Government has been shattered. Happily I stand in a better 
position because never in my life had I any faith in the bORa fide. 'lf the 
British Government. I do not want to UBeany strong language, but such 
a faith is unnatural. Some people may work themselves up on that side 
or on this side about such a faith. They may be moved by the most honest 
and the best of intentions, but I make bold to say they are working under 
a great delusion, and the disillusionment is sure to come sooner or later. 
No Empire can be built upon such good intentions: no Empire can be 
maintained upon these good intentions; and therefOre any Indian, be he 
01 whatever political complexion, if he places any faith in the British 
Government and thinks they will give us self-government at any time, is 
labOUring under 8 great illusion and the sooner be is disillusioned the 
better. (Applause from non-official Benches.) The British Government 
will never give us self-goTermnent so long as they can help U. Burely 
they cannot part with their powers in regard to the Xrmy in order to pre. 
pare us to defend our homes, because if they do 80, they will take away 
the' very argtunent b, which' they maintain the cOlltinuaBe8 of their tr at~e  
ship in India. If· we can e ~  our hearths and homes, the principal 
argument' in their banda to deny us the right of aelf-goftftllD.ent and ~ 
POllsible govemment will be gone. That is the main argumeat wlDelt 
they advdce in· seaBOD and out of season againat our lSlaima foreelf.gonm.. 
meat, 1aIInely, our itlability for, the mDitary defeDoe of oar ooaate). If· 
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tMy:were'to let 1JS prepare ourselves for defending our ~ i l  that ~ ~ 
mimt will:be grine. Therefore, the decision of the War COUDcIl about thiS 
matter is perfectly natural. and I was quite prepared for it: I n.ever ,ex-
pected that anything would be done and I am not at all disappoiDted by . 
tb.e Pl oe~en~ that has been made, namely, that ~e r8C?mD!endat,iona 
of 'the eke-en Coinmittee have not been accepted. I Wish thIS might serve 
as. an eye-opener to those Indian oliti ian~  ~et er inside. t~s o~ 
of 'outsfde . it, ·who' cOnstantly harp upon thell" fwth In the British. nation 
or the British Government. By cherishing that faith they 0Il1y mislead, 
their Country •. The course open to us is very clear. We have to struggle 
and work hard bv such means as we possess for our emancipation from the, 
foreign yoke:,' Some good and honest British people like General Skeen 
Illay·, DOlY,' 3Dd. tJten he)p us it t e~r ~  intentions, but when these 
gOOd intentions come 00 be translated Into action, the result would be the 
same. as:'ij; hasijeen announced now. Sooner or l~ter they .will.be ~ill  

siooed. , Therefore, the sooner my countrymen gIve up thiS faith m the 
~titi  .and all tqe implication <if this .faith which lead us to hope for things 
wnich' cim ri.ever be realised, the better for them. People ought to chalk 
oiit . t.heir ,oW]] programme of work in order to get the freedom for which 
they. ate struggJing. ,Sir, I read this morning an article in the Pioneer in 
,,-:o\cl1 'I!u<:ha:rguments' as Messrs. Jinnah and Motilal advanced the other' 
d.b 8l'e desc,n"bed as excitement argunrents or excitement speeches. Nothing 
of the .kmd at all. We need. not be excited and I do not think we are 
ei it~ at' allover this announcement, because those of us who have studied 
t ~ ,hist.ory of England carefully and the' history of the British connection 
'With India with some discretion know that there could be no other decision 
but. t a~ e ~o ie  m the announcement that was made by His ExceIlenC) 
tlie COmmander-in-Chief the other day. Theycould not come to any other 
decision.. That decision was only pre-conceived and it has come. There-
fC?,re, there is no reason for disappointment; there is absolutely no reason 
fC1r being excited., The path before us. is, clear. We have to struggle; '\IVe 
~ e to lllake .head way; and we have to gain our freedom by our QWD 
efforts. 1 cannot say just.at the present moment what these means will 
~  but I must say that we'should not expect any co-operation or any help 
from the other side in order to get rid of the other side. The }>oRition ip 
a~s~llltel  ~n na~ rat • We want to get rid. of the other side and we e%pect 
tbe.m to co:oper.a.te With J.lS to . help us. in getting rid, of them. Thjs is 
absurd and _ I, do 'not' believ.e in it. I  . 'do n()t, blame the other side for 
maintaining t ~ir pQ8ition. They :have, not come to this country to go 
away as. long as they mm help it. They have come here, for certain de6nite 
objec'ts ana as .19ng· ~s  fpey can get those objects fulfilled by mesns which 
are at their disp.Q8al Jihey Will not go aWJ!,Y, they will not leave us and they 
will not give us. what we ,want, nSJDely, responsible sel - o e~ent  All 
this 'talk tllat t~e  want to take Indian" in the ~a  in the :Army ana in 
the Air l!'orce. iii n~ sin e~  ' 

-~iiietiin~s weare ~ a t a~ we onst~tl  brlDg' in the question of racial 
is ri~nation~ at ,else is there in 'India except racia.l disCrimInation. 
We are told that· the, British observe no racial' discrimination in the Army , 
or:t'he 'Ci"riISerrice ol t ~eie elae which is, of Oour&e, not true. 1"9:'\1 
we'"Wa1It· 't'MiAl ~ atioi t e observed. ; ~ iit India to be . laceCl' 
iti..1its. ~ pbldiiiOb:::' 'W'e a ~ alt ~t e ~eel l ie ",Army .l:tlw; 



Civil Service, to be manned by IndiaDS ort~ ~ it  ,1Il,clia. Wa want 
thepreaentataieof.thiDgs to be ai>9lished .. '.rhose "ho say. we, do n~ want 
raciaJ.diaorinrination are only la n~ the fool: we an~ It; but. we wllnt 
it in the' reverse order, we want It 10 favour of o rsel~es  IndIa for the' 
Indians is. our war cry, and that is the thing which we are, desiring to 
have. There is no division on this question on either side. We are per-
fectlyfraDk in placing our cards on the table, and the Government have· 
honestly placed their cards on t4e table. 1 must 'thank Ris Excellency 
the CommaDcier-in-Chief for having plainly told us where we stand. We; 
cannot get. any advance ill our political progress towards seU-government 
llithout a definite advance which will lead us to an Indian Army. If there 
is still any Indian in this country who believes that the, etatutory Com-
miS1lion can give them any advance, they are simply living in a fool's para-
dise. The other day my friend, Sir Victor Sassoon stated, and His Excellency 
the Commander-in-Chief repeated what he said, that an efficient standing 
army is an insurance for the safety of this country. I say that under these 
circumstances a standing army officered by British officers is. an ins~ e 
of our continuous bondage, of our slavery. (Mr. M. A. Jlnnah: And 
what is more you are paying the premium.") Exactly, that is right. Of 
course we have to pay the premium, for that is an insurance for the bene-
fit of the British, in order to exploit us. Therefore all this talk is of no. 
use. My friend Mr. Jinnah said the other day (I do not mean ,to be at 
all dierespectful to the .Commander-in-Chief), tee observatives about the 
Army being a nation-building department are nothing but yaros. British 
troops are maintained at our cost, they are trained. at our cost, yet alI 
this is done for nation-building purposes. The British a~son in India 

ja a nation-building department! I Nation-building indeed II If thie 18-
nation-building, then 1 say, God save us from this kind of nation-6uiIaing. 

I do not want to detain the House, but 1 just want to add t~t somA 
of us have not been much disappointed by the pronouncement made by 
the Commander-in-Chief. We knew it beforehand. and we are very glad: 
that he has told us distinctly where we stand and what estimate we are 
to pnt on the intentions of the Government of Great Britain in 
appointing this exclusively British Commission. We are grateful to the 
Government for letting us know their intentioD8, though it is not a very 
desirable kind' of gratitude, but still as· human beings we cannot help 
~ l in  in it. The reasons I gave for boycotting the Statutory Commis-
Sion, when I moved a vote of no confidence in that Commission. have 
come true word by word. 1 said that one of my reasons was that I had 
no belief in the good faith of those who appointed the Commission. and 
no greater proof of that could have been placed before US than this pronQunce-
ment of His Excellency the Commander-in-Chief. This is literal proof, 
conclusive proof that what 1 said was nothing but the truth, the literal 
truth, and the whole truth. 

Kr. Prealdent: The Honourable Member is not disappointed and there-
fore does not want to censure the Govemment of India? (Laughter.) 

Lala Lajpat It&i: 1 do, Sir; 1 cannot do a~ t in  else . 

. Kr. B. SrlDlv .... 1J8Ilpr (Madras City: Non-Muhammadan Urban) ~ 
Sir, 1 associate myself with this motion which has been brought specificallv 
for the purpose of censuring the policy which has been announced bv i~ 
Excellency the Commander-in-Chief. There is not the slightest doubt that 
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when the decisiOD of this BoW*! was arrived atilt Simla, hope 'was enter-
tained in some quarten-though it ma) not be by me and by men of 
my way of thinking-that the Government would come round. to their 
way of thinking ~n  accept substantially the very moderate and 
unsatisfactory recommendations, as I made it plain on behalf of my petty 
on the last ooca.sion.-of the Skeen Committee. The expeeted annOUD(Ie-
ment has now been made and it reminds us of the old saying about labour-
ing mountainB producing a ridiculous little animal; and we have been 
treated to a lecture upon Indianisation. I certainly. Sir. yield to none 
in my admiration for the Indianisation of all and Bundry things. But 
I do believe. the time has conre for us to eliminate from our political 
dictionary this most mischievous and self-calumniating phrase .. Indianisa-
tion ". We do not want any foreign anny here to be called an Indian 
Army; we want a real Indian Army; we are not concerned with IndianiBa-
tion or ether matters. We want the organisation of the Anny. the control 
Qf the Anny legislation and things like that under our exclusive eontTol; 
.and to that end a very modest beginning was suggested by the Chief of 
i;he .General Sta.fl. assisted ably by a number of military officers of high 
'rank and aI8';' by the Secretary to the Government of India. in the Army 
"Department and certain non-official Members of whom my Honourable 
-friend. Mr. Jinnah. took a very leading part. It is obvious that soob 
recommendations as these must have been made so as to be acceptable 
.to Government; it is impossible otherwise to imagine an officer of this 
responsible position of the Chief cf the General StaR. who must have at 
"bis fingers' ends all the minutire of the Anny syst.em in India. would have 
agreed to t.his. Nor, would the Anny Secretary have agreed to it; and 
therefore we find in that succinct foreword t:5 the Report of that Committee 
a statement made: 

"Althpugh the Committee'. recommendations in themaelves are designed primarily 
"With a view to Indian eonditions, ·the problems of recrnitment and training of King'. 
commissioned oiIicera for whatever services are eaaentially an Imperial eoncern and 
any proposal. reacting upon them wiU require close 8CI'1ltiny by His Majesty'. GoverD-
ment ami tbeir military uviaers." 

What then is the mockery of having, as it is said, a responsible goVf'rn· 
ment in India of a fractional sort and then to he told that the policy is 
to be dictated by the British Government? It is quite clear that this 
announcement was made by His Excellency the Commander-in-Chief--I 
do not say that he was unaware of it because he st.ates it clearly ent)ugh 
in the last part of his speeeh-as part of the general scheme of the refonned 
. oonstitution for India which is in the making. His Excellency aaid: 

• 'The object. which we all seek to achieve is to i~ Indians to undertake the defence 
.of India. As constitutional advance progresses, the que,ltion will continually be asked 
bow far the military side of Indian Bwaraj has kept pace." 

I do not propse to go very much .intD this because I want to keep 8S far 
as possible the Commander-in-Cbief as a non-party head of the Anny, not 
as a pditical Minister in charge of the Anny Department, which unfortu-
nately is not provided for in the present constitution. But taking, as I 
fiay, tha.t view, I say the Commander-in-Chief must be taken to have 
given expression to the political policy of the British Government and the 
Government of India. Looking at it in that way, it appe8!'S to me quite 
clear that Laia Lajpat Rai was quite justified in saying that no business 
was meant by that statement. It is even' far worse than the crumbs 
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thrown on the civil side of the administration. Mr. linnah h .. vf!IJ pro-
perly l'epellei the inainu&tion which was given expression to by the 
e re~a r  of State in his apeech in the Bouse of ~ t ~t the representa-
tives of the people in India. want to hug the Army 1D India to thell' bolODl. 
(Laughter.) It was atated that if any Indianization were e t~te  ~e 

'would be doing harm in India. I say that we do want the Anny In IndIa 
to be withdrawn, and I take this opportunity of stating most explicitly BDd 

'most firmly that we do not want the British Anny in this country. We 
:CRn defend ourselves to-day. The whole anny of occupation-for it is 
:nothing but an army of (.ccupatioD-CaD and should go and we are prepared 
-for the consequences. I do not agree with His Excellency the Commsnder-
'in-Chief when he says that: 

"if Government were to attempt to go further at the present time than they ha". 
-done in the step. taken to furtber Indianizatien, whicb if forcecl too burriedly woa.Id 
_redly bring diauter to this Indian Army of 01l1'Il, min to the ealUll! of India, and 
broken .heu1.s to tbe many magnificent old Indian IOldiers who "ve been my comrades, 

and_ they tbemselves know well,-my best of friends, tbroughout my lifetime." 

Now, putting aside this personal touch, it is quite obvious that this state-
ment cannot be accepted by any C«le. I do not wish again on this to 
Greak a lance with one who is not himself the political Minister of th(' 
Annv Departfment, but it is quite obvious that this policy which has been 

:given expression to can1lot be accepted by any school of thought in India. 
You tell us that we caDDOt defend ourselve. to-day and therefore we are 
unfit for self-government. Then when we aay that we are quite ready to 
-defend ourselves, when we ask you to give us the Army, to give us the 
~llers that are necessary to train officers, to give us the fulIeBt opportuci-
-ties, to give us the financial control over military matters, and to give us 
-the other equipment that is neeessary, we are told that if the pace is 
burried, disaster would be brought to the ~ian Army, and that the cause 
-of India would be ruined. Here &gain in the same fashion as in the 
political field you have got the trusteeship. Why then talk of the Indiani-
-sation of the Army in India being a part of the new responsible government 
that iB going to be given to us '! 

Sir, I was very glad to hear the pronouncement made by His Exeel-
lency the Commander-in-Chief, for if there was any doubt in my mind as 
to the operations of the Statutory Commission in the South or in the far 
North, I am perfectly certain that those operations will be neutralised 
and a new fillip to the national movement, to the Swaraj movement, will 
be given by the admirable 'statement which, in consonance witb the best 
traditicns of English statesmanship, was made the other day by His Excel-
lency the Commander-in-Chief, That is just the thing which we have been 
needing. I think it was only in that spirit that Lala Lajpat Rai said that 
he ~l o~e  the statement, and it is only in that spirit that we pass our 
·constltuti?nal vote of cenBure uJ?On Government by making this motion. 
I only wIBh that we would reahse the pregnant observations which mv 
friend Lala Lajp.a.t ~ made and give up all idea of an equal status and 
·equal powers beIng given to t~e Statutory Commission, and even if equal 
'status an~ e ~ powers are gIven, we shall have nothing to do with it, 
for you will receive a worse t.reatment than the treatment which has been 
:accorded to the unanimous recommendationB of a C.JIDmittee of Govern-
ment 's. own ~ation  Mr. President, I do not wish 00 see that this poliey 
:and tWa ~ra l on of not . ~rin  to their solemn pledges should be 
()bserved In thiS HouBe, Time and again ·there are solemn decisions taken 
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from o e~ent On the recommendations of Committees of their'own 
creation but nevertheless those decisions are flouted. It iii therefore quite-
obvious 'that the Government are not showing that respect which is due-
to this Legislature. In fact, they are showing the greatest disrespect to-
this Assembly which passes' a decision to which Government themselves 
are parties by not adhering to it, and I cannot sufficiently condemn. s';1ch 
action on the part of Government. We hl!-ve been treated to sJIDilar 
exhibitions in connection with the Reserve Bank Bill and other measures. 
Time and again this sort of unreasonable and unjustifiable attitude has been 
taken up by Government only to tell us ag1I.in and again that they will 'nO, 
proceed further than they have chosen to do. The question therefore 
nBlTOWS itself to this. Is India going to be governed acconiing to the-
decrees of the British Government and of the Government of India or 
according to the decisions t&ken in this AlI8embly ?Tbat is the que,stion 
to which I want an .. Aye" or .. No". It is perfectly clear that every-
bcdy must agree that it would be a hypocritical profession on the part of 
anybody to claim that they have given any responsible government 80 far 
or propose to give responsible government hereafter or that there is the-
beginning of a real indigenous Indian Army in the announcement that has 
been made. I consider it is easy enough for those who advocate any cause-

. to enthuse over the subject which they have taken unto themselves and' 
to say that they believe in it. B]Jt I do not like that sincerity should be-
claimed by those who preach these things unless in the deeds which they 
themselves are parties to the sincerity becomes manifest. Claim is made 
for earnestness, sincerity, good faith, love of India, good will, etc. All 
these are excellent phrases, well enough in their own places. But we, want. 
deeds and I do not expect any deeds from this Government. Therefore-
the only thing that this Assembly can do is time and again, every time,. 
on every motion, every instant of its being, to go on censuring this Govern· 
ment till they take themselves elsewhere. (Laughter.) ~ do not know 
that the sense of humour whieh prevails on the opposite side will ever 
enable the Government to realise that while we are equally endowed with 
humour, we are really serious. I do not think the Government Benches 
want to take us seriously. They take themselves far too seriously. I am 
perfectly certain that an Indian Government will do very much better than 
my friends on the opposite side and an Indian Anny will be very very 

. much better than the anny of which they are 80 proud, an' army,. 
apparently, Indianisation in which will bring tears to the eyes of those' 
magnificent Indian soldiers! I do not know whether these soldiers are-
Indians or not. It is just like those Indian officials who do not want 
responsible government for India and who are giving dinner parties and 
tea parties and other things to the Simon Commission for various party or 
personal purposes in order to diminish the effect of the boycott. What-· 
:ever the case may be, it is quite obvious to Us to-day that the BritiaH 
Government says, .. Thus far only shall Indianiaation go". What we-
want is to make it perfectly clear that we on our side of the House do not 
want an army of this description. I do not think that Colonel Moonje or 
General Moonje, as His Excellency the Commander-in-Chief referred to-
him, was right in saying that the defence of India is a fonnidable problem 
or. tJ;1e!C is any serious difficulty about it. I do not sha:re Dr. Moonje 'a: 
misgiVIngs as to the great dangers and I do think' the dangers which hEl' 
·adverted to 8t'e really more exaggerated than otherwise. But His Excel • 
. lency the Ccmmander-in-Chief was certainly not justified in taking the 



arguments which Dr. Moonie put forward for it~ ~ i te~t ~ for 
his own purposes and in saying that they furnish excefIent argument for 
thepurpoae of perpetuating the British ilrnJ.y in 'India. Witb theie words, 
Sir, I once mare ,eordially endorse the mo£iOn to cen8u1'e' this Government 

. in the mOB' unambiguous fashion for thett ConduM in making thia- declara-
tion' of pOlicy which i. no less unambiguouathan the censure which we 
are moving to-day. ' 

JIr. Prelident: Before we proceed further, I desire to make one observa-
tion. I regard it as highly discourteous on the part of His Excellency 
the Commander-in-Chief that he should come here and make a long ~  
anq then, when a motion, for adjo1ll'D1ilent is diacuased on that speech, 
that he' should not be in the House. 

Kr. G ••• YOIIDI: Bir, with reference to whllt has just fallen from you, 
HiB Excellency the Commander-in-Chief desired me to inform the H0U99, 
if the point should be raised, that he did not receive notice of this motion-
as indeed none of us received it-before 10 o'clock this morning, and he 
had already made al'l"&Dgements t<? be out of Delhi t{)-day. 

JIr. Pruklent: The Honourable Member should have informed the 
Chair. 

JIr. G ••• YOWlI: I was instructed by Hi. Excellency to do so if any 
Member oommented on his al::sence. I did Dot anticipate that that would 
be the 0l!88. 

Sir, a year ago I gave a promise in this House to the followiDg effect. 
I said full opportunity would be given for discussion of this matter when 

'the Government of India after consultation with His Majesty's Govern-
ment were in a ~~sition to inform the Assembly. I further said in reply 
to 8. supplementary question that this House would certainly be consulted 
before final decisions were reached. In accordance with those promises 
His Excellency the Coxpmander-in-Chief, in the traditional and conven-
tional place for making important announcements of military policy, that 
is. in the gener-al discussion of the Budget, gave an outline of the proposals 

,of His Majesty's Government and of the Government of India on the 
Skeen Committee's Repcrl. We have therefore now reached the position 
indicated in my statement, a year ago. Having informed the Assembly 
we hoped that Honourable Membel'S would wait a little until they had 
studied the announcement, and they perhaps take the opportunity which 
the Government's pledge offered and assured them. Instead they have 
preferred to discuss this matter in circumstances in which their conclusion. 
whatever it is; must necessarily be hasty and ill-considered. The reason 
for this was given l:y my lionourable friend, Pandit Madan Mohan 
Malaviya, this morning. He said that it is most urgent that we should 
discuss this subject because the announcement came as a great shock to 
them. If honourable Members are still under the in1lu8Jlce of the shock, 
will not their judgment be still more hasty and ill-oonsidered than the 
exigencies of this debate would make it in any case? 

The gravamen of the charge against Government is that they II turned 
down" the Indian Sandhurst Committee's Report. Almost everybody 
has used exactly that expression. I wish to examine in. the short time at 
my disposal the extent to ~i  it can 1Jruly be said, that the Government 
have turned down the Indian Sandhurst Committee's Report. I would 
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-l»egin by sayiDg that everyone of the initial recommendations of the Com-
.mittee, every immediate recommendation that is not oontingent upon what 
_may happen in the future and not haed on guesswork, hal been acoepted 
by the Government, and will be put in operation this year, which is exactly 
-what the Committee asked. 

Before I go into these deta.ils I should like to deal with another point. 
Much has been made (and rightly made) of the fact that the proposals of -
-this Committee were nnanimous. It has, however, been suggested that 
it is a dreadful thing not to accept altogether the proposals of any body 
.of men, if those proposals are unanimous. It was no small feat on the 
part of the drafters of the report to l.resent the C88e in such a way that 
.so many persons of different experience and outlook felt that they could 
..conscientio.usly sign it. I have not the slightest desire to belittle that 
fact, but there is .aJso a degree of unanimity on our side. When the Com-
mittee's proposals were received by us the fi·rat thing that happened was 
they were referred to the principal staff officers, that is, aU the high 
military officers, who considered them- for about two months. I had the 
privilege of attending their deliberations myself and I can say how diligent 
they were. They sul:mitted their memorandum to the Government of 
India, who again in their turn considered all the proposals most carefully. 
They eventually forwarded their recommendations to the - ~retar  of 
State. Their recommendations, together with the report of the debates 
that took place in this House last September, were considered at length 
by the Secretary of State in Council, and were approved. The Secretary 
.of State forwarded them to His Majesty's Government, that is to say, 
the Cabinet, who referred them to the Committee of Imperial Defence, 
which is a sub-committee of the Cabinet assisted by tlie highest military 
.advisers of the Empire. They considered the proposals and submitted 
their recommendations to the Cabinet. In the end His_ Majesty's Govern-
-ment sent out to us their conclusions. On one or two points those con-
clusions differed from what was recommended by the Government of 
India. The Government of India returned to the charge, and succeeded 
in ol:taining the modifications they wanted. The result is that our pro-
jX>sals, however inferior some Honourable Mentbers opposite ma.y think 
them, are the offspring of an unanimity which is at any rate comparable 
in force to the unanimity of Sir Andrew Skeen's Committee. 

Now, Sir, to tum to the actual recommendations of the Committee. 
It was suggested that, without any further tests or proof, the number of 
vacancies open to Indians in SlloD-Ilhurst should be doubled, that is to say, 
Taised to 20 a year. That has been done. The Committee recommended 
that Woolwich and Cranwell should be thrown open to Indians, provided 
they qualified by the same tests as British boys, and that Indians should 
te eligible to enter all arms of the service. That. recommendation has been 
accepted as it - stands. There is a slight difference in the number of 
vacancies recommended by the Committee .for Woolwich and Cranwell and 
the numbers now thrown open. The _ Committee orecommended 8 at 
Woolwich and 2 at Cranwell. Why 8 at Woolwich and 2 Cranwell they 
did not say. His Majesty's Government and we have agreed to a. maxi-
mum of 6 at Woolwich. That bears a definite relation to doing what too 
Committee. themselves never proposed to do-to establishing Indian 



Arl11tery and Engineer and other unit.. As regarde CrtDwe1I, the Com· 
-i ttee ~ation "88 for 2 T8cancies. Here again His Majesty's 
Government have thrown open that nmnber of vacancies which is requisite 
10r the formation of an Indian air squadron, and for that purpose we 
,should like to have six officers in tM first yeIW. Six officel'B are necessary 
-to constitute a Flight, a sub-unit. If we do not get six, we shall start 
it all the same in the hope of getting them later on. For many years 
,this House has been urging us to establish ,artillery and air f(fte and other 
units. Well, Sir. we, are nQW doing,that, although ~ e Committee did not 
mnke anv recommendation to that effect. The Committee also recom-
mended the opening of the King's Commissions to Viceroy's commissioned 
<lfficers. Now, I think I may say that the Committee treated the 
Viceroy's commissioned' officer in a rather tltepmothetty way. They 
RlIotted to him two-thirds of 8. page out of a 50-page report. When we 
consider that the only Indian officer tha.t existed till recently was the 
Viceroy's commissioned officer, when we' consider the great reputation and 
the great number of Viceroy's commissioned officers, I think one might 
Dave expected the Committee to bave looked also towards the Viceroy's 
commissioned officers in propounding their scheme. They did not do so, 
tut Government must do so. Govermnent do not of course propose to 
give openings to Viceroy's commissioned officers at the expense of oandi-
dates for direct commission. An I can sav is that Government will not 
lose sight of the Viceroy's commilsioned officer, and that they will do 
everything to build upon that fine material which now exists. About the 
<others we do not know whether they exist. But whatever happens the 
'Viceroy's commissioned officer will not go to the wall . 

. The Committee attributed the present paucity of suitable Indian 
oCarulidatea to a large number of faulty methods of selection. I ha:ve no 
.time to go into the details, but I ean tell you, Sir, that all their rer:rm· 
mendations for improving the methods were approved and accepted in 
jlMciple, and adopted almost as they stand. If in the light of experience-
,the Committee, for inst&.Dce, recommended advisory committees which we 
did not think would 'serve any useful purpose-but if we find that tha.t 
or any other recommendation is likely to prove useful, we mall of course 
..adopt it as well. We 'are doing all we can to improve the methods of 
selection. Further, His Majesty's Government have charged us to leave 
.nothing undone which may widen t.he field of recruitment. That charge 
'we would have proposed to carry out, even if it had not been specifically 
laid upon us. The' Committee also' recommended that the existing 
methods of publicity should be continued, supplemented l;y invoking the 
:belp of the· university. authorities and prominent educational authorities. 
'That recommendation of course has been ·accepted. The Committee also 
:made liIuggestions for the improvement of the system of education. They 
'also will be aooepted. My friend MI'. Jinnah quite rightly pointed out that 
·all these recommendations bang together with the throwing open of more 
"Vacancies. and with the. establishment of an Indian MilitL"'Y College. But 
-they are nl!lt.actually simultaneous. You must begin with your eduoa.tional 
'measures fim. and then in course of growth· you will get your boys growing 
'up under your improved methods of edu08tion, -who will one day be ready 
:to enter ·t:be Indian Military Gollege • 

.xr. 1i . .1. Jimlah:' What ~ of the recommendations do o~ accept 7 



1Ir •.. G. .. 1'01IDI! I have just expleined. The Committee stated. 
and ~-e admit, that expense is. a great bar to- Indian boys going to Sand· 

rs~  Well, Sir, we have now lramed a scheme under which grants! 
not scholarships to selected boys,. but grants to all our boys according 
to their means, will be given to enable them to go to SandhUl'lJt. Those' 
grants will be based upon the difference between the estimated cost 9f 
educat:on in an Indian Military College Rnd the a t ~l  cost at Sandhurat, 
Woolwich and Cranwell. The Committee found that the arrangements for 
guardianship for boys at Sandhurst were unsatisfactory. We agreed and 
we have adopted their recommendations for improving that system. 

Here then, Sir, is the whole body of these recommendations in regard 
to the recruitment and selection of Indians for the commissioned ranks 
of the Indian Army. They cover not only the whole field of the Com-
,mittee's own recommendations about recruitment but include also the-
opening of careers in other arms' of the service. As I have said, they are 
not contingent on anything that is going to happen in the future. as 
all the other recommendations of the Committee are, but they are the-
Committee's own answer to the question of what shall be done at .once .. 
And we have accepted them in fulL 

Now, Sir,. I turn to the future: and I come first to the great bone-
of contention, the maintenance of the principle of the 8 unit system. Wet 
are maintaining this system, which is a system of Indianization-I am 
sorry to have to use that word-of Indianization by units., because unless· 
yPu Indianize by units or blocks, you will not do what we are setting 
out to do, namely, to lay the foundatjon of a nati~nal army. If you 
Indianize man by man you will never get that national army. Suppose-
the recommendations of the Committee had been adopted exactly as they 
stood; suppose the time-table had worked, and by 1952 you had got in 
the Indian Army half your officer cadre consisting of Indians throughout 
every unit and in !tIl the departments of the Army. The Committeet 
.refrained from saying what should happen after 1952. They contented 
·themselves with the statement that a proportion of British officers should 
be maintained. Well, Sir. Sllppoee we conceded that. and suppose that 
British recnlitment closed down in 1952. where would we be then?' 
Suppose only Indians were recruited thereafter; it would still be another 
25 years before the latest joined British cadets would get away from their· 
lmits. Therefore;. 40 years from now. you would get your first fully Indian-
ized units. But under the 8 unit system vou will have a.t least 8 units 
all-Indian units in 17 yea,rs.Which do you consider is the most rapid 
for.D1 of progress? 

Now, Sirr in dealing with 'this question of British recruitment, there-
is a fact which I ha,ve no desire to gloze over. It has been stated that 
the reason why we are Indianizing by units is that we fear that if we do 
not do so British recruitment would cease. because British boys would 
cease to come out to the Indian Army. That, Sir, is prefectly true, 
We do not fear it. We know it. It has further been suggested that this' 
is a matter of rac:a!l arroglance. It is nothing of the kind. There 6l'8' 
Englishmen serving in India in every branch of the Civil Administration 
under Indians. You can have them also in the Army departments. But 
in un:ts it is another matter. Military opinion is unanimous. with perhaps 
a minority of one (An HonouTable MembeT: "What a o~ Sir Andrew 



;Skeen ~  I said there may be a minority of one. But I can stata, not 
for. 'myself, but on the authority of the highest military opinion in India 
and in Great Britairi, t a~  in fighting units, an officer establishment of 
persons of widely different nationality is not a praetioal proposition. It 
.ca.nnot be efficient. And that is the kind of unit that the Skeen Com-
niittee wished tooommit us to for the next forty ye.ars. Now, Sir, about 
these boys who, we are afraid, we s ~l not get if they are asked to serve 
in the Army alongside of India.ns in their units. One must remember.. 
Sir, that they. are boys on the threshold of life; :and they have 81 definite 
.choice before them. They can either go to the British' Army, where they 
will Rerve with officers and men, not only of their own nationalJity but 
generally of their own county, or they would have to come out, under 
-the Skeen Committee's proposals, and serve in units where the men are 
Indian and the officers are half Indian and half European. Is it not 
natural that they should prefer. as I am perfectly certain they would,. 
to go into the BritiSh Army? Meanwhile, you have got no Indians to 
replace them in the Indian Army. Suppose a Maratha boy had the choice 
·offered to him. on leaving a· military college, of serving in a regiment 
!Where all the officers and all the men were Marathl8s; and the other 
ehoice was to serve in a unit where the men were. say. Punjabi Mussal-
'mans, and the officers were Indian dra.wn from all'over the country. Will 
tp.ere be any arrogance in his preference if he chooses to serve in his own 
unit? I think. Sir. one would say that he was worthy of his ancestry and 
·of his traditions, if he made that selection. 

Now, Sir" there is only one other question, and that is the automntie 
increase rtlcommended bv the Committee after the initial· increase everv 
year. I shall attempt to explain the difference between what the Com-

;mittee contemplated and what we contempI.a.te in this connection. The 
'Committee laid down what they called their suggested scheme. It was 
:a progressive time table and they said that if that scheme was adopted-
if adopted, that is what they said-they realized that it woUld have ro 
be modified in the' light of aetnal experience. Well, Sir. we agree 

'{lDtirely-we do not adopt their scheme,. because we are waiting for the 
light of experience to shine upon the initial·stage.We say "We 'lill take 
-everything that you recommend as a sbart, and we' will wait and see 88 
regards increasing the vacancies". ,I do not know if Honourable Meriibera 
have ever considered how it is that the existing number' of ten vacancies 
has remained stationary all these years. .It is not that the British Gov-
·ernment or the Govemment of India wished to-impose I8D. arbitrary limit: 
it is the simple fact that we have never had:'-'well, in one year we had-
ten officers. But that is the only year we did, and the average was about 
six. No Indian has ever yet 'had to compete fora .vaoancy. If he W88 

. qualified. he got in. Now the Committee said . . . . 
:K!. 'Presld,nt: Order, order. The. Honourable Member must now 

.conclude hiB observations. 
Xl. G. 11. young:' I shall in three minutes, Sir. The Coounittee say 

that this is due to faulty methods of selection. All 1 can say is that 1N 
have a o t~  their improved methods of selecbion. This brings me to 
a question which .is implicit; 'and that is tbe quelltion of an Indian Sand-
hurst, which· I will deal with in a very few woMS indeed. The Com-
rnitt~el i l o n 1988: as the year for the inauguratioo of the Indian 
·.Sandhurst, because" according to tl!eir time ta ~  .bY :that time JOu would 

': . : '. -
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get. and' be aBSureci of, a steady flow of Indian caDdidatea of suitable 
qualit-y, who wodld be, on the one hand., more thaa Bandburat could 
accommodate, and.. on the other h8oDd, sufficient to establish an India 
Military College, all this being of course subject, as they have said them· 
selves several times over, to efficiency at every stage. Sir, we absolutely 
agree with them. All we say is that we do not bow that that is going 
;to happen in 1988. But., Sir, whenever it ~s happen, this Report, 
which Honourable Members insist on saying that His Majesty's Govem· 
ment rmdthe Government of India have tumed down" will be then, && 
now, the basis of our own immediate and constructive proposals. 
(Applause.) 

Colonel ~ D. Ou.wford (Bengal: European): Bir, in rising to take pan. 
in this debate I should first like to enter a protest aga.inst what Mr. Mac· 
worth Young has described as the conventional method of bringing for-
ward statements of important military policy in a general discussion on 
the' Budget.· It has &h!o., I feel, in this instance. given rise to the motion 
for adjournment moved by my friend, Mr. Jinna.h, which has led to tbis 
very important subject, 8 subject the importance of which we are all 
agreed about, being debated in the course of two hours and that with a. 
definite time limit· for each speaker. The result must be that many who 
desire to take part in the debate and to criticise the definite proposals of 
Government. whick are for.the first time in front of us, will be excluded 
from doing so. I very much ~t that my friena Mr. Jinnah did not. 
reeognise that. paint and did not come to some agreement with the Govem-
ment for the debate on the Army Budget with a particular motion on this: 
subject to be taken up on Monday or some definite date next week. Cer-
tainly he could have got that and it would have been more in accord8oDce 
with courtesv to other Members in this House who desire to talk on this. 
:important subject. 

J(r ••• A. JinDah: It is open to the Honours.ble Member to ask for .. 
day from the Govemment; I have no objection . 

. olo~el J. D. Orawford: I all the more regret the shortness of time, be-
cause much of it has been wasted by my friends Mr. Lajpat Rai and Mr. 
Srinivasa. Iyengar who have failed to discuss or criticise in the very least: 
the proposals which are now before the House. (Applause). They o ~ 
i~ the time of the House on long harangues about the Simon Commis· 

sion &nd their lack of confidence in Goverilment, whereas they might ha.ve 
tried to point out where the proposals of Govemment had failed to meet 
the wishes of that side of the House. Now, Sir, I know that when I last 
spoke on the subject of the Skeen Committee when I said that I thought 
that the recommendations did not meet the requirements of a. nationar 
army, so far as I knew, .mariy Members of the House imagined that I W8.ll" 
opposed to any such measure.' Let me say at once that I am not; and I 
think if I quote' for one moment the opinion of the European community 
in India Honourable Members will have some idea as to what our viewS" 
actually are on thesubjeet. At 8 Conference' held in Calcutta we p8BBed. 
the following resolution: 

"This Conference, while reCognising the legitimate aspirationi of Indians for military 
service, cmuiiders tAlat any aeheme adopted to that end lI1uat be governei by the main-
tellaBee Qf·the highest- Btandar:dof efficiency, the maintenance of a requtaite BritiU 
ele1llent, aD.1l theneeessity for. ~e l . but ~a le 8OOnomy. This ·Conferene. 
sWlerely trusts t",at the ·abOve-meilt.ioued eonditiOBl will be deemed es-t.ial and'. 
';"e· qiia·.tIft of ~  iidlGd-a .. • 'l'NIIli of the I'eClllDJlMDdatiou of the IndiaD BaDcDmnt ••• . 
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Those were the points upon which the Indian SandhUlBt· Committee them-
selves laid considerable emphasis; the European cOOlDlunity did the same, 
for they have realised that in the <J.uestion of an ar ~ ~o  ~anno~ make 
experiments. You can make e.xpenments on the admlmstratlve Silde and. 
you are in a position to correct mistakes. So far as mistakes in the army 
are concerned, the mistake will only be discovered ~n time of war and then 
it will be too late to rectify it. That necessitates our proceeding with a. 
measure of caution in this matter. Now, the measures taken by the o ~ 
emment appear to me to be very considerably ~n advance of anything that-
I had expected. It is not a question of the number of officel'Bwho may 
be immediately traiued, but it is the recognition by Government of a rin~ 
ciple which I pressed on them during the last debate, that the Indian Army 
should have its artillery units, its engineering side and air force and that. 
Indians should be admitted into those units. That principle, by the an~ 
Ilouncement made, has been accepted by the G:overnment and I hold that 
it is a very measurable advance on any position regarding the Army in 
India that we have had up to date. (Applause.) But I liave one general 
criticism against the proposals both of the Skeen Cornmattee and of the 
Government as now placed before us and that is that the Viceroy's com-
missioned officer is not given that attention which, I am convinced, is his 
due. Both the Skeen Committee and the Government proposals seem to 
forget that half your Indian Army to-day is afticered by Indians, and if 
you really intend to have a national Indian army, it is those men whose 
standard of education you should improve till they are in a position to 
take on the full duty of a commiuioned officer and 81'8 able to rise to t ~ 
top ranks of the Army. 

Let me take the question of education and here I find myself again in 
disagreement with Government and more ;in agreement with Mr. Jinnah 
because I believe that it is a military necessity to-day that you should. 
start a college for the training of what are called the Viceroy's commis-
sioned officel'B, corresponding to' your second Lieutenants and ie ten~ 
8J.!ts of British regiments. These men have all the character that is re-
quired and all the soldierly qualities that are required to make officers, but;. 
they have hitherto lacked in education. I believe that you can to-day 
select youngsters from the ranks who can be improved by a definite edu-
cation at a military training college. Now, I do not say that the Indian 
military training college would to-day be the equiValent of Sandhurst, and 
therefore ~ should welcome any vacancies that we can obtain in military 
establishnients at home. But that is only dealing with a small fraction of 
your officers' establishment of the Indian Army. You are leaving the vast 
establishment of 18 officers per battalion entirely untouched and that is 
where I say this scheme has failed. As a matter of fact, I understand 
that Government has already started a Kitchener College at Jullundur which 
is intended to train Indian non-commissioned officers for the Viceroy's com-
mission. In that coUege, to my mind, is the beginning of what will even-
tually be our Indian Sa.ndhurst. It may not at once turn out the fullest, 
qualified men that we would later on require, but if it wa.s developed and 
more made' of it, I believe we should ha.ve at lea.st the nucleus a.t the 
~ tt.om of a latge body of Indian officers who will eventually rise to the-
~ er l'I!oIlks as they pass the necessary tests. I have, Sir, laid great 

stress on the educational training. in the Anny both of the SOBS of the-
present Vioetoy '"s oommiSsioned officers ar:ad, of the youngsters from the 
ranks who· are to be the' Viceroy's cOOlDllssioned of5cers or, 8S I would: 
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like to see them the Dominion commissioned officers of to-morrow. I aI'll 
quite willing to ~el o e any other sections of society who choose to enter, 
the Army; I am only too willing to see them coming ~n  . But I 00 not 
hold the optimistic view which this House holds ~~ whIch IS also e~  by" 
the Skeen Committee that you can get the reqwslte nwnber of SUitable 
candidates from other sourceS. We have to rely in the main for our supply·. 
ofoffice.rs upon our officers' records and we generally recruit those families 
who have through many generations had military connections. It is the 
same in England and it is the same everywhere. The son generally follows 
in the footsteps of his father. that is a very well known fact. 

There is one other question which I would like to speak on. That is the 
question of the B unit scheme. I believe the Government is correct in con-
fining itself at the moment to the B units. If we are to be quite certain 
that these units will serve the purpose of a national 8l'IIly and Clm under-
take the responsibilities which Will fall on them, then they must be able 
tc stand alone and without the assistance of anv British officers. The 
future will show whether or not they are able to" do that. but I see rio 
reason why with adequate training they will not equip themselves as well 
a!! the Indian Army of to-day. 

lIr .•. A. • .TiDDah: Better. 

Oolone1 .T. D. Orawfard: I hope better, Sir. and I am sure we will all 
be very satisfied if they do so. But there is no doubt that the B unit 
scheme is going to be unpopular with the British officers, the Indian officer 
and the Indian rank and file. We ha.ve to recogDiise that and I feel that 
Government should take what steps they can to remove any i~a that 
these B Indian units are inferior in any way to the other units of the 
Indian Army. I think it will be quite possible to dewse means to give 
them increased status and improved position that would remove any feeling 
there might be of any inferiority. 

We have, therefore. to-day in front of us a proposal which I feel cer-
tairily does not call for censure by this House. We have got Government 
admitting the principle, a new principle, in the question of its military 
affairs, and that is the entrance not only of Ipdians' in increased nwnbers 
toO the commissioned ranks but the entrance of Indians int() the artillery. 
the engineering and the air forces and the addition. I understand from Mr. 
Young, at an early date of those forces to our IndiaJ1e.rmy. 

That I hold is a very' memorable advance on the position as we have 
known it in the past. . ' 

:Mr. E. O. Boy (Bengal: Nominated Non-Officjal): Sir, I have heard 
my friend, Mr. Mackworth Young, with very great interest. He wanted 
us to believe that a substantial effect had been given to the recommenda-
tions of the Skeen-Comm!ttee. !twas towards the end of March last year 
tJ:tat We got for the first tIme a'copy of ~ er een Committee's Report from 
hIm. When I read the book. three pnnmpalreoommendations struck me 
as ~n  the beat .recommendatioDIr of that' famoUs COmmittee. The fim 
was. the abolition of the ~ nit scheme, the second 'the establishment of all 
IndIan Sandh1Jl'8t, and the third was a' progressive scale of Indianisatton 



B B - ~ OJ' DJDUNDS. 1301 

for the Indian Army. Might I ask him if any of 1;hose recommend. 
t.ions have been accepted by His Majesty's Government? (An Honour-
"blp. Member: "Of course not. to) 

Then His Excellency the Commlinder-in-Chief, whose a.bsence I regret. 
though I am sure he is engaged in other official business elsewhere. made 
a very notable statement. He said: 

"Since then the Government. of India have lHIen ill communication with Hi. 
Majesty's Uovernment, wboae connection wlth and responsibiilty for tbis prob!em are 
ao Vltai that I am glad to say we have been able to reach a nnanimoJ18 coneill8lOn 
regarding the question of the .lndianisation of the Indian Army as a whole." 

Might I ask, who are the "we"? Is it the ExecutiveCounci1 of the 
Governor General. which consists of three Ind;lans, or the vouncll of tJle 
Secretary of btate, With its three Indll;ws. or His Majesty's Government, 
the Woar Office or the Committee of Imperial ,Defence? I suggest that the 
il'sue is so important and so vital to lndian national well-bt¥Dg that the 
despatches on the subject ought to be placed on the table of this House 
for perusal by the public. I feel very strongly on this point, as I refuse 
to believe. I refuse to be convinced that the Indian members whom we 
have in th,is country, as well as Whitehall should have been a party to this 
BOheme. 'I'he Members on the Government Benches will say that I am 
trying to destroy the corporate existence in the Executive Council. I am 
doing nothing of the kind. When the number of I udians was added to the 
Council it was specifically lSiid down in the Montagu-Chelmsford Report 
that they were to bring to light in the inner recess of Government the 
trend of Indian public opinion. 1 want to see whether they have dis-
charged that great obligation which lies on them. (An Honourable Mem-
ber: ·"You must know as the head of a newspaper agency-to.) 

While· I yield to none in my appreciat"ion ot His Excellency, a recent 
sta.tement made by His Excellency was that there is a distinct improve-
ment on· the present pos;ition. A mere improvement in detail, but a real 
setback in policy. I was surprised to see that it had escaped the o ser~ 
vations of such an astute lawyer as my friend l\lr. Jinnah. This is what 
His Excellency said:, 

"Government contemplates that a.;; India }Jl:ogl'ell8el; toW&1·da full responBible govern-
ment within· the Empire, there may be a process of development in the Army of the 
same character as the Dominion acmies organised on a national baBis and o1Jicered 
by officers holding their own national distinctive form of commission." 

What does this mean? It me8.llS that when nly Honourable friend, Colont:>l 
Crawfotl!z spoke last September, he has turned out to be a good prophet. 
1'he future army that we are going to get in India is not going to Le the 
King's commissioned army that we have to-day; it is going to be an inferior 

. army called the Dominion Army, otficered by lU"en with Dommion com-
missions; and the Dominion commission is bound to rank inferior to His 
Majesty's own conrmission. This is what we are going to get :lnd thiti is 
\yhat we have bargained for. Of course the Dominion o is~ion is an 
honour for a citizen of a Dominion who is white, because he haa got the 
right of entry into the British Amiy-to all branches of the British Army. 
01lly recently we' had a Canadian General Sir. George Corrie who was the 
Deputy Chie.f of ·the General Staff. But entrance for Indians into t,hp. 
"British Amly may be regarded as absolutely out of the question. So what 
w.e are going to get in the. process of development of the Indian Army f,'q 
l~ i ion lines means. oflicered by men with. Dominion commissions ~ 

will undoubtedly ra.nk iDfer.i.or to men who hold His Majesty·s Commission . .. .. 
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Iatt'ach the highest value to the'latter, Ui:; a chain in our ~erial rt la~on
ship. Are these the things we expected as a ,result of the Sandhurst Com-
mittee? At leailt I did not. I alll not one of those who have abandoned 
.£ai5h i~ Government, but I can oniy say that my faith has been &haken, 
but not yet broken. 

. Baja Ghazanfar AliKhan (Korth Punjab: ~ alll a an  Sir, 1 ~ 
uO,t take up more than ten minutes bllcause 1 am very ~n l s that this 
question should be decided beforcsix o'clock. After hearmg the Honour-
able }lr. l\1ackworth Young, oue is led to believe that the recomnlenda-
tions of the Sandhurst ~llnit tee ha.ve been accepted t.o a great extent by 
the Governmeut of India. lJut if you will please see the terms of reference 
i,lf 'the Committee, you will tiuu that these cau be divided into two mllin 
heads: (1) how to get t.I larger number of suituble candidates for ~  
hurst, and (2) whet·her it is desirable to have a Sandhurst in India. or, ~t  
So far as the first is concerned, I do not find tl~ere is anything oontmned 
in the anDOUDcemeut of His Excellency the Commander-in-Chief which 
tells us how to get a larger number of candidates for Sandhurst. The Com-
inittee haarecommended different methods by which a larger number of 
Indiim young men would ~ forthcoming for going up to Sandhurst;and _ 
t e~  suggestions were so closely connected with ,their scheme of annually 
in reasin~ numbers to be admitted to Sandhurst that you cannot sopara1.e 
the two. What they say is that the Registrars of the Universities, the head. 
masters of schools tlnd the principals of various colleges ought to oo-opeute 
with, us in bringing up al).d turning out suitable young men for 8andhurtn. 
But why t ~se people do not take an inilo'rest is that they know that· the 
num'ber is very limited; thej' know that throughout India only ten boys were 
to be admitted annually. e~ ore they naturally thought t.hat t.he 
chances being very limited it wa:> not worth. their while taking trouble in 
preparing boys for Sandhurst. If you look at the Report, Sir John }Iay-
nard, whom I consider to be the greatest _ authority: and who has put in 
forty years' service in the Punjab, says that he knQWS of several young 
men who are much more suitable for being admitted to Sandhurst than 
these ten boys selected annually for Sandhurst. The only . thing is that 
the urethod of re r it en~ was so much, complicated that those young 
men had no chance of gettmg un opportumty even to come and a ~e r in 
the entrance examinations. Now. again, Sir, if yOU see the announcement 
it contains only one thing which is of some imporlance and that is that the 
number is increased from' ten to twenty., Now, Sir. I feel it was not neces-
sury lit all to a oi~t n 90nunittee-working for almost two years-making 
a tour on the Contment and England and America-to report to the Com-• 
mander-in-Chief and say, "Kindly increase the num'ber from ten to 
twenty". That ~is Excellency could announce even without the appoint-
ment of a o ~tee e findi.ngs of the Committee had nothing to de-
80 far as the questlOn of IIicrease m the number is concerned.. If an officer 
like ¥r. Burd.on, who has had personal experience of over six years in 

e~e tl  an~l ates for Sandhurst. had the least doubt in his mind that: 
SUItable candIdates would not be forthcoming in sufficient n n ~rs h 
would never have appended his signature to this Report. Now pithe' e 
~ o  aftl'ee that there is. a possibility of more than ~  young ~n B~an  
c,0!lllng forward or there is no such pllssibility. The members of the Com-
t~tee t e~el es  say that there should be, progressive increase, !"ubjaet t.() 
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one strict condition, i.e., t.hat really suitable and efficient young uren are 
forthcoming. Supposing the Government had accepted the re on~ en a  

tion of the Sandhurst Committee, and assuming that suitable young men 
were not forthcoming, the Government would not have beund i l sel e~ 

to accept the recommendation to take the same number, whether s ita ~ 

young men did come forward or not, because the Committee clearly· 9:1y 
that the number will be increased annually provided suitable young men 
come forward. So what justification is there for Government to tum down 
that ro o~al and say that they will take only 20 annually-? Not being 8 
politician, Sir, I would not like to talk nbout high politics in ~onne tion 
with this motion, but this announcement reminds me of the Preamble. to 
the Act of 1919 which says that after the expiry of ten years a Comnrittee 
win-be appointed to inquire into the fitness or otherwise of India t.o get 
more reforms. Similarly, in this matter too, the Government wllnt to 
keep·something with them. The recom'mendutions of the Sandhurst C'lm· 
mittee left no room for them, They recommended that from ~  on-
wards every year there should be an increase in the number of candidate;;, 
that is to say, in 1929 they will take so an~  in 1930 they will take so 
many more, in 1931 they will take so an~  and so on. But tbe Govern-
ment say "No, we will hnve only 20 for the present and after. five or ten 
years we may, if pOl\sible, appoint ,nnother Committee to inquire what should 
be done further in t~e matter,", 

Sir, I am grateful to my friend Colonel Crawford who has ver.vkindJy 
taken upon himseif the duty of pleading the cause of the Viceroy's com-
missioned officers. I have the honour to represent a constituency, which 
is the lar~est military constitllency in India, and in my daily life I p'c,me 
acroBS hundreds of retired nrilitary officers. ' Now, Sir, some of thffll have 
~t King'scomniissions and as Colonel Crawford has suggeste(l, Jlrohably 
some more men may be IlJ'Il-nted in~ s commissions. Now, what do·these 
commissions mean? .Tustsix mont.hs before their retirement they are 
mRde Lientenants, and I do not know of a 8in/!'le case in which Rrter ltD 
officer had reeeived a King's· commission, he nerved in the Army fnr· ml·Fe 
thAn six months or a vear. It we were t() ask 1\ question M to how r lln~  

-In!lians' are thp,l'e holding the King's comnrission, my friend the Anny 
Secretarv would get. 1Il) and SRV tb"t thllre are 300 o i ers- ~ All c:.f them 
are on the verge of t'etirelY'ent. (LRIl/!'hter.) I am I!l'ateful to His EX(leJ-
Jp"eV the COJTI"'ander-·in-Chief for I!'fving five V'Rcanc;es Rnnuafly·.o fhe!C' 
offleel'R in the King's o i~sion  I hOl)!'. that suitable young r i n i te~  

who have a career oefore them, will he flelected, snd Tlot those offiem'!,who 
are oli the verge of retirement .. 

Now, Sir, one word about the 8 unit scheme. After Ji!ltening to tJie 
sl)eecb of the JrononrRble the Armv SeCT"ltal'V, I do not think I needsRV' 
much. He Rdmits that there ill an obvious 'ilifference, We. on thi"l rid'e 
are anxious to make the flervice in the militRl'V as attractive to Indian 
yonng men 8S we can. ·On the .other hand. he is nnxious to m'ake thiFl 
service as attractive to British voung men a;; he can. He suspects that, if 
he !loes not have the 8 unit Flch!'.me, British vonng men will not Mme oul; 
in the service in the same numbers. On the other hand what we feel fPl 
thRt if there is the 8 unit, scheme. Ruitnble Innian yourig men wt1I not be' 
forthcoming (An -Hono'U.TnJJle Member: "Quite i~ t  in the Samell11m-
~e~  Sp there IS a fun(1Rmen+al difference. TJie beat thing' is to lind ,)lit 
Il. re)tsonable. solution of this i ir t~ Rna. to deeide ~s to who iEl r l on t~ 
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and who is unreasonable. I think, we Indians, can learn much if there 
are British officers in the regiments by working as subordinates under them; 
and the British officers can teach us a lot when we work under them as sub-
ordinates. It is not only the officer who teaches a subordinate, but 8 
subordinate also can always teach the officer how to become a t!ood sub-
ordinate. There are various reasons, not merely sentimental,. why we are 
strongly opposed to this 8 unit scheme. Another characteristic d this 8 
unit scheme ·is that there will be no Subadars and no Subadar Mnjors so 
far as these 8 units are concerned. I lrnow t,hat all those Indian soldiers 
who join the Army have not got'the chance of becoming a Suhadar or 
Jamadar or Subadar Major, but everybody who joins the Army join<;J in tIlt' 
hope of becoming a Subadar or Jamadar or Subadar Major some day. If 
there are no Subadars or Jamadars or Subadar Majors in those regimentR, 
then verv few Indian Iloldiel's will be coming forward to join th)se regi-
ments. Then Colonel Crawford would get up and draw the inferen(le nna 
say, "Look here, there are 8 unit,:: officered bv Indians. But Indians them-
seives are not coming forward to join these regiments and serve un!lpr 
Indian officers" then there would hp no argument on this side, which would 
convince him to the contrary. ' 

Now, Sir, there is only one more point and that is about establishing 
8. Sandhurst in India I think everv Honourable' Member remembers 
that· in ~  during the Great War: when the Government thought it 
n~essar  t;o enlist seme Indian young men in the Army as ie tenant~ 

and give them King's commisllion, they immediately. probably within 
15 9r 20 d.Bvs, established a colleue at Indore. Some o n~ boys were 
"elected. Thev ~ot tbelr tl'aining-I do not think for more than 9 months 
or a vear--at Indore and ~ e  went out and joined' the different· relriments 
as Lieutenants .. Some oJ them were my .personal friends. I had an 
(\l'l'ortunity of l!leetinJ! them after they h8.d served in the Army for 
about 9 or 10 years. I have not come across a sinO!le Indian officer who 
was not satisfiea -witli his lot and not a single European officer who 
1lhoul1;ht that these Indore students were in anv wav inferior to those 
students who hSd passed hom Sandhurst. I do not' know-I have not 
~ the facts before me but probably my leader Mr. Jinnah is in a better 
rosition to know-whether t~ere was any officer 'who came forward and 
gave evidence that these Indian boys from Indore proved failures. I d{l 
Dot -think there Was any proof of that. You· l'an i a~ne  that if Indians 
during the time of the War got only 9 months' training, and had not me 
same qualificR,tions as Rre now required of these candidates who will 
ioin the Sandhurst.' an,d if they turned out and became uood officers, I 
bave not the "least, doubt that if there is an Indian Sandhurst and thr. . 
boys 'get ·prwer training. they will make very efficient officers. 

,As there is li.ttle time left, I strongly· support this motion and I Rm 
eonfident that even tlie Muslim Ill'OUp must be feeling greatlv insulted 
bv this announcement. because t i~ announcement r l~trates the verdict 
of one of their lenders. Air Abdul Qaiyum. who had put his signature to 
the scheme, and now, If they vote R!!,ainRt thiR motion, they would he 
g'oing against. their lC'Rder.' '. 

(Several ~o o ra le Members moved t,hat t,he questi<)n be now put.). 

Oaptaln Kabul Singh Bahadur (Punjab: Nominated Non-Official): Sir, 
tbe Government have given their hel'lt. Rttp,ntion to the !'flleRtion and bav .. 
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come to the Clonclusions 80 ably defined by His Excellency the Com-
mander-in-Chief. It is no use adjourning the House and passing a vote 
:>f censure on the Government. We have to look at it from all points of 
view and not only from one national .point of view.. A military college 
if staned in India will not produce Commanding Officers in 5 yean. 
Why not take the allotment given for entry into the Royal Military Col-
lege, Sandhurst, and work your way upwards from it? You have got 
tDtrance for the Azmy, artillery and air force, and 80 there are no bars 
now. Our youths have every avenue open to them. Let them show 
themselves worthy of the step and pave the way for further progress in 
national military education. Would it not be a. good thing if our own 
:.'ountrymen who have come out of Sandhurst and have worked their way 
up to Majors and Colonels become instructors in the future military 
l'ollege and thus make it a real national school of this country? 

(Several Honourable Membere moved that the question be put.) 
JIr. President: The ~stion is that the question be now put. 

The motion Was adapted. 
Kr. President: The question is: 
• 'That the Auembly do now adjourn." 

The Assembly divided: 
AYD-1O. 

Abdoola Haroon, Haji. 
Abdul Matin Chaudhary, Maulvi. 
Abdullah Haji Kasim, Khan Bahadur 
• Haji. 
Acharya, Mr. M. K. 
Aiyangar, Mr. C. Duraiswamy. 
Aney, Mr. M. S. 
Ayyangar, Mr. K. V. Rangaswami. 
Avyanjrllr, Mr. M. S. Sesha. 
Belvi, Mr. D. V. 
Bhargava. Psndit Th.kur DaB. 
Bhuto, Mr. W. W. mahibakhsh. 
Chetty,  Mr. R. K. Shanmukham. 
Chunder, Mr. N'rmal Chunder. 
Dakhpn, Mr. W. M. p. Ghn)am Kadir 
KhAn. 

Dall, Mr. B. 
Das, Pandit Nilakantba. 
Dutt, Mr. Amar Nath. 
Dutta, Mr. Srish Chandra. 
Ghazanfar Ali lOtan, Raja. 
Gnur. Sir Hari Singh. 
Gulab Rinp:h, SArdsr. 
Haii. MI'. Sarohhai Nfmlchand. 
18mai! Khan. Mr. 
IowaI' Sa,."n. !dnn-hi 
Iven!!'8r. 1\4'1'. S SrinivRsa. 
• T .. ""hr. Mr. M. R 
.TinnAh. 'M,'. M. A  . 
• Tn .. inh. 1\f1'. ~ r ri VpnkAtR. 
. Tn.hi. l\f,.. N. M 
~ t r RinC!'h. R",.tlar. 
'R' .. 'k.". 'M". N. C 
l ~ ~i  ]\4'" 'R ... fl .J. htna.c'I 
~nn  'PA,,"'it, Hirc'lAv NAth. 
T •• hi,.; CThaurtlit1"". Mr TlhirPYIflra 

Kant". 
T,,,j,,IIt. ~l  r,Ala. 

Ma.laviya, Pandit Jlad&n Moh8ll. 
Mehta, Mr. Jaumadas M. 
~ isra  Mr. Dwarka Praaad. 
Mitra, Mr. Satyendra Chandra. 
Mohammad Ismail Khan, HaJi 
Chaudhary. 

Moonje, Dr. B. R. 
Miikhar SinRlt. Mr. 
Murtuza Saheb Bahadar, Maalvi 

Sayyid. 
Naidu, Mr. B. P. 
Nehru, Pandit Motilal. 
NeolEY, Mr. K. C. 
Pandva. Mr. Vidva Sagar. 
Phookun, Srijut. Tarnn Bam. 
Pursbotamdas Thalmrdaa, Sir. 
Rafique. Mr. Muhammad. 
Rahimtulla, Mr. J!'azal lbralaim. 
Rang Bebari Lal, Lata. 
Ranga Iyer. Mr. C. S. 
ll,RO. Mr. G. Sarvotham. 
Roy, Mr. K. C. 
Sarda. Rai Sahib Harbnu. 
Flal'farRZ Hussain 'Khan, KhUl 
BahRdur. 

Rhafee, Mllnlvi Moh-ammad. 
Rhervani. Mr. T. A. K. 
R;dc1iqi. Mr. Abdul Qadir . 
Rin!!'''' , Kumllt' Ranllnjava. 
S;n!!'h. Mr. Oava Pr ~a  . 
Rin!!'h. Mr. NaB""n PrRsad . 
S;"lrh. Mr. Ram' Naravan. 
Sinha, KumAr Oanpnand. 
Er.,h ... Mt'. R P. 
Rinha. 'Mr. S"'c'lhellwar. 
'J'l"lnld N .. t.l,. LaJa. 
T,.1c: Ky;. U. 
YRkub, Manlvi Muhammad. 
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. NQE8-41. 
o Abdul Am, Khan Bahadur Mian. 
o .-llimad, Khan Bahadur Nasir-ud-din. 

.• "lexander, Mr. William. 
Allison, Mr. F. W. 
AnwlLl'-ul-Azim, Mr. 
Ashrafuddin Ahmad, Khan Bahadur 

Nawabzada Sayid. 
Ayangar, MI.'. V. K. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Ba~i  
Bray, Sir Denys. 
Chatterjee. The Revd. J. C. 
Chatterji, Rai Bahadur B. M. 
Coatman. Mr. J. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
<;louper, Mr. T. 
Courtenay, Mr. R. H. 
Crawford. Colonel J. D. 0 

Crerar, The Honourable Mr. J. 
Dalal, Sardar Sir Bomanji. 
Gidney, Lieut.-Colonel H. A. J. 

The motion was adopted. 

Graham, Mr. L. 
Irwin, Mr. C. J. 
Kabul Singh Bahadur, Captain . 
Keane, Mr. M. 
Lindsay, a:r Darcy. . 
l\1itra, The Honourable air Bbupeodr. 

Nath. -
Moore, Mr. Arthur. 
Mukherjee, Mr a. c.. 
Paraona, Mr. A. A. L. 
Rainy,O The Honourable air Georp. 

. Rajah, Rao Bahaaur M. C. 
Rao, Mr. V. Pandurang. 
aams, Mr. H. A. 
ahamaldnari LalI, Mr. 
Sh;llidy. Mr. J. A.. 
a ~  Mr. E. F. 
Tavlor, Mr. E. Gawan. 
Willson, Sir Wal .... 
Y"min' Khan, Mr. Muhammad. 
Young, Mr. G. M. 

The Assembly then adjourned. tilLEleven of the l~  on Monday, the 
L2th March, 1928. . 
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